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LOK SABHA

———

Wednesdsy, Febtuary 19, 1975/Maghka
30, 1896 (Saka)

ey

The Lok Sabha met at Eleven of the
Clock

e

[{Mr, SpeaxkERr 1n the Chasr}

OBITUARY REFERENCE

MR SPLAKER Hon Members, 1
have {o infosm the House of the sad
demise of Shn K Sivappraghassan
who passed away at Pondicherry on
the 16th February 1975 at the age of
82

Sht1 Sivappraghatsan was a Member
of the Third Lok Sabha from Pondi-
chesry during the years 1963 to 1967
An educatiorust he took a prominent
part for the merger of the fcormer
French possemfons with India He
also worked for Haryjan uehft and
cultural advancement

We deeply meurn the loss of this
friend and 1 am sure the House wll
join me in conveymng our condnlences
to the bereaved famly

The House may stand in silence for
a ghort while to cxpress its scrrow

The Members then stood m silence
for a short while

- e

ORAL ANSWERS TO QUESTIONS

Memorandum  subdmitled by Parlix-
mentary Forwm for 8C & BT,

*21. SHRI 8. M. SIDDAYYA Wil
the Minister of HOME AFFAIRS be
pleased to stage:

(s) whether any action heg heen
taken by Gevernment on the memo-
rendumi submitted by the Parlia-
mentary Forum for Scheduled Castes

and Scheduled Tribes to the Prime
Minister during the last Budget Ses-
sion; and

(b) if so, the broad outlines there~
of?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF FPARLIA-
MENTARY AFFAIRS (SHR! OM
MEHTA) (a) and (b) A statement
is laid on the Table of th- House,
explaining the points raised in the
memorandum and the position in re-
gard thereto [Placed m Library
See No LT B8908/751]

SHRI S M SIDDAYYA 1 find from
the statcment m regard to item No 2
as follows

“The proposal of the Commis-
sjorier for Scheduled Castas and
Scheduled Tribes for strengthening
his organisation 1. bewng  (onsi~
dered *

1 want to know from the Mimster
whether 1t i3 not a fact that tne Com-
missioner earlier had 17 Regional
Offices spread over the entire country
to assist him to dischaige he duty
under the Constitution and they were
abolisheg 1n the year 1867 Since then
the Elavaperumal Committee wnich
went into the matter as also the
Parliamentary Commiitee  have
strongly recommended that these
regional offices should be restored
back Otherwise the Commissioner
will not be able to discharge his
duties properly. When this guestion
was raised on the floor of *he House
previously, the Minister concerned had
given an assurance that whatever the
Commissioner wants will be given as
early as posmble In view of ths
sssurance, may I know whether the
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Government will concede at least now
to restore all the seventeen regional
offices from the next financial year
onwards, that is, from 1975-76?

SHRI OM MEHTA: As ] 3aid in
reply to the question, the proposal of
the Commissioner for Scheduled
Castes and Scheduled Tribes for
strengthening nis organisation is
being considered. We are consider-
ing to strengthen their Central Office.
We have got regional offices working
in Madras, Bhopal, Patna, Lucknow
etc. and wherever he goes and what-
ever information he wants is given
by these regional offices.

SHRI S. M. SIDDAYYA: ‘The Gov-
ernment is not in favour of restoring
to him all the seventeen regional
offices. That is the view of the
government. Now I shall come to the
question of the Parliamentary Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes. In
reply to a question that the Parlia-
mentary Committee on the Welfare
of Scheduled Castes and Scheduled
Tribes should be empowered to re-
ceive and investigate the complaints
received from individuals belonging
to Scheduled Castes and Scheduled
Tribes, it has becn stated that this is
a matter for the consideration of the
Committee and the Speaker. Is it not
a fact that at the instance of the
Home Ministry, the power given to
the Committee was withdrawn? May
I know whether Government is in a
position to give an assurance that
they will not interfere with the dis-
cretion of the Speaker and the Com-
mittee in this respect?

SHRI OM MEHTA: Sir, this is a
Committee appointeq by the Speaker
and they go from place to vlace and
see to it and they go into their
grievances specifically. I do not have
now information that at any time any
power has been withdrawn.

SHRI DASARATHA DEB: Sir, in
this memorandum submitted by the
Committee in point No. 5 it has been
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stated that all State Governments
may be persuaded to set up Com-
mittees of Legislatures on the line:
of the Parliamentary Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes. The reply to this
was that some States like Karnataka,
Maharashtra, Punjab, Rajasthan and
West Bengal have already set up such
Committees. Most of the other States
have stated that already there ard
Advisory Committees/Boards on
which M.L.As are represented. The
Advisory Boards are not in the same
nature of the Parliamentary Com-
mittee. The functioning of the Board
is quite different from the functioning
of the Parliamentary Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes. In view of this
fact, whether Government is willing
to pursue the matter with the other
State Governments who have not yet
already formed such Committees of
Legislatures to form such 3 Com-
mittee?

SHRI OM MEHTA: We shall pur-
sue the matter with the other State
Governments. It ig entirely for the
State Governments to form tne Com-
mittees of Legislatures.

SHRI D. BASUMATARI: Is it a fact
that the Chairman of the Parliamen-
tary Committee had requested the
State Ministers to form such legis-
lative Committees? If so, what is the
reaction of the State Governments?

SHRI OM MEHTA: As I have al-
ready stated, some States like Karna-
take, Maharashtra, Punjab, Rajasthan
and West Bengal have already formed
such Committees. It is for the State
Governments to set up such Com-
mittees of Legislatures. We shall
pursue the matter with the State
Governments to set up such Com-
mittees of Legislatures.

SHRI SAKTI KUMAR SARKAR: Is
it a fact that thel TUntouchability
Offencés (Amending) Bill's title has
been changed? The Joint Select
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Cothmittee unanithétsly ibcepted that

the name wouid be ‘Protection of the
Civil Rights Bill'. 1 want to know
whether it is a fact that the title is
changed. If so, what are the reasons
therefory

SHRI OM MEHTA: The Govern-
ment thought that the original name
of Untouchability (Offences) Act,
1955 should be there. So, we are
sticking to the original name.

SHRI INDRAJIT GUPTA: I would
like to know whether in spite of the
attemptg being made by Government
and other organisations to strengthen
the machinery to safeguard the wel-
fare of scheduled castes ang schedul-
eg tribeg it is not a fact that every
year the number of cases of verious
types of 1njustices and atrocities
committeq on scheduled castes and
scheduled tribes, particularly in the
rural areas, is on the increase?
Whether Government has got any
figures about the cases reported to
them to show that these atrocities are
increasing? 1f so, whether any legis-
lative and admunistrative measures
are under contemplation of the Centre
to see that these offenceg are wmade
cognizable under the law and more
stringent measures are taken against
the people who are responsible for
committing these acts?

SHRI OM MEHTA: Sir, I would
like to have a geparate notice for the
exact figure but it is very dificult
to sy whether they are on the in-
crease or not. As. Mr. Gupta knows
thiz Untouchability Offences Bill which
went to the Joint Select Com.
mittee and which has been report-
ed by the Joint Select Com-
mittee is before the House for the
last two or three Sessions and we cre
anxioys to get it passed. The special
feature of, that Bill is that the rcope
of the offence of Untouchability bas
mn &Mmed and punishments have

more severe and provision
10!‘ éonpcﬁvu fines has been made.
Punishment will be given to the police
officers who will wilfully neglect

 Investightion “ scll ‘Eaved. *4nik Bi
has been -before you, Sir, for the: dgst
50 many Sessions and we are trymg
to get it passed. If you give us time
we will get it passed immediately.
Even during the last Session I was
trying to get the Bill considered, but,
unfortunately, no time could be allot-
ed.

ot wew fagrd o - Y faw
T g0 9T F &4 |

w1 %o GHo WrgT : WA & MW
fafadmr qramesd w341 7 fifew qwTg

st wew fagrd add - § oF
HATH F7AT AEAT § | TZ 7AT 7 OF
wRy I FW® 0% g famfyay
w1 &SR 37 OF faar § oY wer aur
wy Qg afvare G wad ¥ fag faw
W Awgd FA R @R & 1 F AT
qrgaT g f Tuv urdw a4t freren mr
&7 ETHTC A W v o7 famn frar §
fir aga & sn gl Aol s &
w1 g qfeare 1 e A ww
arar ! wogei el s ¥ e
ferar s ff e ¥ wrEvs Wi
Y wwwy | 9 ¥ fraw & wqET 175
WU qf T ) wnedr NH o€ 4
TR WO FAX T AW W 750 WO
w7 fear & 1wk oifemie & dax
T FETFT TG A7 AT § W I
A wER AW A W e
STRT Wit TET WY A or awat
wafie g W W FR A7AT agEr §
ar ggem wgar &7 wn gy gfow
faenfadt #Y ogré & wfew glear &4
Frader §? oy wRw W fawren
war ¥, vawT wifew war §? .

mmmﬁ%ﬁmm
wtaam g i
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*¢6" The rates of post matrica .cholarships
should be two-fold and the
means tests for award of these schol-
!fth';&t to schequied castes students
should be dispensed with.

AT WY fafaz oY agr & § Sfew ot fem
T FTH H2T, RAFH F T 3y A
o Ay arawaT ¥ )

ot W e deEw FREE W
WY JTEAw ¥ A7 § g AaAmd
o fewte forer <t o fie ot Yom oy
AYTAT WY | W AR qATIHE X g7 W
* oy T wae o fear § 1 oo 3@
fs ez Afew weerdog gk im0
WA T RE TR
125 AT qo @y aw &1 #
wHTH § A A AT & § I wrefre
g 3 § o A gl wnfaw ¥ frew
¥famr 12seq A 1 gmagR &
fa Moz sqrer & =T Wit O fdy
™ Iy g 200 FOF w7 gt
S & fad cafog car § fs ahe
#ew erradtom a1 § @ dogew W
ot Zrew & WwiY o feg ar @ it
v o w7 e § A 3wk o -
acfs ot ¥k § 3% v feare fiear
sy § wreay wafrg fr e § fix onfin
oy AW N se agw W, T
wfw a¥, faw o €€ wrowr ool Y

The rates of post-matric scholarships Rave
boen increased

with effect from the academic

year 1974~75. 'The means test for the sche.

duled
ing the Limit from Rs.So00/~ to Rs.

castes has also been liberaliged by n;n;

per month.*

Development of Hilly Areas

*22 PROF., NARAIN CHAND
PARASHAR- Will the Minister of
PLANNING be pleased to state:

(a) whether Central Government
have given any priority for the various
projects in the sphere of Rallway3,
roads, industrialisation, hydel genera-
tion, irrigation and drnking water
for the development of hilly areas of
the country;

(b) if 0, whether any aliotment has
been made for the purpose in the
Fifth Five Year Plan; and

(c) if so, the allotment made in

each one of these Sectors/Depurt-
ments 30 as 10 ensure proper develop-

CHARAN SHUKLA): (a)
lopment of hill areas rests
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o g7 ¥ wrdy orfer § w@ifs orr o
wf fram g qoere & odva 4
# yrrr wrger § f6 3 Py 3 oY
war ag 34y wHIC ¥ W e avorrred
w1 urt qary i fady frawed 79 fam
eI Srrg srEt F ol # & ?

oft faerwow gew g N & T wgA
A IO i § gy § e qufy ag fowa
T goerd & gty s §, Afe
agrfr tarel & W wrw W §,
fRamaNfir g g, 3w e
TIW ¥ qTX KAy Kw & FF I N
sprm et g i u kg gu &
aof qrelt gty dw & S
7wy Wit il w1 areem frar &4

Yo ATCAM WY UWY: W1 H
ot mirey ¥ ay wreoen ¥ @A
fo & 500 wOy wvg & ufir ¥ g
Yt mit iy s o feerw-wrd fafaw
warwd} ¥ ye fieg §, & ol G W
W wew & ofte soere W da

werpafigt e

ot fomrenw gew: vg W N
mxm::m&&m
& aypufagd T g

o mOf o e §, I ¥
fant e or wriwree @ ot ¢ wwd
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Orel Auemery 0

witfs. @@ orelt dwalfy dwar
o @ srew e §, g welt sy
wfes afifendi o1 W o 30 o fox
AR @R Dw gy
¥ o wely W s A¥ ) @ afen

¥ afy oty wg, oyt A, QIR
HTAT qyT, A & @, e & fowe ¥ s
wige § fe wgi o § wdom, @ 0
qgrft garwr % Ife o faere-
grret & sy A 9 &, A gl
N qa fifq §, 37 & A ofexdT aff
frqr e

SHRI NOORUL HUDA: Government
know that the North Kachar hlls and
Mikir Hills are the only hilly areas
still part of Agsam and these are
among the most backward regions in
the country. Will special attention be
given for the development and in-
dustnalisation of these areas still form-
ing part of Assam because Meghalaya,
Mizoram, Nagaland and NEFA have
been separated from Assam?

SHRI VIDYA CHARAN SHUKLA:
We are giving special atiention to these
two districts of Assam. The hon. mem.-
ber need not have any apprehension
that not enough attention is being
given to them just because they are
still with Assam. They are belng
treated as hill districts and special
attention will be given to them.

SHRI CHINTAMAN! PANIGRARL:
In the Fourth Plan period, has it
come to the notice of Government that
tunds allocated for the development of
backward and hilly areas to State Gov-
ernments were to a great extent utilised
for development of advanced areas in
those States® If so, what apecial
guarantees and saleguards are the
Central Government devising in the
Fifth Plan to see that funds allotted
for tha backward regions are really
spent in those areas and not diverted
elsewhere? Also have Government
been seized of this matter that many
MPs are campaigning for the de.
velopment of backward regions which



the P Minister also inaugurated?

W' ugésiton Flveh for the
settingy up -of, uﬁnkng:i Arcag De-

Q ty th money
veé Pm?“ th?tg‘:{xithoritv wmcﬁ‘ win
speﬂd !t'

. v '

SHRI VIDYA CIHARAN SHUKLA It
cannot be demied that 1nstances of
diversion may have taken place earlier
To avoid it during the Fifth Plan, we
have devised a system of sub-plans
according to which we determine spe-
cific areas and specific plans for these
hilly areas and other specified tribal
areas So the hon member can bhe
assured that the difficulhes faced in
the past in certain cases will be aveid-
ed this time

SHRI PARIPOORNANAND PAINUL?Y

In view of the fact that the hill re
gions all over the sub-Himalayan bLelt
are sparsely populated where com-
mumcation facilities are rarely avail
able and the development programme
is hardly commensurate with the needs
of the hill people, will the recommenda-
tions of the ARC Task Force, the Na
tional Commission on Agriculture and
other expert bodies be taken into ac-
count while finalising the Fifth Plan
targets with specific reference to the
UP hilly areas?

8HRI VIDYA CHARAN SHUKLA
All those recommendations are taken
nto considération while the Fifth Plan
was drafted and the result is that much
greater emphasis to hill areas has been
given in the Pifth Plan than was given
in the earlier plans and this should
cobvince the hon. Member thut we are
very much alive to the problems of
the hill areas.

ot gewwn ww Wy A E
fiy qiefiy A & =i & foly & wron
wgrs Wi frgdy frel §, far & afimy
wearfy § sty wrr s A
afe v, & w1 qErg i al s
R 9% AOTH W 1€ §,307 wORTT ¥

$ FEBRUMR YK, 1035

Gualidnnodts 13

MQ,M?%mﬁﬁm
row Mwﬁumwamﬁi .
* 1w "> M
wRn WM, ooy swt R,
Ve fred wro, ‘ofufow woft, dromy vl
aay faa,w st i st (st
gy wivit) : aps wver fee L

st fagrerow gew . T T,
F qgT gow aw o § W e 1S
EATIT I ST § | g W g O -
¥ $RFA F wvaw v §, fow &
AT TR A A W agy & Aw g,
Fr-FTEES ¥ % 91 H }, 9wy
T T wY qeTAT § o E ¥ fafeew
1 Qe § | ATAAT AT { AT AT
foar # g@ & aga @ A @ S
gom oY TW 7 9w Y agd S WIe-
frer & 20

st wio o MEw - Wy wEPnw,
A qBX ¥ 9P § 1@ AW A W
w1 qgAY g, A1fE ure W T ge
AT g M | WIET WY WY ATH g
fos gt dter ¥ qETft et # Yo AT
fargm T 1 E@ w aforw ag & fe
et W @ § ok & g o WY qra
fer R §, At fedt amr At W §»
a9 ® ey g fe werwer R
ogA QrA W AT A 1962 Fwrpi
F gET Ew T vt faar | 39 & A
TR XATE § S TEX T Y | 2O
B ¥ ot TR Ag, I & ak F ey
w1 fie & wrdf & fag §, ofeaw & fag
it 1 ¥ fag ofees Y 97 e ¥
rt s T g O @ -
vz q¥ gl & ) & Wi &Y el ¥
ﬁrqwmmmgﬁw#mniﬁtﬁ
12 arlhe ® 5T mr | O anpwir
mmmmmmdm

R Al T ofaw & Py G
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AT 9ST , TRT A AT R qTA Y
(e haT 9T |

. W@ a& oA, foet, 1 gvae
3 BT 381 @dadt & a7 TARIE UE
) A i fafa g g fs ow
qrel forerr & Aifeaw gram gaT @,
g g fgY g @ o) d|e &
Frfem g 2

q¥ & g WS Y FL AA A
e @idr @ 1 gWi § Wi 44
@7 ? Ty AqeFR g 9z ! zafew
TH TG AT AT Afgg 1§ T
ey gl shaw o€, mir el # I
FT dTgd § | zafan & (0 #
ara g g 7 fgey @ & Wfi wa
g afem & fedt @@ wr g 1 =6t
dt 7gr 9 FFar g |
[ ©= am ¥ & oA 3w 4l
2 Afww gmwmm ;g & 0 o &
R AW F qEAR RS AT F, agl
Tz fraaw cga § fom & arefem
fret ferF 7.3 & 1 99 F (¢
FaE A dyaq & fF argd [T agd
afw &, 9@ ¥ @=t sgET qghn |
it g Way, g 9l Ja faFsaar
2 1 ST AA A TN AT A WA
¥ foq qrgg Ar3F AMETIA | IH
F fag w1 @t 7§ § 7

Weq®  WERY : 70 a1q giag |
S@¥zw Oig WIQAT, a9e WM I
9T ¥ Ty qId Fg AfFQar |

st giodtoMEw: "W 997 =g & fF
REUET F STAGHE & fAQ AT FIIRH
Fmrezeg fae g ! qiEdy d¥adi
Al § 39 F SIgAE & fao T
Ve 2o fag & ag Fqrd |
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st fagmaTor gea : AAAG
g3 ¥ agq ;T WX 7T (W 997
qer &  § &g Fgar A1e g fw
= g3q & faav 99 § 37 7«
#! fang &7 ¥ fawfags 5@ F fag
gwd moAr  fawg grwsT § afmfag
fear 8 1\ w9l aF AR faw qwg
grr 39 ¥ W, fuem, ®wew, SO,
fooret zoaife 3 @a & AR F g
fagis @rar & FAq grFE gW
FI

g dF &6 T¢F FT gaTa ~1q07
e 7 Il R TZ TW FF gEY
Sl § (37 gAT § 9T+ fF wadry
T A I I F gIT A IIMAT
T F AR A T ART J(H 93q0F F4T
fag ¥ fw grvr=y Arafet &1 3 qEFT
T SYAWT FI § IF q@ F H5AE
7 8 fora aow fF 7ty gge F e
mafag fear )

foer W= forgr &1 St @R @
I¥ F A H A I HATET F T CF
faferg e F1 saw e @ w@r
g AR & v 5@ g fr 39 fafvaa
dife & @t foest Ffearzr @ &
WS FW K 9§ AW HIA a
= 9T |rAT # T & JIAY |

I F faq Sar f& w@dAg
Y TEd & B MM A FTH A@-
TR FI fgrrd & & 3@ q@ F Tt
# fog, fag & ziwe  gafadt Wt
wfAT ¢, TaEEde FIEAT o "X 3IF
F AIY-TIY I q<E F IAN o978 IS
JE[ AT A1Z AT Iq AT GH FE qE
#1 mfgs  gfawrd | & 1 3WGQ
g4 ag w1z § i fomr ol F ae &
RA4TT QIEAT 7 A 9T F7 & IF FT
gafaq 3T 29 T g4l GHawiF
ToET ¥ gE @ |
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et "o ad T W
waea, qF W A @ S

weqw wgea ;- fgw ofwar & @t
IC IS

sy qvaet Wig: § Tdr wERy § 38
JAAT ATRAT §, ASEATT 937 qrEr
qr & A, 57 F1 #9917 WA Fwg-
ATAT &, S8 ST H GEIST FTATHT HTAT
2 61T 39 F fAu ga&17 3 2 a@ f
JIFAC q71% & I TIF F.F7, AT
FA7A1, Az Aifg f|ag F gigs Fqar,
WIFT FT E4TCAT FIAT 27 A F (A7
F3 qAFAg  AIHFOAT 7 qSAT T 08
afFa <o fagrs i 91 F1 5gr 20 A
AZY ATHT AGT | WISHA Al AT
FY qifady q&r a1 wf § & arar g7
1T faera q® FT feam g7 gomsi ¥,
arz o faar, afsr aqqeEme #r
WY 39 fawre F Fai & g @0
&, av & AT wgar g fw ag oof @@
T ¥ q T 9T A7 39 F fAg F
TH( 3T FLFT fraaq F3F arar &
f& za#r awRa-g9q 9T JF FE @
RIT G F7 GEY &F § STGRT Y aF 7

1 fagraw e c ag wAAT
q7e 1 FgA! faag aora g 5 q717
g faFg g g7 &Y F1E 39 @I £ |
I X FE Aawq AGr g | g 9%
SEY ArFEEAT Adr g A T 9T gF
ggaa § f& wafasar 3@ =afec
agl gw srafasar 37 § M aIEfaF
gwt #1 2R fawrg F wraf @ fow J2f
FW §

qradrg qrfomay ot F 997 & IAT
§ ®3 3@ i@ & g fFar av < fF
fawrg 3= %t atg KA a1 A qar faar
A0 & IT FT FEIANT A A A
FEY w5}, 3@ 39 A AA i fear
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fFat g0 gaarg an @ 3@
YA 38 AT FT IEGTH {HAT AN
fa oY forg g & foq =rg FTF I
AifeFre gE & A 7 A F N
agEr 3F § 37 ¥ fag Iy g faar
srgar, fag wfa 1 aaE fear
At g7 AT F faq ITART 21wy

A

off A WE AL "I,
adt w A A & an W & I8y %
IAEZTN 6 2 FHATE

=t sanq {ag Aviy . 397 g4 g3r37
57 FAF A T RS F oI I3 F
12 9grEr F 4@ S aidig fawg
afag aarg a% & #r wg o & @
o7 I A w5 229 fzar sgar faad
fawrg w19 agi & 9% ?

N fagEwr gEe o fawe
qftes IAT q23W ¥ 15 15 § 39 #
7 Y a3 2 fF F7 g F1 6Rk
yrfas a7 Fg A9AT UT AR
QT A 39 F gATT § a8 7 @ foe
# f Fr$ o g7 041 I T FAAIQ
fagwrs &1 frg # gar g @ &
naaar g f& ag fawrg afafa 5ts &
FHFL Q@8 |

=t frone Fag o agrdr ok faed
41 & fawrg F fag g33) &1 fFamm
qiaems 3 1 feeg s 9F g9
Fafg DI F T F fAT AT qar
fear aar & ag watg fag adi g
Y & #t Aiax g ag AAAT ATEW
fe 7ar g &30 &1 ggR F faair
F fag qigdl d=gdiz aar § S
gfafwaa 97 23 Y sFaeqT I A7 FY
g AT afz ag dwg adf § av w0
RTFTAAGLIAT I T 77 3 oy
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qrad} dwadty drar & gw @h
ag wevy ¥ fF qgrdt garst ¥ qewt
& fawre oY avs fad T sava Frar sy
site A st v Averarel & F ¥
Fradr € @ Wy W agrd TRl
¥ qar Ay AT AvwAr e wenfr
MU E AR @ ¥ Ay ¥y fang =g
¥ 51, mar & 5 3 21 ST A ALe
pdmAIrA Ay MEI IR
far vt qeal ¥ farre 7 7w fawg
&7 & wqr # o & wrw w70 g B
IR & FAg qeer ¥ FIE NG
Arm o

it witre it v o wAd
o ofy geotgT s A 4, IT
arqagr &y o 9y agr W Fawre
gwst ¥1 7 foewt w1 fodlt N9 w1 ¥
Wafrgur g 1 W fawre gwr § g
AFATACY | WA AR A
fireran ot § fiw drvg @ & w@l
R T aw oY I gu & T wdw
¥ vafwg wyf aff 70% 5 &% W
for 4 @ %oy wenm wph g
fis § ot drrg Wy wrw @ wEwT O
qw @ o agt § Iv AN ezfore At o
welt gt 1wyt w7 dur o wgw AT I
Wraed am @ wgt % wrfead
g2 ¥ fy o ar we wfge Q@TT
fewre gt gart agt fawelt =, gart

Oral Answors )
g 3o e ¥ o el o fowrs @
e T A aowiy @ o
o fewrevw geor - gww Wi,
amfry s & dar wyr § e gt
¥o g gor §, ag @ W @t &
oy W v g 8 dfew K ww
T Y wAT wT gwav g e Ay wgw
8 @ Wl A ¥ o fad

o mfwagr A g R
sy Fwrr g gerhe 3
ft g i Awed § wwE
HETIT & AW T T § @ ¥ W
FEA § AFT ATATOOTART & wTEe

a4
»

WYy AT ARG ARENd 33T
f—am e mEm 2 @ £
afz g aawmd § fe fedt safes o agar
wraT Y wE ®Y {1 m E eR
FAwr goatfeer A@ & At Suwy g
W A A X q®
5w @ oy & gR somew A%y
# aew faity s a9 wigd—gn
ot o ST & O gl gwad
Yo ¥ g9 AWT FTX F A4 I G
. g

Programmes for Chandigarh Radie
Station

*23 SHRI RAJDEO SINGH Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether programmes for Chandi-
garh Radip Station are prepared in
Axashvani Bhavan in Delbi;

(b) if so, the reasons why Chandi.
garh offgees and staff work in Delhi
when studio and other facilities are
now available in Chandigrah; and
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(c) whether any decimon has been
ol Ot thiné fixed: o 'beall the offitdrs
and staff to Chandigeeh? » v -,

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) and (c¢). In the absence of the re-
quired component of technical staff at
Chandigarh, the programme staff is
having to use the facilities in Delhi

! et fag : wenw wRiew,
IFIT 993y § vy & e Fowr ad
FHFEA W TFAFT 2TI6 7w

gf v 3 7 Wy AF FWEARA
L

& gg WY orer Wt g fe &
% TG T wWar ¥ ft wwar §
Ia% Y ArEt war e sE—3
N Y wIAT, AT & AHeQ ¥
M7 9 T gy FN—% AR
¥ o § goere N qrfesy W@y §——
WY FU W WTE ATE A |

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR1 1 K
GUJRAL) 1 am gratefu] to the hon.
Member for Naving drawn our atten-
tion to this, The question really is
not of geiting components. My hon.
colleague has sald  about ““technical
staff. Technical staf was to be posted

Qabdrwigee »30

‘fhat was There wi

prrp P o i e L
seeing his qiyestion, oty “attentioh ‘tas
been drawn to it and my efforts are

to see that within this month it should
be impignented’t ¥ ¥ ¥

b }
o veke fog 2% e st e
feear 44—
“whether any decision has been

taken or time fixed to send ihe off}-
cers and staff to Chandigarh””

SHRI I K. GUJRAL Within this
month.

wo dww ;T ag v & B
114 qﬁ:ﬁ:tﬁ 1

sit e fag o g A v
N g P uy Adrew ¢
afe agr S A A R R, am A
& W& Ay B & o W g
—xT FE A WERT gy 43 W
AT AE ATAT WEA & 7 WY e
§ fx ooy oF AR § wr F—wy wy
gt eie wg a9 § s qumlt o
o daAT & @) ¥ o R
¥ foiy @ e g ndd

st wrfo %o gwaw . wru 0
TR ivsaiwmi w
wure & S fp R iy iy 1492 Oy
swre Wy ¥ v §, agt 9C XE
WA 40—42 WEH w1 W G §)
wafias & femfad & yo sfaw ogt
Ffr e f—Fraw fprma ¥ Y i fs
¥ et shym vy ¥ oy &
wE § vy wifga

MR. SPEAKER: Next Question; Iy.
Ranen Senw~absent; Shri R. V. Bwarid.
nathan-—absent. Hoth of them - e
absent. | . N
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- SHRI DINEN BHATTACHARYYA:

For the sake of information, the Minis-

' ter can reply to it. This is a very im-
i portant question.

MR. SPEAKER: Don’t introduce new
matters which are not covered in the
. rules. Next Question.

Investigation into the won... st that
claimed the life of former Railway
Minister

"#25. SHRI P. M. MEHTA:
SHRI GAJADHAR MAJHI:

Wil]l the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any investigation has
been conducted regarding the bomb
blast that claimed the life of the
former Minister of Railways, Shri L. N.
Mishra and others; and

(b) if so, the facts thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) and (b). Investigations
are in progress. The matter was also
dealt with in the course of my reply
to an adjournment motion in this
House on 18th February, 1975. A state-
ment containing the salient points
from my reply is laid on the Table of
the House.

Statement

On the 2nd January, 1975, at about
5.10 P.M. Shri L. N. Mishra arrived at
Semastipur Railway Station to in-
augurate the Samastipur-Muzaffarpur
broad sguage line. The function com-
menced immediately on his arrival and
he addressed the gathering for about
30 minutes. He had just concluded
his speech when an object exploded
on the dais causing injuries to about
28 persons on the rostrum including
Shri L. N. Mishra, Dr. Jagannath
Mishra, Agriculture Minister, Bihar,
Shri Ram Bhagat Paswan, M.P. Shri
Yamuna Prasad Mandal, M.P.,, Shri
Suraj Narain Jha, MLC, Bihar and
Shri R.K.P.S. Kishore, a Railway
employee. After immediate examina-
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tion by the Chief Medical Officer of
the North Eastern Railway, Shri L. N.
Mishra and Dr. J. N. Misnra proceed-
ed by train to Danapur reaching
there by about midnight. At Dana-
pur, Shri Mishra was examined by
prominent surgeons of the Patna
Medical College and operated upon for
his injuries. He passed away in the
morning of the 3rd January, 1975.
Among the others injured at Samasti-
pur, Shri R. K. P. S. Kishore died on
the night of the 3rd January, 1975 at
Samastipur Railway Hospital and Shri
Suraj Narain Jha died on the 4th
January, 1975 at Darbhanga Medical
College Hospital.

2. After the explosion at Samastipur
Railway Station, another explosion
took place at about 8 p.M. on the same
day i.e., 2nd January, 1975 in the
house of Shri Mahadeo Sahu, Asstt.
Accounts Officer, North Eastern Rail-
way at Samastipur. In this connec-
tion, two cases were registered by the
State Police, one under sections 120B/
302/307 IPC and sections 2 and 4 of
Explosive Substances Act in respect of
the railway station incident and an-
other under sections 3 and 4 of the Ex-
plosive Substances Act in respect of
the incident in the house of Mahadeo
Sahu. In view of the importance of
the case, senior officials of the CBI
were deputed to visit Samastipur on
the 4th January and they were asso-
ciated with the investigations by the
State Police. Subsequently, on re-
quest from the Government of Bihar,
both the cases were taken over for
investigation by the CBI on the 8th
January, 1975 and the investigation
are in progress.

3. Several misgivings were expres-
sed in newspaper reports about delay
in providing medical attention to late
Shri L. N. Mishra and its adequacy.
On 28th January, 1975 the Govern-
ment of Bihar constifuted a Com-
mittee of Medical Experts to enquire
as to whether prompt and adequate
medical aid had been given to Shri
L. N. Mishra. The enquiry by the
Committee is in progress.
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4. Beweral stories were also publish-
od in newspapers about the nature of
the explosions, the adequacy of the
security arrangements and the persgons
involved. These stories sought to
arouse suspicions in the public mind
and gave rise to baseless insinuations
and rumours about the tragic incident.
Demands were made geveral quarters
including Members of Parliament and
political parties for an inquiry into all
aspects of the matter.

§. The .Central Government there.
fore, appointed on the 10th February,
1975 a Commission of Inquiry consist-
ing of Shn Justice K. K. Mathew of
the Supreme Court to inquire into the
general background and the facts and
circumstances pertaining to the two
explosions the nature and adequacy of
the measures taken for the protection
and security of Shri L. N. Mishra at
the time of the inaident, the nature
and adequacy of medical attention
given fo him after the incident and
such other matters as may be relevant
{o these issues

6. The CBI will continue 1ts investi-
gations. It will also render such
assistance as the Commission may
require in the course of its inguary.
While the object of the CBI investi-
gations is to bring the accused to trial
before a court of law, the scope of the
Commussion’s inquity is wider and, in
its wider task, the Commission will
have the cooperation and assistance
of the CBI and the team of medical
experts appointed by the Government
of Bihar.

7. The Commission has commenced
its work and is expected to complete
its inquiry and submit its report to the
Central Government within three
months from the date on which it was
constituted.

, SRR T 9T AT e
LR f A

SHRI SHYAMNANDAN MISHRA.
I want tp make & point for your cop-
sideration. Yesterday, when the
debate took place, tha %hon. Home
Minister, word for word, gave the
same statement as he has given In
reply to the Question today. If it is
so, then either the Question should
have been permitted to be withdrawn
or the Question should have been
disallowed. Otherwise, we are unneces-
sarily consuming the time of the House
today. It the Government had noth-
ing fresh to say aboat it, they had
nothing more to add to it, the question
could have been withdrawn,

SHRI ATAL BIHARI VAJPAYEE:
Or it could be postponed for some
other day.

SHRI P. M. MEHTA: [ very much
wanted it.

wsqw e fagyr A swE
FAT 91, IR AEY TAT AT 1 56
97w FIH qgT &1 L &, A TR
=t

SHRI P. M. MEHTA I would hke
to know from the hon. Home Minister
whether any meeting between the
semor officers of the CBI and the
Home Ministier took place during the
pertod from 8th January tll today
for the purpose of evaluation the pro-
gress made so far and whether any
meeting has taken place between the
Chief Minister of Bihar and the Home
Minister himself for the same purpose.
Could he tell the House whether he is
in a position to indicate that the pro-
gress made so far gives an Indication
that the progress made is satisfactory
which will, ultimately, unravel the
mystery?

SHRI K. BRAHMANANDA REDDY:
There was no discussion with me,
The CBI officers who have been is.--
quiring into the matter havé hag no
diseussion with me  Secondlv, the
Chie? Minister of Rihar has had ne
discussion 'with tve. As I said yestor.
day, the investigetions are scitdly in
m [y : A Al Y1

»
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SHRI PILOO MODY: How do you
Kpow?

SHRI P. M. MEHTA: ] wanted o
kunow whether the progress made so
far is satisfactory. I want only that
much information.

SHRI K. BRAHMANANDA REDDY
1 am not in a position to say whether
it is satifactory or not But I came
to know that they are vigorously pur-
suing their efforts

S8HR]! TRIDIB CHAUDHURI May
1 know whether the atiention of the
Mome Mmmiste; has been drawn to a
newspaper report which has been per.
sistently appearing for the lust two or
three days that there has heen a con-
tessional statement made by a certain
persun arrested, and that the ureak-
through has heen achieved 1 do not
want hum fo commit on this whether
such a thing has happened or not
But would he kindlv instruct the in
vestigating officials that  they should
not leak out such news from time to
time so as to create all sorts of ap
prehensions and theories in the minds
of the puhlic”

SHR! K BRAHMANANADA
REDDY Thank you for this question
It is within my knowledge that no
CBl official ever gives any interview
to any press It 1s ouiside the pur-
view of their duties Therefore,
something that comes out m the press,
either inspired or otherwise, we should
not lay much emphasis on that

ey ol : s R, & o
e wrgar g fe ag 0 wgRe W
AW et firesare gw & agh ¥
wre ¥t wwt § B Iwr v oA W
¥ R rew & wd § wewre @ s o
fagy 4 7 war v§ o W Wik o
o & fF wf, oy oy weht o ¥ &
TRy gt §
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SRl x BRAHMANANDA
REDDY: So far as my ° information

goes, on that very day, as 1 ssid yes-
terday, at about 8.00 p.&, there was
blast from the house of Mr. Mahadeo
Sahu, Assistance Accounts Officer.

L 3

sit woy otd :  ITET TR WA
At ¥ § 5 /gy, ag W wnd

SHRI K BRAHMANANDA REDDY:
1 am not 1n a position to say just now
whether 1t was connected with Anand
Marg or any other party

SHRI JAGANATHRAO JOSHI Is
it Brahmananda Marg?

SHR! SAMAR GUHA 1 want to
know from thce hon Mimster whether
any statement from the late Shnt
1. N Mishra was taken before he was
taken 1o the operation table and f so
what is the text of the statement that
he made and 1if not., what 1s the
1eason for not taking anv statement

SHRI K BRAHMANANDA REDDY
1 am not aware that Shri L. N Mishra
made any «tatement bLefore he was
taken to the operation theatre

SHRI SAMAR GUHA It 1s the first
duty of the Governmeat to do that
when a man 15 1njured aad is taken to
the operation theatre

MR SPEAKER We have had a full
discussion on this jesterday

SHRI SAMAR GUHA This 1s the
most relevant guestion that I have
asked and he should not evade that.
What kind of answer 1s this® His
colleague was injured and he was
taken to the operation table” Natural-
1y, his statement ghould have been re-
corded by the police 'The Mmister
must indicate whether any statement
was taken

MR. SPEAKER The Minster has
already given his reply. Please sit
down

il
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SHRI PILO® MODY: Xe sald that
he wis not awire. But hé must also
add that he would find out.

.

S8HRI SAMAR GUHA: ‘I am not
aware,’ Is this an answer? It is no
angwer.

MR. SPEAKER: I connot force hum
10 give a reply which suits you. After
all you put a question and he has re-
plied.

SHRI BAMAR GUHA: It is a most
relevant question.

MR. BPEAKER: That is why I have
allowed it.

SHRI SAMAR GUHA: He can say, ‘1
will find out’. But this 1t a most rele-
vant question concerned with anything
about this tragic death.

MR SPEAKER: I want to go to the
next question.

SHRI SHYAMNANDAN MISHRA ]It
is a most important piece of informa.-
tion that has to be elicited from the
Government If the case was reg:ster.
ed with the  police authorities, it
should have heen the duty of the police
authorities to take a «tatement from
Mr Mishra just after the incident.
Whether they did not take anv state
ment from Mr Mishra or not 1s a most
relevant guestion to he asked

MR. SPEAKER: How can he say that
he knows 1t Why should you ask him
to say something which he is not aware
of”

SHRI SHYAMNANDAN MISHRA:
Let lum find it out.

SHRI ATAL BIHARI VAJPEE: Let
him say that he will try to get the in-
formation. He is expected to be aware
of the developments and whether a
dying declaration was taken or not.

MR. SPEAKER: The question can be
asked. But all of you are holding up
the precesdings. Now because the

S AMBRUARYE B W 0N Rl ;]

Minister does hdt give reply to’ hie
liking, he lsg holding up the prScusd.
ings. Kindly sit down—all of you.

wew fogrd wadafy @ maT W
gy W <z af faar oar ae
Tvw g arft | ag v fF AR aw-
w0 A & & qar AT

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS,MINISTER OF SPACE,
MINISTER OF PLANNING AND
MINISTER OF SCIENCE AND TECH-
NOLOGY (SHRIMATI INDIRA GAN-
DHI)- He has said that he 1s not awsre
of 1t

SHRI SHYAMNANDAN MISHRA:
What for 1s he a Minister? Why are
we paying him? Let him find it out
He 1s not a member of the domestic
establishment of a certain Party. He
is a member of the Government and
Government's expeaditure 18 met by
the country (Interruptions)

MR SPEAKER Plcase o not inter
rupt the proceed:ngs Please sit
down --all of you.

I cannnt force the “inuster to reply
to vour Lhing

SHRI SHYAMNANDAN MISHRA:
Not that I am aware of’, 18 no ans.
wer

st srrw fagrd Tt worw o,
o W ggmar fgd | 0w ww
quT a1 T HEY N & g qft
G Y g A g wg wwd § e
g IEd Ak F e &) wew
ger w1 s war enfin ey o w1 o
waty forqr mav ) wy wy € fo o
qur amd® | I Aw & qww oy

wrfydr 1
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SHRI PILOO MODY: Why are you

&afraid of asking them to find out and
il us know?

MR. SPEAKER: 1t is for tha Minister
i say.

o pew @Y wuEY R WA S
w A RN SR, ST a%A 9E
oA AT WA g

MR. SPEAKER: 1 do not like this sort
of shouting.

SHRI SAMAR GUHA: This 1s the
most crucial question in this whole
tragic atfairs.

SHRI SHYAMNANDAN MISHRA:
After the registratisn of the case there
might have been a statement made
by Mr. Mishra.

! eisEe fm  : amn wfoe
¢ @) grAnHe WA fear ar, suer
& ger ?

SHRI K. BRAMANANDA REDDY.
No dying declaralion...

8HRT SHYAMNANDAN MISHRA:
No question ot dying declaration.

SHRI K. BRAHMANANDA REDDY:
No dying declaration as such seems
to have been made. But he seems to
have spoken a few weords to Shri
Jagannath Mishra.

SHR1I SHYAMNANDAN MISHRA:
But the Palice did not take any stale-
ment from him! What have you to
sy sbowt 8t  (Interruptions)

MR, BPEAKER: Order please. The
Question Hour is ever,
M54 L2
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WRITTEN ANSWERS TO QUESTICN3

Sheikh Abdullah’s Meeting with
Prime Minister

*24. DR. RANEN SEN:
SHRI R. V. SWAMINATHAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Sheikh Abdullah had a
meeling with the Prime Min:sier re-
cently; and

(b) if so, the outcome of this meets
ing?

THE MINISTER OF HOME AP-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) Yes, Sir.

(b) The talks have yielded positive
results and the Government wi'l short
ly make @ statement in this regard

Medical Atiention to Late Shri L. N,
Mishra

926. SHRI SOMNATH
CHETTERJEEL:

SHRI TRIDIB CHAUDHURL:

Wil  the Mimster of HOMB
AFFAIRS be pleased to state:

(a) whether proper medical atten.
tion had not been given in time to
late Shri L. N. Mishra, after he receiv.
ed the Bomp infury at Sarastpur cn
2nd January, 1875, and

{(b) whether, apart from C.BJ. the
Government have ordered an open im-
partial enquiry into the incident in
deference to the wishes made by diffe-
rent eminent personalities, political lea-
ders and orgamsations?

THE MINISTER OF HOMB
AFFAIRS (SHRI K. BRAIIMANANDA
REDDY): (a) and (b). Attention is
invited to the statment laid on the
Table of the House today in reply to
Starred Question No. 25 of this House.
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folrer & fon?t wfafafsat
€27 slY wew ¥R :

st gfeanre Yoy v :
T g S 4G AN PO FG

.

(%) fosiren ¥ faYe) afafafd)
TRTERT;

(€) v== qfsw wimfel &
gar w3 gy eaf gl F A o §
W gl & wvww ¥ fran el
frware 53 1 ¢ 5 uT aF 9%
foeg wr srE Y € ¢

() = gXFX a8 Weww
¢ fr o o frd @AM qEa a1
gTW ? WX &g A wmed, and
TUT FTQE 9FE 1Y § A58 wiq 31 6@
Q@ §; WX

(a) C& wenwl & wefa =0
[AX ¥ @Y sar flgas wEad
Qagy?

qg #t (s ®o wprrz W) ¢
(=) & (w). fasiror & feww ofy-
fafud 7 af g7 g @fa qus-
ot sewdl ¥ s &1 39 WAy
framfat f € § 9k ge efuar,
arar areg war afeat o auwg A 0
g1 9fs uY wiw w3E § & &
ua: o ofast & 7w, Imy § e
A fs7 o glagrd w1 & oIt ufe-
gt wvex & far fo% @ qmm
warT @ fgg ¥ o Q1 wiw g8
e 8 dgmar w our 9¥ Mg
faaw & fad afee afwfal O
sfcfrglir & wemar v soere & el
& grfa B %% & fag goar
-t 6 W ST w37 w3 far war
| g

Written Answers 32

Demands of Chiet Minister of Tam$i
Nadu

*28. SHRI V. MAYAVAN: Wil the
Minister of HOME AFFAIRS "be
pleased to state:

(a) whether some of the demands
which the Chief Mimister of ‘Tamil
Nadu has been demanding from the
Centre have been conceded to Sheikh
Abdullah; ang

(b) it so, whether similar demands
of the Tamil Nadu State will be met?

THE MINISTER oPr HOMR
AFFAIRS (SHRI K. BRAHMANANDA
REDDY): (a) No.

(b) Does not arise.

Charter of Demands by Class IV Em-
ployces of Delhi Police

*29. SHRIMATI SAVIIRT SHYAM:

SHRI AMAR SINTI
CHAUDIIARI:

Will the Minstyr ot HOMB
AFFAIRS be pleaseld to stale:

(a) whether he has received a ‘Char.
{er of Demands’ 1n the month of Janu.
ary, 1975 from Delar Police Chaturth
Shrem: Karmachari Wellare Associations
Dethi in connection with t™e demands
of Class IV emp'oyes of Delhi Police;

{b) if so, the facts thereof and whe-
ther a copy of the same would be laid
on the Table of the House; and

(¢) the action taken thoreon?

THE MIN'STER OF STATE IN THB
MINISTRY OF HOME AFFAIRS, DE-
PARI'MENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI OM MEHTA):; (aX
Yes, Sir.

(b) and (c), Thiz Associstion haed
been representing from time to time
regarding different aspecis of service
conditions. These have been examin.
ed and action taken where neceseary,
Recently, the Assomation subinitisd
a long list of 22 demands most of
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which had been raised earlier and con.
sgidered. The new demands are as fol.
lowa;

(1) Kitchens should be modernis.
ed and the present k:tchens be
converted Into gas kitchens,

(ii) Retirement of cooks—20 years.

(i1i) Cycle allowance be paid at
Rs. 6 rer mensem anl cycle
repairs be paid for at Rs. 10
per annum.

(iv) Washing allowance should be
paid at Rs. 5§ per mensen.

(v) Residential quarters <hauly Le
allotted 1n the vicinity of tho
place of duty.

Cooking gas has been introduced in
one of the establishments on expeti.
mental basis. Final decision to ex-
tend thi; facility to other k te'ens will
be taken after this exveliment has
worked for some time. Iliuses aie be-
ing allotted to clasy IV eniloyees but
on account of general shoitage of ac-
commoJdation it 1s not possible to meot
the demand i1n full The demand at
(1i) above i1s not clear The other two
demands relating to ¢ycle allowsnce and
washing allowance are ¢f a cueral
nature and cannot be considered in
isolation in respect of class IV emplo-
yees of the Delhi Police alone,

Transfer of Chandigarh to Punjab

#30. SHRI R. 8. PANDEVY:
SHRI BIRENDER SINGH RAO.

Wil the Mimster of HOME
AFFAIRS be pleased to state

{a) whether Government have de.
ferred the decision to transfer Chandi.
garh to Punjab; and

{b) 1t 5o, the reasons therefor?

THE MINISTER OF HOME
AFFAIRS (SBHRI K. BRAHMANANDA
REDDY): (a) and (b). In the Fre:s

que issued on 29th January,
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1470, it was explained that construe-
tion of a new capital will recesrarily
take some years and that Government
of Haryana will, therefore, continue
to have the use of office and residential
accommodation now allotted to them
by the Central Government in Chandie
garh for a period not exceeding five
years during which Chandigarh will re-
man a Union Territory. T'us arrange-
mert has to continue for some tune
longer.

Pending Applications fo~ Licences for
Backward Areas of Karnataka

*31, SHRI M. V. KRISHNAPPA
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to stite:

(a) the number of applications
pending with the Central Government
{for iscue of lhicences for setting up
industries in  backwaid eoreas of
Karrataka State;

(b) the dates from which these appli~
cations have teen pending, and

(¢) the time by which thece anplica-
tions will be dispesed of and tae crie
tern: heing followmed :n issming lcen.
ces?

THE MINISTER OF INDIISTRY AND
C'VIil. SUPPLIES AND SCIENCE AND
TECHONOIOGY (SHRI T A PAIy
(a) and (b) 29 apchecation. reeened
unto January, 1975 for location of in.
dustries 1n backward areas of Karna-
taka are pending These relate to 1972
(4 cases), 1974 (21 cases), and January
1975 (4 cases).

(¢) Every effort is being made to
dispose of the pending applcations as
early as possible, Various considera.
tions such as availability of infro-
structure, raw material, know-how,
demand, capacity installed etc. are
kept in view in taking decisions on
industrial licence applications.
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Frequeunt breakdowns in Tarapore
Atomic power Station

®32. SHRI ARVIND M. PATEL:
SHRI D. P. JADEJA:

Wil the Minicter of ATOMIC
ENERGY be pleased lo siate:

(a) whether Gujarat is facing great
hardship due to frejueni breakdowns
In Tarapore Atomic Power Station; and

(b) if so, the steps token by Govern.
ment to rectify the situation?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTORNICS AND MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDiRA
GANDHI): (a) No, Sir.

(1) Does not arise.

Samachar Bharatl

*33. SHRIMATY PARVATHI
KRISHNAN: Wil the Min.ster of
INFORMATION AND BROADCAST-
ING be Dleased to state:

(a) whether it is a fact that Shri
Jai Prakash Narayan has resigned trom
the Chairmanship of Samachar Bharatl
News Agency, New Delhi;

(b) whether it is a fact that there
are charges of corruption and defalca-
tion of money against the manage-
ment;

(c) it so, whether any encuiry was
made by CBI into the functioning of
this News Agency; and

{d) if so, the resulis thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1L K.
GUJRAL): (a) No, Sir.

(b) Some irregularities in the ac-
counts of the Company were detected

ring inspection by the Depariment
of Company Afiairs

(c) No, Sir.

{(d) Question does not arise
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Annuaj Plan for States

¥34. SHRI C. K. CHANDRAPPAN
SHRI R. N. BARMAN;

Will the Minister of PLANNING be
pleased to slate:

(a) whether meetings were held
between the Planning Commission and
all the Plannirg Ministers of Slates
1o discuss the outlines of the annual
plan;

(b) if so, the main points discussed
and the decisions arrived at; and

(¢) whether Government propose to
give shape lo the size of the Fifth
Plan on the basis of these discussions?

THF, MINISTER OF STATE IN TilE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a)
Meetings we:e held between the Plan-
ning Commissizn and the Chief Ninis~
ters of the States to discuss Arnual
Plan for the year 1975.76 during
January-February, 1875. These were
also generally atiended ty the Plan
ning Ministers of the States.

(b) and (c). The discuvsiong at these
meetings were mainly concerned with
determination of the size of the annual
Plan for the year 1975-78 during
assessment of the resources which
would be available and the reeds of
the key sectors., The all-cations fer
different sectors were fixed taking in-
to account both State and national
priorities and the broad strategy of
develonment outlined in the draft
Filth Plan,

Cross Bar Telerhone Exchanges in
Delhi

38 SHRI MNAWAL KISHORS
SHARMA . Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether a new gadget hag heen
provided to the crcssbar telephone
exchangee in Delhi ty help the mibe
cribers with quick telephome facilityy
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(b) if so, the faets thereof and ex-
shanges which are covered as a result
thareot;

(c) whether such facility has glso
becn extended fo S. T. D. calls; and

(d) if so, the extent {c which this
facility would help S. T. D. calls and
Jocal ealls in quick and efficient icle-
phone services?

THE MINISTER OF COV.MUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) No, Sir.

' () to (d). Do not arise.

Increase In Price of Cement

#38. SHRI D. K. PANDA: will the
Minicter of INDUSTRY AND CIVIL
SUPPLIES Le pleused to state:

(a) whether Government are coh~
templuting a imd-year incrense in tne
refention price of cement; and

(b) if so, the facts and reascns
therelor?

THRE MINISTER OF INDUSTRY
AND CIVIiL SUPPLIES AND
SCIENCE AND TECHNOLOGY (SI{R1
T. A. PAI): (a) and (1. The ex-
works retention prices of cement fixed
by the Cement Contiol (6th Amends

Pment) Order, 1974, issucd on the 14th
Septemter, 1974, w:ll be valig for tne

‘“price peried upto 1978-79. However,
the Government has accepted the re-
commendation of tie Tariff Commise
sion that escalation in relention prices
wil] be considered on Ist July, every
year, following itcrease in wages and
dearness allowance of workers in the
cement industry. price of ¢oal, power
tarrit ang freight on coal

The determinatisn of the retention
Mprice of cement produced by units to
fo Into production in 197§, Le,, facto-
jles covered by c.0.b. licences and by
e units coversd by Letters of Intend
vhich will go inte production by the

MAGHA 30, 1308 (SAKA)
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end of the Fifth Five Year Plan is
under the consideration of the Gow~
ernment,

Closure of Film Institaute, Poona

*37. SHRI N. K. SANGHI: will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Film Institute &
India in Poona was closed down ime
definitely on 24th December, 1974;

(b) it so, the factors which led to
the closure of the institute; and

(c) the steps taken to get over the
impasse?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRL 1. X
GUJRAL): (a) Yes, Sir. The Film
Wing of the Institute remained tem-
porarily closed from December &4,
1974 to February 3, 1875.

(b) The Institute had t> be closed
down due to the agitation by the stu-
dents of the Acting Course, who de-
manded that the Direction Students
may not be allowed to select the cas$
for diploma filmg ouiside lthe Actng
Students and, later, obstructed wozk
on diploma films,

(c) The Institute reopened on Feb-
ruary 3, 1875 after an assurance was
received from the agitoting students
that they would not disrupt the diplo-
ma film shosting programme,

President's assent to Bill spassed by
State Legislatures

*38. SHRI MOHAMMAD ISMAIlk
SHRI DHAMANKAR:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total number of Bills passed

by the State Lejislatures pending Fre~
sident's assent;
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(b) the names of the Billg and the
dates on which those were sent for
assent; and

fc) the reason for the inordinate
delay? i

THE MINISTER OF HOMB
AFFAIRS (SHRI K. BRAHMANANDA
REDDY): (a) 25

(b) and (c). A statement is laid on
the Table of the House, [Placed in
Library, See No., LT-8809/75].

Plan outlay of States in 1974-75

*39. SHRI SARJOO IANDEY: Wil
the Minister of PLANNING be pleased
to state:

(a) the total plan outlay of various
States for 1874-75;

{b) the total assistance sought from
the Centre by each State; and

(c) tha amount sanctioned to each
State?

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING (SHRIL
VIDYA CHARAN SHUKLA): (a) to
{c). A statement i3 placed on the
Table of the House indicating the Plan
outlays approved by the Planmng
Commission for the States’ Plansg for
1974-75 and the State-wise allocaticn
of Central assistance, While the
Btates generally pleaded for higher
feve] of Central assistance, they did
not formally propose any specific
figure in regard to the quantum of
Central ald. .
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. Statement
Approved Annual Plin outlays an4
Central assistatce allocated to the Statvs

for Annual Plan 1974-75.
97475 (Re. crores)

- e e . Eand

Approved C:riteal

Steres Awual  assistance
| Plan allocated

outlays to Strtes

1974~ for
Y74~75 Anaizal
Plan
19%4°73.
T — -
ar ! 2 3
o — Y -
-

127 39 4373
2 Assam . 53 66 40°C4
3 Bihar Y40 27 63-68
4 Guijara A 143 32 32°17
§ Hairyana "¢’ . 81 6o 1593

1 Andhra § Pradesh

6 Him1chal Pradesh 31 16 22°35
7 Jammu & Kashmir 48 oo 30 at

8 Karnataka 110 7§ 35-46
9 Kerala . 73 89 35'7>
10 Madhya Pradesh 152725 533
11 Mzaharsshirs 278 84 4998
12 Manjpur ¢ 12-06 7%

t3 M:ghalay» R | 13:63 s-83

14 Nagaland T . 14700 7-13
1§ Orissa . 7124 27
16 Purjab 1c7- 87 2064
17 Rajasthan . 17788 4506
18 Tamil Nado | 11200 q1°88
39 Tripura . 11-00 6
a0 Uttar Pradesh . 255'39  sob°Bp
ar West Bergsl urey “'N

i Al Stare b i ]

. 20f0° 8y
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Additional resourcss for power sector
of Plan

*40. SHRI D. D. DESAI:
SHRI INDRAJIT GUPTA:

Will the Minister of ENERGY be
pleased to state:

(a) whether his Ministry had taken
up with the Planning Commission the
issue of finding additional resources
for the power sector of the Plan;

(b) whether the Planning Commis-
&ion have accepted new projects;

(c) it 89, whether the Central Elec-
tritity Authority has made assessment
of the funds required for the exec.-
tion of all the proposed projects; and

(d} i so, broad features thereof?

THE MINISTER OF ENERGY
(SHR! K. C. PANT) (a) to (d). The
Dralt Fitth Plan had provided an out-
lay of Rs, 331357 crores for genera-
tion schemes, including a number of
mew schemes, designed to result in the
addit.on of 16.55 rmilion KW dunng
the Fifth Plan period. Subsequently
the cost of all the projects were up-
dated, on the hasis of the price level
prevailing 1n December, 1973, and it
was estimated that additional funds
{0 the extent of about Rs. 1440 crores
would be rejuired to complete these
generation schemes. This assessment
wag forwarded to the Planning Com-
mission. The Fifth Plan hag not bheen
finalised and no decision bas yet been
taken on this matter.

Ineonvenience to Menbers of Parlia-
ment at Film Festival

201, SHRI N. E. HORO:

SHR! D. B. CHANDRA
GOWDA:

Will the Ministey of INFORMATION
AND BROADCASTING beg pleased to
state:

(a) whether passez were {ssued by
his Ministry to the Members of Par'ia-
meny for the International Fiim Festl-
wal Show, at Pyarelal Auditorium and
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later on without informdflon to the
Maharashtra Rangayan Auaitorium;

(b) whether the day on which the
film ‘God father’ wag to be shown in
Maharashtra Rangayan a nurmber of
passholders were forced to go back by
the pclice deployed on the gates as the
house was already full; and

{c) if so, the reasons thereof?

THE DEPUTY MINISTER IN THR
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Members of Parha-
ment could not be informed of the
change in venue due to shortage of
time. Inconvenience caused to Mem-
bers is regretted.

(b) and (c). On the day the fiim
“God ¥Father” was screened at Maha-
rashira Rangayan, a sizeable secuon
of the public came to get into the
Auditorium, just before the commence-
ment of the shovz, without va id entry
passes, with {e result that some of
the genuine passholders both from
the Press and M. Ps. were unable to
enter the Auditorium. The Police
party on duly, fearing trouble closed
the main doors and requested the
people gathered outside the entrance
to disperse.

Setiing up of Advertising Councid

202. SHRI M RAM GOPAL
REDDY:

SHRI R. S. PANDEY:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government  have
betn urged to set up an Adverising
Counci} on the lines of the Press
Council, and

(b) if so, the rescticn of Govero-
ment thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (s) Government bas
received ne representation in this
regard,

(b) Does not arise,

Sub Post Offices in Somth Kanar
Districg

203. SHRI P. R. SHENOY: Wil the
Minister of COMMUNICATIONS be

pleased fo state:

{a) the total number of sub post
offices in South Kanara District of
Karnataka State, block-wise;

(b) the names of places where de-
mand tor sub post offices have been
mace since ist Apnl, 1972, block-wise
and the demand not comphed with;

ang

(b) The relevant particulary
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(o) the veason for nt somplypien
with the demand in each case?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER UAYAL
SHARMA): (a) Number of sub-offices
is indicated below:=-

Nam: of Block x“o!
Mangalore . . 49
Bantval . . . . 8
Pottur . . f L)
Belthangady . .

Sullia . . . . 6
Karkala | . 13
Udipr . . 37
Coondapur . . . 19

v m——— " ———— — ————re

are given below:—

e e st it sl

——-

Name of Block Demand recerved Dcmand not complied  with
() Mangalore () Mukka () Mulka
() Bntval ((h) '{d ; ;:;‘1 Panctpar. (i) Thasnbe
() Pattur (%) Panaje (i) N1}
(#v) B:lthangady re) Aldingady (i) Aldar gady
(v) Karkala (v) Kalla-undakur (v} Kallaamusd.kur
(o) Udipi (ef) Baarakal Guldeangady (v} Guddcangedy
(c) Opening of sub-post offices at Closure of Gura :::mutud Phul
at
Ranyana Panchayat, Panaje end 204. SHRI B S BHAURA' Will the
Bantakal is under examination. At Minister of ENERGY be plessed 18

the eother places mentioned, opening
o_! sub-post offices is not justified ze.

¢ording lo departmental standards.

mate:
(o) whether the Guru Nanak The
mal Plant s Bhatinda has been ket
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- (b) if so, the reasons therefor; and

(c) the steps being taken to re-star®
its working?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) to (c).
The Guru Nanak Thermal Plant at
Bhatinda was closed down con 28th
January, 1975 at the request of the
Suppliers of the Plant, M/s. Bharat
Heavy Electricals Limited for carry-
ing out certain urgent maintenance
works. The repair work has since
been completed and the power statisn
was re-commissionad on  14-2-139%5.
‘The set had to te shut down on
'15-2-1975 due to a super heater tubzs
leakage. It is expected to be back on
‘bars shortiy.

Waiting List for Telep}xoﬁe Connec-
tions

205. SHRI MOHINDER SINGH
GILL: Will the Minister of COMMU-
NICATIONS we pleased to state:

(a) whether due to inadeguate pro-
duction of equipment and underground
cables in the country, there is a stag-
gering number of applications on the
waiting list for telepaone connections;
and

(b) if so, ‘he measures that are
being taken to ease the position in the
‘coming financial year?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) and (b). There is a
large waiting list for telephone con-
nections in the country totalling near-
ly 59 lakhs as on 31-12-1974. The
demand for additional telephones
ould not be met fully for want of
resources, both material and financial.
evelopment of capacities of factories
or producing the necessary equip-
sents cables, etc. has also been limit-
by the same considerations,

Under the prasent constraints - it
15 been prorosed to provide abouf
' lakhs telephones during 1975-78.

MAGHA 30, 1896 (SAKA)

Written Answers 46

Assault on Harijans in Sirna Village,.
Darbhanga District, Bihar

206. SHRI BHOGENDRA JHA: Will
the Minister of HOME AFFAIRS be
pleased to refer to the reply given to-
Unstarred Question No. 4038 ¢2 11th
November, 1974 regarding assault on
Harijans in Sirua Village, Darbhanga-
District, Bihar and state:

ta) whether the facts have since
been ascertained; and

{b) if so, the broad outlines there--
of and actipn taken against tha cul-
prits who perpetrated crimes against.
the Harijans?

THE DEPUTY MINISTER IN 'THE
MINISTRY OF HOME AFFAIRS.
(SHRI F. H, MOHSIN): (a) and (b).
The Hon’ble Member is presumably
referring to Unstarred Question No.
4038 answered in this House o De-
cember 11, 1974. According to infor-
mation received from the Government
of Bihar, one incidsnt of arson and
assault on Harijans was reported {rom
village Sirua within the jurisdiction
of “P. 8. Baheri in district Darbhanga
during the first haif of November,
1974, This arose on a quarrel bet-
ween Shri Balel Paswan of village
Sirua and some persons of an ad-
jacent village cailed Ehere on Noverm-
ber 9, 1974. One thatched hcuce
belonging to 3uri Balei Paswan and
some other perscns of his cemmunity
was set on iire. Five persons ivho
were inside the house were aiso al-
legedly beaten up resuiting in simpla
injuries to them. Immediately o©n
receipt of the information, the police
rushed to the spot and controlled the
gituation. A case ~ was registered
against nineteen accused p=2rsons of
whom, eleven  surrendered to the
court on November 27, 1874. They
were, later on, enlarged on bail by the
Chief Judicial Magistrate. The police
have initiated action for the attach-
ment of the property of the rcmain-
fn eight accused. Action has alsa
been  initiated U/s. 107 Cr. P,C..
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against the accused persons and
police party has been posted in the
.ares, to maintain peace and order.
faprr @ fefuw wt & ot @9
e gaTwe e w3
N ogedn

A

207. st Gt wEw fag : W
WY WA Ay Sm A FO oS fF
faT & slAww ¥ w9 @ T
AR P FW E s ¥
T W Eg g AR WY 9§ & e
frr-fier sl 1 @ A AT
TP W A gIeqr § MIA W
sa g ?

durcHs) (¥ro viwe TuTer Tt ):
fgR & o I JATEAI WP
o Ry SR SN g @8
A FA W g & g g2 g2
§ 1 314 wlalga, 927 wasa s
gafim & WEI 9 FGTSH,
FAYY, TOvEr W Rl &
arq Ser gwr ¢ 1w @ fe wrmd
oF ¢ ¥ A 9T WK 89T &Y
JUART F AT F WER W
T W fegr awp

Allocation of Chassis o State Trans-
port Undertakings

208. SHRI Y. ESWARA REDDY:
Wi'l the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the Ministry has neen
requested to allocate chassis to State
Transport Undertakings on pricrity
basis; and

(b) if %0, the steps being ‘aken in
this regurd?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GRORGZE): (a) and (b), As much as
878 pey cent in one case gnd 48 per
oant in 1he other, of bus chassis magn-

factured by the two major mmnue
facturers is allocated to State Trans-
port Corporations, Efforts are cone
stantly made to sae that indents from
State Transport Undertakings are met
on priority basis,

am fenfadt wnr gom &t &
qw gy
209. st WM wro difen v
qE WAl ag TA Y T &R i

(%) wr amw fefgat 3wl
wfafafrat ¥ we @ & ;

(7)) ¥ w7xQ, 1975 & arm
feaifzat qwr g &faat & aw
¢ g3 qsar gl @ ; W

(7) afz g, & JF W ¥
fr =af @ ar o wwar W gy ?

ug siavey W Iult (s q®e
o wigfaa ) : (%) s gh, s o

(@) sas, 1975 ¥ fo At
W1 go &fwr & @ra 7 goRd gk
T wafe ¥ < g &R X
marsfar 7wt o3 gt oF for
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(7) 3w 3R ¥ ow gom
&% arg a1 o) fi7 wed @]
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o ¥ 91T qF Swh gur | gt dfet
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Indo-Foland agreement fop Develop-
ment of Jharis Coal Fields in Bibar

210. SARDAR SWARAN SINGH
SOKHI: Will the Minister of ENERGY
be pleased to setate

(a) whether India hsa entered Inte
any economic and technical euopere
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ationn agreement with Poland for de-
welopment of Jharia Coal Fieids 1»
Bihar, very recently; and

(b) if s0, the salient features there-
ofy

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROPF.
SIDDHESHWAR PRASAD): (a) and
(b). An agreement was entered into
with Poland in Janusry, 1872, which,
inter-alia, provided for extension of
cooperation in the reorganisatin and
reconstruction of coking coal mines in
Jharia. In pursuance of the shove
agreement, the Bharat Coking Coal
Lid., concluded a contract with Mcssrs
KOPEX of Poland for planning, re-
construction and reorganization of
the coking coal mineg in Jharia Coal-
fleld. This agreement/contraczt js re-
viewed from time to time. The latest
review was dou: in  Januarv 1973
by the Indo-Polish Joint Commission
during its second gession i, New
Delhi. According to this agreement,
M/s. KOPEX would give expertise
and render services and collaborate n
the prepueration of fcasibility report
of such reconstruction and reorganiz-
ation The above arrangement of de-
putation of Polish experts and pre-
peration of pre'iminary project re-

port forms the first phase of coilabor-
ation,

ferie daredt o it Oty W 3
sfz 8 wrom dvwemit € sefawar
¥ dramm
211 & Wrto Wo «7 :
o wTaw oy figlwgt ¢
o wew fgrdt oy
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o
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w7 &% 1 q< fax-fax qrardi & wary
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nnh'.-potmanwsm
und eguipment cadres reserved for

212. SHRI HARI SINGH: Will the
PRIME MINISTER be pleassd to
state:

(a) the total number of posts, per-
manent and temporary separately, in
the cadre of Under Secretary and
equivalent in various departmenis of
Government of India, as on 3ist De-
cember, 1974;

(b) the total number of such posts
reserved for Scheduled Castes/Tribes;

(¢) the total number of reser_ved
posts filled in a5 on 3ist Decemoer,
1974; and

(d) the tota] number of officers
selected against reserved posts in 1674
awaiting posting and the reasons for
delay in posting them?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARIMENT OF PERSONNEL. AND
ADMINISLRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR! OM MEHIA): (a)
According to the information available
in the Department of Personnel and
Administrative Reforms, as on 31-12.74
tuere were in the various Ministries/
Departments of the Government of
India 731 posts of the rank of Under
Secretary and ejuivalent, tie appcist-
ments to which required approval of
the Central Establishment Board. The
fnformation about break up of these
posts into permanent and temporary
ones is not readily availatle.

(b) and (¢). The posts of Under
Eecretary and equivalent mentioned
ander (a) above mre filled from amongst
eficers of the All.India Services, Cen.
tral: Services Class 1, Central Secre-
tariit Service, and State Civil Services.
Except for the oMcers of the Centra}

sciétariat Service, the appointment
ot M ‘of other Bervices s om

ever, the posts of Under Secrotary
filled by C.S.5. officers are treated &8
cadre posts in Grade 1 of the Central
Secretariat Service. According to the
General orders of reservations for SC/
ST candidates in promotions from Class
II to the lowest rung of Class 1 posts,
19 vacancies in Grade I of the CSS
were available for promotion of Sche.
duled Caste and 190 for Scheduled
Tribe officers out of a total of 128
vacancies in 1874. Against these
vacancies 23 Scheduled Caste and 2
Scheduled Tribe officers were included
in the Select Laist.

(d) 18 Scheduled Caste and 1 Sche-
duled Tribe oifvers included in the
1974 Select List for Grade I of the
CSS are awaiting posting. Select List
officers who cannot he ahsorbed Im
their own Ministries/Departments are
placed at the disposal of the Depart.
ment of Personnel and Administrative
Reforms for postin® outside those
Ministries/Departments. Two officers
have not yet been declared availahle
for posting e'sewhere. The remalning
17 officers, who have been cecla-ed
available for postine elsewhe-e. are
being considered for appointmeny
against available vacancles.

Power Failure st Pert Binte

213. SHRY S. D. SOMASUNDARAM:
Will the Minister of ENLRUY be
pleased to slate:

(a) whether the power fajlure is &
continuing feature at Port Blair for
the past six months;

(b) if so, the reasons therefor and
action taken to bring it to pormaley;

{¢) whether diesel consumption) ..
material consumption in the Electri~
¢ity department under Andaman Ade
i:n:o regular sudit being exerclesd} .
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(d) whether misuse of Electricity

the consumers i3 being allowed
with connivance of the department's
officials?

THE DEPUTY MWNISTER IN THE
MINISTRY OF ENERGY (PROF.
BIDDHESHWAR PRASAD): (a) and
{b). The Power Supply in Port Blair
{s through a number of small thermal
and diesel sets totallng 7 in all. Most
of these sets are very old and at pre-
sent only three gets are working. The
total power available at present is
1040 KW ag against a peak load de-
mand of 1400 KW. One more set of
248 KW capacity is being overhauled.
This is schecduled to be recommissioned
®»y March 1975 which will improve the
position considerably. Two additional
sets have been purchased, one f{rom
Haryana State Electricity Board and
the other from Gujarat State Electri-
eity Board. These sets are scheduled
to be commissioned by the end of
December, 19785,

{¢) Regular aukit is being cdcne in
respect of the working of the Electri-
city Department. Keeping in view the
age of the seis the consumption of oil
cannot be considered exorbitant

(d) The Port Blair Administration
have informed that a few cases of mis.
uge of electricity in connivance with
the officials of the Denartment had
feen recorted and that, on enquiry,
these allegations could not be proved.

Acquiring Land om Chovwringhee
. Road, Calemtta

214, SHRT ANADI CHARAN DAS:
Wi} the Minister of COMMUNICA-
TIONS be pleased 1o state

(a) whether Central Government
Are yet to decide for dropping ac-
Quisttion proceeding for a iland pre-
wiises on Chowringhes Road, Cal-
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cutta in which late lamented Raile
way Minister laid foundation stone
for a private commercial building; and

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNICA.
TIONS (DR. SHANKER DAYAL
SHARMA)- (a) Yes, Sir.

(b) There is a concentration of de-
mand for felephones in and around
this area.

Changes in In3ustrial Policy

215. SHRI P. A, SAMINATHAN:
SHRI P. M. MEHTA:

WHI the Minister of INDUSTRY
AND CIVIL, SUPPLIES be pleased o
state;

(a) whether the Union Govern-
ment are considering to readjust and
modify its industrial policy;

(b) if so, the salient features of
the proposed changes;

(c) the date on which these chan-
€es arc likely to bc cnnounced; and

(d) to what extent such changes
will be helpful for the growth of in~
dustries®

THE WMINISTER OF INDUSTRY
AND C'VIL SUPPLIES (SHRI T. A.
PAI) (a) to (d). The Industrial Policy
Resolution of 1958 continues to govera
Government's policies tor achieving the
objectives of growth, soclal justice and
self.reliance in the industrial sphere.
Within the broad frame-work of the
Industrial Policy Resolution, Govern.
ment have fror: time to time effected
changes in the industrial licensing
policy with a view to stimulsiing
growth particularly In priority indus-
tries of importance to the national
economy.
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Hindl and Regional Languages Films
Shown in the Film Festival

216. SHRI M. S. PURTY:
SHRI N, E. HOROQ:

Will the Minister of INFORMA-
TION AND BROADCASTING
be pleased to state:

{a) whether any Hindi film was
shown 1n the International Film Fes-
tival held in the Captal;

(b) if not, the reasons therefor,
and

(¢) whether any Rlms in the re-
gional languages of India were also
given any place and if so, the facts
thercof?

THE DEPUTY M'NISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR S'NHA). (a) Yes, Sir. N.ne Iiindi
films were screened.

(b) Does not arise,

{c) Yes. 8ir. Two Bengali films, two
Kannada films, one Mulayalam film
and one Tamil film were scrcened.

Mizrepresentation of Facts by Firms
for Obtaining Licences

217. SHRI K. S. CHAVDA: Will the
Mimster of INDUSTRY AND CIVIL
SUPPLIES be picased to state:

(a) the name of the agency which
thecks that there arc no contravene
tions of ndustrial licensing policy
and notifications issued thercundey Ly
Government; and

(b) whether Government have re-
teived complaints that some firms
have been misrepresenting facts in
their gpp'ications and indulging In
other irregularities and the number

of cases in which Government have
made inquiries during last three
years and results thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (2) and (b). Applications for
industrial licences are effectively s-ru-
tinised in the Sectt. for Yndustrial Ap.
provals to ensure that all particulars
relevant for examining the feasi!ility
of the schemeg are true and available
and then they are further «crutinised
by the administrative Ministries and
technical authornities concerncd before
the cases are subm ticd to the Ap-
proval Comm ttees. 1 he Approval Com.
mittees set up for con«idering indus.
tr:al licence annlications take n view
consistent with the indusirial Lirensing
policy as laid down by Governmen$
from time to time.

Any comp'airts ahout irregularities
commutied by the firms, a3 and whes
recened, are dealt with in te adminis
t-ative Ministries concerned. No cen-
tralisel data 1s mantuned in ths
regard,

Paper Unit in Karnataks

218. SHRI K. MALIANNA: Wit
the Minister ¢f INDUSTIRY AND
CIVIL SUPPLIES be pleazed to slate:

(a) whether Centra] Governmend
have given its clearance for the one
hundred crore rupees paper unli in
Karnataka;

(b) whether Hindustan Paper Cor-
poration has on hund Rs. 400 crores
project to set up paper planis in
various paris of the coantry; and

(c) it so, the jocations so far ap=
proved in various parts of the coune
try? Con

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. &
PAI): (a) No Sis.
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#) and (c). The Hindustan Paper
Corporation has the following on-going
projects in hand.

1, Integrated pulp and paper mills at
‘Tuli, Nazaland for an annual capa-
city of 30,000 tonnes of pulp/paper
at an estimated cost of about Rs. 60
crores.

2. Newsprint project at  Val'cro,
Kerala, for an annual capacily of
80,000 tonnes at an estimated cost
of atout 80 crores.

8. Expansion programme of Madhya
National Paper Mills Balagula,
Karnataka at an estimated cost of
about 30 crores.

Besides, the Cornoration has done
preparatory work on two projects for
the setting un of paper mills of capa-
eity of about 1 lakh tonnes each at
Nowgong and Cachar in Assam,
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Investigation Intgp the Samastipur
Bomb Blast and Death of Shry L. N.
Mishra

229. SHRI MADHU LIMAYE- Will
the Minister ¢ HOMNME AFFAIRS be
pleased 10 state:

(a) whother the CBI has come-
pleted 1ts investigation into the Sa-
mastipur Bomb Blast and into the
death of Shri L, N Msshra at the
Danapur Railway Hospital after a
prolonged operation;

(b) whether th? inquiry was not
influenceq and prejudiced by the
allepations and 11<:nuaticng  made
against the J, P. movement ang the
Opposition, by the Prime Minster,
who, incidentally, is in charge of the
CBI., Intelligence Bureau anid other
investigating agencics, angd

{c) whether the Prime Minister has
stateg in her interview with ‘Lank’
that it was not 1mportant’ who did
the kil'ing, and that it was the Opar-
sition propagsnda which was respon-
sible for the assassination?

THE MIN'STER OF HOME AFFAIRS
(SHRI K BRAHMANANDA REDDY):
{a) No, Sir.

{b) While the Prime Minister had
on occasions condemned the agifation=
al activities which promote an atmas-
phere of violence, she did not refer to
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4he identity of any individual or orga-
nisat.on as restponsible for the asses.
sination of late Shri L. N. Mirhra. The
inquiry by the C.B.I. into the specaific
crime at Samastipur is in progress and
has not teen influenced by any ex-
traneoug [actor.

(c) In the course of an interview
as reported in the 1975 Republhic Doy
Number of ‘Link’ the Prime Mimster
gaid that whea an atmosphere of
hatred, calumny and viclence is fos-
tered, it becomes easy for anyone to
comnmut violence.

Deihi Gurudwars Elections

221. SHRI CHANDRA SHEKHAR
SINGH. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention c¢f Gov-
ernment has been drawn to the Iress
Reports in the third week of January,
1975 in which the President of Sikh
Brotherlood International has de-
manded early Delhi Gurudwars
Elections; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY M'NISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
The Government have seen a report to
this effect wuch avpeared in  the
Hindustan Times dated 20-1 1975 Delai
Administration has informeij that
necessary arrangements are being made
for holding the elect.ons by 30-3-1875.

Agencies Investigating the Samastipur
Bomb Biast

222. SHR1 HAR] KISHORE SINGH:
Wil the Minis'er of IOME AFFAIRS
be pleased to state the agency or

encies investigating the tragic
%nﬂtipur Bomb blast incident of

January, 1975 and the results

THE MIN'STER OF HOME AFTFAIRS

(SHRI K. BRAHMANANDA REDDY)
Attention is Invited to the statément¥
la:d on the table of the House today
in reply to Starred Question No. 25 of
this House.

Location of Nuelear Power Station in
Karnataka

223. SHRI & Y. XRISHNAN: Wil
the Minister of A1OMIC ENERGY bs
pleased to sta‘e:

(a) whether any Central Team of
‘Experts has inspected some arcas in
Karnataka for locating s nuclear
power station; and

(b) if so, its findings and the reac-
tion ¢f Central Government thereto?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER OF
ELECTRONICS, MINISTER or
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECIINOLOGY (SHRIMAT! INDIRA
CANDHI): (3) Yes, S.r. A number
of alternative sites have been investi-
ga'ed by the Site Seleciion Commiltee
in the Southern Region including those
in Karnataka.

(b) The report ot the Committee on
the Southern Region has just besn re-
caived by the Government and is under
examination.

Miners and Supervigory Staft working
in Coal Mines in Madhya Pradesh

224. SHRI NIT1 RAJ SINGH
CHAUDHARY: Will the Minister of
ENERGY be pleused to state:

(a) the total number of minets,
lower supervisory stalf, Class I and
Classg 1 Officers and others working
in coa! minea in Madhya Pradesh;

(b) how many out of them =are
from Madhya Pradesh, separately, v
each olams;



¥

L3 Written Amawers MAGHA 30, 1898 (S4KA)

(¢) the reasons why a good percen-
tage, even in lower classes drawing
less than Rs, 600/- per month, are
from outside Madhya Pradesh; and

(d) the stepg taken to transfer out-
siders to the mities in thoir States and
employ local people?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(d). The information is being collect-
ed and will be laid on the Table of the
House
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Annual Plan for U.P, for 1975-76

227 SHRI K. M '‘MADHUKAR:'
SHRI S. N. MISRA:

Will the Miuster of PLANNING
be pleased to state:

(a) whether the Uttar Pradesh
Government have gubmitted a Rs. 498
crore plan for 1975-76 to the Planuing
Commission for clearance; and

(b) if so, the main features thereof
and Central Government's decision
thereon?

THE MINISTER OF STATE IN THE
MINISIRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA). (a) and
(b A statement inwicating the pro-
posals recoived from the Government
of U.P for the State's Annual Plan
1975 76 1n fnancial and physical terms
1s placed on the Table of the House.
{Placed 1 Labrary. See No, LT-8910/
95] The size and content of the State
Annual Plan 1875 76 of Uttar Pradesh
is being finalised 1in the light of recent
discussions held in the Planning Com-
misston at hoth Official and Ministerial
Jevels.
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Allegeg charges sgainst Public Sector
Bosses

228. SHRI M. KATHAMUTHU:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether Government’s gttention
has been drawn to a reference made
by the Central Vigilance Commis-
sioner that Public Sector bosses are
corruptible; and

(b) whether Government will place
the full text of inaugura] speech deli-
vered on 6th January, 1975 at the
11th Orientatién Course of Chief Vigi-
lance Officers in New Delhi, on the
Table of the Sabha?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTARY
AFFATRS (SHRI OM MEHTA): (a)
and (b). The full text of the inaugu-
ral speech deliverrd by the Central
Vigilance Commissioner on the 6th
January, 1973, at the 11th Orientation
Course of Chief Vigilance Officers in
New De!ln has been placed in the Par-
liament Library. It is seen from the
speech that while the Central Vigil-
ance Commssioner has made certain
observations regarding integrity among
public servants, including executives
employed in Public Undertakings,
there is no statement in the speech that
“public sector bosses are corruptible”.

Atrocities on Harijang at
Damodar Colliery, Dugda

229. SHRI SAMAR MUKHERJEEL:

Will the Minister of HOME
AFFAIRS be pleased to state:

North

(a) whether hiy attention hag been
drawn to the atrocities committed on
Harijans at North Damodar Colliery
by officer-in-charge, Dugdg in collu-
sion with gangesters; and

FEBRUARY 19, 1876
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(b) if so, the action taken against
the culprits for thiy heinous crime?

THE DEPUTY MINISTER IN THE
MINISTER OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Facts are being ascertained,

Films received for screening in (he
Film Festival

230. SHRI VAYALAR RAVI: Wwill

Will the Minister of INFORMA-
AND BROADCASTING be pleased to
state:

(a) the total number of Films re-
ceived for screening in the Fifth
International Films Festival held in
Delhi recently;

(b) how many of these filmg were
selected by the screening committee
for exhibition, both in competition
ang infermation sections, during the
festival;, and

(c) the guiding principles under
which these films have been screened
and selected?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR!I DHARAM
BIR SINHA): (a) and (b). 47 feature
films and 40 short ilms were entered
in the Competition Section, of which
24 feature films and 22 short films
were admitted in this Section of the
festival. The remaining 23 feature
films and 18 short films were elgible
for the Information Section and were
considered along with 128 ({feature
filmg and 50 short filimg entered speci-
fically for that Section. Of the totsl
of 151 feature films and 68 short films,
118 feature films and 47 short Alms
were admitted in the Information Sec-
tion.

{(¢) The films which conformed to
the aims and objectives of the festival
as outlined in the Regulations of the
Festiva] were selected for exhibition
on the basis of their quality provided
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they did not offend the national feel-
ings and susceptibilities of any of the
participating countries.

Emplementation of Compulsory Deposit
Scheme in Co#l Mines

231, SHRI ROBIN SEN:
SHRI DHAMANKAR:

Will the Minister of ENERGY
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the jrre-
gularities committed in the imple-
mentation of the Compulsory Deprsit
Scheme in the coal mines; and

(b) if so, what arrangements have
been made by CMAL and Bharat
Coking Coal Limited to maintain
proper ledger accounts of the
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF SID-
DHESHWAR PRASAD)' (a) The at-
tention of the Government has been
drawn to the alleged irregularities in
the implementation of the Compulsory
Deposit Scheme 1n coal mines.

(b) The provisions of the Additional
Emoluments Compulsory Deposit {Em.
ployees other than Emplovees of Gov-
ernment and Local  Authorities)
Scheme, 1974, including those relating
to the maintenance of ledger accounts.
which were issued by the Ministry of
Finance in November, 1474, are heing
implemented by the Coal Mines
Authority Ltd. and Bharat Coking Coal
Ltd.

Break-downs in Atomie Power Units

232. SHRI S. R. DAMANI: Will the
Minister of ATOMIC ENERGY be
pleased tn state;

{a) whether atomic power generst-
ing unite are experiencing repeated
breakdownsg in the current year;
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(b) it so, the facts thereof, like
frequency of break-downs, causes and
the loss of power generation;

(¢) whether indigenoug skill and
knowhow are competent encugh to
restore the plants to normal working;
and

(d) steps taken to work out per-
manent solution to make the plants
dependable for power generation?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
AND TECHNOLOCY (SHRIMATI
INDIRA GANDHI): (a) to (d). A
statement is laid on the table of the
House. [Placed wn Library. See No.
LT-8911/75])

Criteria for selection of filmg for the
Film Festival

233. SHRI ¢ JANARDHANAN:
Will the M.ister of INFORMA.-
TION AND DBROADCASTING be
pleased to state:

(a) the composition of the Selec-
tion Committee for selecting films for
the Fifth International Fily Festival
held in New Delhi;

(b) the criteria of selecting films;

(c¢) whether no Malayalam films in-
cluding award winning ‘Nirmalyam’
was selected for competition films;
and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFCRMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The composition of
the Selection Committee for selecting
films for the Fifth International Film
Festival was as follows:

1 Shri G. D. Khosla—Chairman
2. Shri H, C. Khanna
3. 8hri V. D. Vyas,
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4. SHRI 8. M. Murshed.
5 8Shri A. N. D Haksar.

6. Shr1 S. L. Nahata.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATIOIN AND
BROADCASTING (SHRI DHARAM
BIR SINHA). (a) Yes, Sir

7. Shri Ramu Kariat

8 Shrt Mohinder Singh
9. Kumar: Usha Bhagat.
10 Smt V. Mulay,

11. 8mt Uma da Cunha (Upto 26th
November, 1974 only)

12 Smt Shanta Sarbjeet Singh
13. Smt Arun, Vasudev
14, Smt Asha Seth.

(by The criteria of selecting fllms
was

(1) The films entered should be
consistent with the ohjectives of the
Festival

(1) The films shouly not offend
national feeling and susceptibilifies of
any of the participating countries or

were likely to promote racial diserimi-
nation,

(¢) Malayalam film “Nellu” was
entered 1n the competition section ot
the Festival but was not approved by
the Selection Commitiee for inclusion
in final “creéening programme  ‘Nir-
malay4m’ was not entered becanse of
Ron-availability of sub-titleq print

(d} Does not arise

Criteria for Selection of Theatres and
supply of films in the Film Festival

234 SHRI JHARKXHANDE RAI will
the Minister of INFORMATION AND
BROADCASTING be pleasad ton state

(a) whether the Fifth International
Film Festival wag conducteq in New
Delhi;

(b) if so, the theatres where the
fitms were screened; and

(¢) the criteria for selecting theatreg
and supplymng films?

(b) 1 Vigyan Bhavan

2 Mavlankar Hall

3 Odeon.

4 Plaza.

5. Regal.

6 Sapna.

7 Delite

8 Chanakya

9 Eros

10 Uphaar

11 Archana.

12 Payal

13 Dellm University Theatre
14 IIT Theatre

15 Pyurelal Epravan

16 Maharashtra Rangayan

17 Pilms Drwision Auditorium
13 Aumy Cinema

19 Deptt ot Teaching Aids Tnentre.

(r) The theatre. were selected moin-
ly on considerations ot availability,
qualit¢ of projechion, suitabality of
rental chaiges, conveuenc: of audi-
ence etc -

The programme package of films for
each theatre was prepared {o ensure
eguitable distrihation

Enquiry regarding M/s. Shalimar
Works Ltd, Calcutta

295 SHRI MANORANJAN HAZRA:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government have in-
stituted any enquiry regarding M/s.
Shalimar Works Limited, Calcutta;
and

(b) if so, outcome thereof?
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THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY AND
CIVIL SUPPLILES (SHRI A C.
GEORGE): (a) No, Sir.

(b) Does not arise.

Demands made by workers of M/s,
Shalimar Works Limited, Calcutta

236. SHRI MANORANJAN HAZRA:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether his Ministry’s attention
has been drawn to the demands made
by the workers of M/s. Shalimas
Works Limited, Calcutta for the take
over of that company by Govermment;

(b) if so, the nature of such de-
mands; and

{c) the reaction of
thereto?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF INDULSTRY AND
CIVIL. SUPPLIES (SHRI A C.
GEORGE): (a) Yes, Sir.

(b) The demand broadly is for take-
over of the Undertaking.

(c) Government has yet to finally
react,

Purpose of conducting the Film
Festival

287, SHAI S. A. MURUGANAN-
THAM: Will the Minister of INFOR-

MATION AND BROADCASTING be
pleased to state:

(a) the purpose supposed to be
achieved by the Fifth International
Film Festival held in New Delhi;

(b) whether the purpose wag ful-
filled; and

(c) it so, the broed outliney there-
of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATIOM AND
BROADCASTING (SHRi( DtARAM
BIR SINHA): (a) Tpe aim of the
Festival was:—

(i) to provide a common platform
for the cinematographies cof
the workl to project the ex-
cellence of their film art;

(ii) to contribut> to the under-
standing and appreciation of
the film cultures of diflerent
nations in the coutext of their
social ang caltural ethos; and

(iii) to promote friendshir ~~4d ro-
operation among  different
peoples of the world,

(b) Yes, Sir.

(¢} In the Fifth International Fim
Festival of India, altogether 142 fes-
ture films and 69 short films were
screened from 46 countries. The Festi-
val was attended by about 211 dele-
gates.

Indo-Nepal settlement on Karnali
Project

238 SHRI B. R. SHUKLA: Will the
Minister of ENERGY be pleased to
state:

(a) whether Karnali project situat-

ed in Nepal territory has been aban-
doned;

(b) if not, whether any settlement
between the Government of India and
Nepal has been finalised; and

{c) by what time the work is like-
ly to start in the said project?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to (¢).
The terms of'an agreement regarding
the Karnali Project between His
Majesty's Government of Nepal and
the Government of India are still
under consideration of both the Gov-
ernments,
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Betting up of Heavy Engineering
Units in Keraly

238. SHR! VARKEY GEORGE.

Wil the Mimster of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state:

(a) whether the Government of
Kersla have submitted a scheme for
starting four heavy engineering umits
Wwith the aid of Bharat Heavy Electri-
cals Limited;

(b) if g0, whether the Central Gov-
ermment have g,ven their approval to
these schemes; and

(c) the salient featureg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHR1 A. C.
GEORGE): (a) to (c). Steel Indus-
trials Kerala Lim.ted, submitted four
proposals to Secrstariat for Industrial
Approvals for issue of Industrial
Licence for the manufacture of:—

(i) Steel Fabrication.
(1) Steel castings.
(1ii) Roller Bearings
(iv) Steel Forgings.

The application for steel fabrication
was rejected by the Licensing
Committee owing to ucute shortage of
raw materials and under-utilisation
of existing capacity. The application
for steel casting was also rejected by
the Licensing Committee as ade-
quate capacity for manufacture of this
item already exists. They have repre-
sented against this decision and the
representation is under consideration.
The application for roller bearings has
been received in the last week of Jan-
uary 1975 and is being processed. As
regards steel forgings, the firm has
been 18sued a Letler of Intent in Octo-
ber 1874 for the capacities mentioned
below :~— '

(N Closed Die and Steel
Porgings 4,250 tonnes p.a,

(i) Coil Springs 60,000 tonnes p.a.
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.Steel Industrials Kerala Ltd, have
gent a request in this month that
BHEL should have an equity particlpa-
tion of Rs. 4 or Rs. 5 crores in these
projects. Thig request is being ex-
amimned in consultation with BHEL.

Participation by Indiap Scientists in
Exploration of Moon and Planets

240. SHRIMATI ROZA DESH-
PANDE: Will the Minister of
SPACE be pleased to state:

(a) whether India would soon take
part in exploration of moon and
planets;

(b) whether Indian scientists ha.
been inviteg to instal research instru-
ments in the Soviet Space Vehicles to
moon and planets; and

(c) 1f s0, the facty thereof?

THE PRIME MINISTER. MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF SPACE, MINISTER OF PLANN-
ING AND MINISTER OF SCIENCE
AND TECHNOLOGY (SHRIMATI
INDIRA GANDHI): (a) India is
already taking part in the exploration
of the moon by studying moon rock
sumples brought back to earth by US
and Russian space prugrammes.

(b) There are no definite plans for
installing research instruments in
Soviet Space Vehicles to the moon and
the planets although the possibility
has been considered.

(c) Does not arise.

Employmen; for educated unemployed
Maharashira

in
241. PROF. MADHU DANDAVATE:
Wili the Minwister of PLANNING

be pleased to state:

(a) whether any stheme for pro-
viding employment opportunities for
the educated unemployed in Mahs-
rashtra has been submitted to the
Planning Commission;
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(b) whether the Chief Minister of
Maharashtra has recently accuseq the
Government in public that the Com-
mission bas watered down the scheme;

(¢) whether Government propose
to reconsider the scheme; if 80, when;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
{SHRI VIDYA CHARAN SHUKLA):
(a) Under the Employment Promotion
Programme 1974-75, the State Govern-
ment of Maharashtra had submitted
a set of ¢ schemes for providing em-
ployment opportunities for the educa~
ted unemployed. 4 schemes which
were found to be in conformity with
the Guidelines for the Programme,
were sanctioned with a total outlay ot
Rs. 173 99 1akhs.

{h) No, Sir.

{¢y and (d) Queslinn does nol anse.

Redressal of grievances of Govern-
ment employees

242 SHRI S M. BANERJEE will
the PRIME MINISTER b plea~ed 1o
state

(a) whether under the existing
rules, Government employees arp pre-
cluded to approach the Members of
Parliament for redvessal of  their
grievances;

(b) whether any clarifications have
been issued to that effect. and

(c) if not, the steps taken by Gov-
ernmment to amend the rules?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):

' (a) Rule 20 of the Central Civil Ser-
vices (Conduct) Rules, 1964 lays down
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that no Government servant shall
bring or attempt to bring any politi-
cal or other influence to bear upon
any superior authority to further his
interests in respect of matters per-
taining to his service unde rthe Gov-
ernment. A similar provision exists
in Rule 18 of the All India Services
(Conduct) Rules, 1968 in respect of
officers belonging to the All India
Services.

(b) Instructions have been issued
in November, 1874 drawing the atien~
tion of Government servantg to the
aforesnid provisions of the Conduct
Rules and impressing upon them that
they are not expected to approach
Members of Parliament or of g State
Legislature for sponsoring their indi-
vidual cases

(¢) Does not arise.

Indian equity participation in foreign
Companies

244. SHRI SAT PAL KAPUR: Wwill
the Minister ¢f INDUSTRY AND
CIVIL, SUPPLIES be pleased to state:

(a) the percentage of Indian equity
participation suggested by the FERA
(Foreign Exchange Regulation Act)
CELL in the case of branches of
foreign companieg in consumer pro-
ducts and particularly in the cases of
Cadbury Fry, Colgate Palmolive. Coca
Cola Export Corporation and Cheese
Borough Ponds; and

(b) the period within which the
suggestion is to be implementeg by
the compames and the stepg taken or
proposed to be taken by Government
in this regard?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T, A.
PAIY: (a) ang (b). Applications
under the Foreign Exchange Regula-
tion Act. received by the Reserve
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Bank of India are still under consi-
deration of the Reserve Bank of India.
It is expected that the Bank will take
decigions thereon in keeping with the
guide-lines which were issued by the
Ministry of Finance and which were
1aid on the table of the House.

Dues Payable to Delhi Municipal
Corpuration

245, SHRI ISHAQUE SAMBHALIL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the Union Government
the Delhj Adrninistration, the New
Delthi Municipal Committee and Delhi

1. Arrears of property tax service charges upto

12/74 . . .

2. Tax on consumption, sale or supply of electricity

due from the NDMC upto 12:74

3. Realization of fines through Courts due from

the Delhi Administration .

Development Authoiity together owed
to Rs. 12,36,39,000 to the Delhi Muni-
cipal Corporation for various services
rendered to them; and

(b) if so, the facts thereof and the
measures being taken for the recove~
ry?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b)
The Municipal Corporation of Delhi
has informed that the following dues
are outstanding against Union Gov-
ernment, Delhi Administration, New
Delhi Municipal Committee and Dethi
Development Authority :~

Rs. 500-00 lakhs (Approx.)
Rs. 3500-00 lakhs {Approx.}

Rs. §1-42 lakhs.

4. Outstanding claim for the apportionment of ex-

penditure on the maintenance of Delhi Fire

Service duc from the NDMC upto 3:74

§. Over-spent amount on slum and JJ Schemes

{payable by the Government of India)

6. Bstablishment charges on slum projects (pay-

able by the Govt.)

TotAL

Rs. B86-17 lakhs
Rs. 67-60 lakhs

Rs. 31-20 lakhs

Rs. 123639 lakhs

The position in respect of each of the aforesaid items is as under :—

(x) Arrears of property Tax]Service Charges :

The demand uader this head consists of the following :—

() Ministry of Works & Housing
(i) Delhi Administration

(iif) Railways

(iv) Delhi Development Authority

Rs. 188-64 lakhs
Rs. 159 24 lakhs
. Rs, 6- 33 lakhs

Rs. 79- 00 lakhs

{v) Various Ministries of the Central Govern-
ment viz. Defence, Civil Aviation, Food
and Agriculture, Chemical, Labour and
Employment, Informationand Broadcast-

ing,

TortaL

Communications. Rehabilitation

Rs. 6%5-97 lakhs

Rs. 499+ 18 Jakhs
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Bulk of this amount is contested by
the concerned authorities on the ques-
tion as to what should be the unit ot
property for the purposes of assess-
ment, the rate of calculation of tax
and the quantum of services charges
payable by them. The matter is under
consideration of Ministry of Works
and Housing.

(2) Tax on consumption, sale or
supply of electricity due from the
NDMC:

Regarding tax on consumption, sale
of supply of electnicity , the NDMC
has challenged the legality of the
demand. The dispute has heen going
on since 1960. Both the MCD ang the
NDMC hag obtained legal advice and
conflicting opinions were given on this
legal issue by eminent jurists. There
was a meeting between the Minister of
State in the Ministry of Home Affairs
and the Mayor on 7-1-1875 and as
agreed to at the meeting the matter
was discussed further on 28-1-1075 by
officers of the MCD, NDMC and the
Ministry of Home Affairs. There has,
however, heen no agreement so far
regarding the procedure tg be followed
for resolving the dispute.

(3) Realization af fines through
courts due from Delhi Administration:

The Corporation is pursuing the
matter with the Delhi Admimstration
and the High Court of Delhi. This
claim has been brought to the notice
of these authorities.

(4) Qutstunding claim for the ap-
portionment of erpendilure on the
maintenunce of Delhi Fire Service due
from the NDMC:;

The Lt. Governor, Delhi was asked
to examine the matter, A reply has
heen received from Delhi Administra-
tion onm 25-1-1975 that Secretary
(LSG) Delhi  Administration is
examining the matter in consultation
with the officers of the Municipal Cor-
poration of Delhi and the New Delhi
Municipal Committee.
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(5) Over-spent amount on slam
and JJ Scheme:

(6) Establishment charges on slum
projects:

The Municipal Corporafion of Delbi
is pursuing this matter with the Delhi
Development Authority and the Delhi
Administration. These claimg have
been brought to the notice of these
authorities. '
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Increase in Ceniral assistance to
States

247. SHRI D. B. CHANDRA
GOWDA:

Will the Minister of PLANNING
‘be pleased to state:

(a) whether Central Government
are in no mood to increase the guan-
tum of Central asmistance to States
«espite very strong pressure from

them;

{b) whether mobihsation of add:-
tional resources by Stateg during
1974-75 had been higher than the pre-
vioug year; and

(c) if so, whether Central Govern-
ment propose to increase the Central
assistance?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
VIDYA CHARAWN SHUKLA): (a) to
{c¢j. The Centtal Government has al-
ways been alive to the financial needs
of the States for their economic deve-
iopment. But, due to constraint of
resources at the Centre, it has not
been possible to increase the quantum
of normal Central assistance for State
Plans in the current financial year
beyond the leve] of 1973-74. However,
an additional assistance of Rs 25
crores has been allocated for hill and
tribal areags and of another Rs. 10
croreg for the programmes of the
North Eastern Council. Besides, the
States affected by drought and fioods
are likely to be given an advance
assistance of the order of Rs. 5§ crores
for thewr Plans in the current year to
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enable them 1o tackle the drought/
flood situation,

The additional resource mobilisation
undertaken by the States in the cur-
rent year has been considerably higher
than that during the previous year-but
this, by itself, does not entitle them
for increase in Central assistance,

Reported statement of Maharashtra

Chief Ministey on employment guar-

antee and cotton monopoly purchase
schemes

248. SHRI DINEN BHATTACHAR-
YA:
Will the Minister of PLANNING
be pleased to state;

(a) whether his attention has been
drawn to the reported speech of Shri
V. P. Naik, Chiet Minister of Maha~
rashtra alleging that the Central Gov~
ernment is trying to sabotage the em-
ployment guarantee and cotton mono-
poly purchase schemes of tug State
Government;

(b) 1f so, when the schemes were
sent 10 the Centre: and

(c) the reaction of the Central Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI

VIDYA CHARAN SIHUKLA): (a) to
(c). Cotton Monupcly  Purchase
Scheme:

The Cotton Monopoly Purchase
Scheme of Maharashira Government
1§ in operation, and the question of
sabotage by the Central Government
does not arise, The State Government
may be facing some difficulty due to
non-availability of sufficient funds,
but the question has to be considered,
keeping in view the credit restrie-
tiong imposed by the Reserve Bank of
India and the need to reduce infla~
tionary pressures in the economy,

Employmeng Guarsntee Scheme:

Thig scheme i3 also {n operation and
the question of its being sabotaged by
the Centre does not arise. The State
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Government is likely to incur an ex-
penditure of Rs, 10 crores on this
scheme in the current year. The
Dratt Annual Plan proposals for
1975-76 received from Maharashtra
Government include a proposed outlay
of Rs. B0 crores for this scheme.
These proposals will be kept in view
while finalising the Stote's Annual
Plan.

Sale of Pawer Houses by U.P.

249. SHRI S. N. MISRA: Wil the
gl\;!inister of ENERGY be pleased to
ate:

(a) whether the Uttar Pradesh Gov-
ernment consulted the Centra] Gov-
ernment before selling certain power
houses to private parties in the State;
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(b) the names of places where these
power houses are situated together with
their capacity and the prices at which
they were sold; and

(c) whether these power houses are
at present generating electricity to
their full capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DESHWAR PRASAD): (a) No, Sir.

(b) A statement indicating places
where the various thermal stations
were situated prior to sale together
with their cagpacity and the prices at
which the equipment were sold is at-
tached.

(c) No, Sir.

STATEMENT
Statement giving details of the cquipment installcd at the varuus thermal power stations sold by

U.P. State Electrieity Board.

e g

sl, D:tadly of the Machuines Name of the place  Capacity of the  Price setded
No. where located machine in Mw  after negotiation
Rs.
g,
1. KESA Kanpur 1.3 7>50.000° 00
3. Power Stations Generating Setswith - Kasimpur 1 10 29,96.436° 10
boilers (Nus. 1 r0 6&8) . t s 19,50,000 00
Set with batler Nu, 7, 9, 10 15
3. Suhawal Power House, Giencrating
Sets with botler 3 Nos, . Faizabad 2.7 2% 9,25,000,00
Set with 2 Nov, Bailer 2.0 7575,000° 00
4. Rampur Power House Rampur 2 1 3,50,000° 00
Generating sets with 1 22 3.00,000° 00
1 No. boiler
Sets with 6 Nos. boilers . 1 16
Ix3125 36,00,000 0O
s. ABSU Generating Sets with
boilers . . Allahabad 2 1 1.27,786° 0O
6. LBSU, Generating Sets with 1x1'28 78,893 0O
boilers . . Lucknow Iv1 2% 6,245,000 0O
7. Balrampur Power House, Generat- 10 §8,172 00
Sets Gonda 12 1,516,344 7X
Set with 2 Nos. boilers 1%04 1,26,666- 66
8. Chandausi Power House, Generat-
ing Sects with s Nos. Boilers . Chandauss 3v3 2 3,0%.06,000- 00
9. Sitapur  Set with boiler Sitapur 1~0'3 1,§5,000" 00
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Central Asmistance to States during
1975-76

250 SHRI SUKHDEO PRASAD
VERMA Will the Minister of PLANN-
ING be pleased to state

(a) whether State Governments
have urged the Planning Commission
to increase the quantum of central as-
sistance to States for the year 1975-76,
and

(b) 1f so, the reaction of the Centraj
Government thereto?

THE MINISTER OF STATE IN THL
MINISTRY OF PLANNING (SHRI
VIDYA C(HARAN SHUKLA) (a)
ang (b) Yes, Sir In view of secvere
constraints on resources the State
Governments were specificailly 1e-
quested to assume Central assistance
for formulating their Draft proposals
for Annual Plan 1975-76 at the :evel
of 1974-75 Since the discussions with
the States on their Draft proposals for
1975-76 have recently concluded, the
Plan sizes and the scheme of financ-
ing of each State Plan are under
consideration

Rebels sway in Mizoram

251 SHRI VASANT SATHE will
the Mimster of HOME AFFAIRS be
pleased to state

(a) whether attention of Govern-
ment has been drawn to the news re-
polt appearing in an English daidy
dated the 16th January, 1975 under
the caption ‘Rebels sway in Mizoram',

(b) 1if so, the reaction of Govern-
ment to the points listed therein, and

{¢) the effective steps taken to
check the activities of the underground
Mizoram army?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H MOHSIN)- (a) Yes, 8Sir.
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(b) There is no truth in the report
that adequate security measures were
not faken i Mizoram

(c) The security measures have
been further strengthened 1o check
the unlawful activities of the Mizo-
rebels

Security Measures in Afjal in
Mizoram

252 SHRI NIMBALKAR Wil the
Minister of HOME AFFAIRS be pleas-
ed to state

{a) wheher Government have taken
strict  security measures  after the
outrage in Anal in Mizoram, and

(b) 1f so, the measures taken?

THE DEPUTY MINISTER IN THB
MINISTRY OF HOME AFFAIRS
(SHRI ¥ H MOHSIN) (a) and (b).
Yes Sir The security measuiey ID
the whole of Mizoram have heen fur-
ther tightened up following the killing
of three top police officers n Aial,
Sccunty Forces are maintaning cons-
tant vigilance

Revocation of Emergency

253 SHRIMATI BIIARGAVL
THANKAPPAN Will the Mimster of
HOME AFFAIRS be pleased io state

(a) whether Government propose
to revoke the emergency in the nesr
future, and

(b) if 50, by when?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN), (a) and ().
The matter is under constant review.
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the Planning Commis-
reorganised;

the broad outlines thereof;

ether al] the key positions
lled; and
i

 far it is going to help 1n
e working of the Planning

MIC ENERGY, MINISTER
“TRONICS, MINISTER OF
MINISTER OF PLANNING
\ISTER OF SCIENCE AND
LOGY (SHRIMATI INDIRA
: (a) to (d). There has been
anisation of 1he Planning
on as such. But fellowing
tion of Shri D. P. Dhar,
Haksar has been appointed
Deputy Chairman of the
n from 4th Januvary, 1975.
icancies in key pcsitions in the
on have not a:; yet been
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Albocation of Funds for Electrification

of Tribal areas during 1973-74 and
1974-75

256. SHRI ANNASAHEB GOT-
KHINDE;

Will the Minister of ENERGY

be pleased to state the funds allocat-
ed to different States for the electrifi-
cation of tribal areas during the years
1973-74 and 1974-75 year-wise and
State-wise?

FAM FOTS FT FIT JAT
FEIST &7 w127 fRaar faar
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): No scpa-
rate allocation of fund has been made
for electrification of tribal areas exclu-
sively. The Rural Electrification
Corporation Ltd., a public enterprise
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set up in the Central Sector has, during
these years, sanctioned loan assistance
of Rs. 23.78 crores for rural electrifica-

tion in areas/talugs having predomi-
nantly tribal population, The details
are given in the statement enclosed.

STATEMENT

Statemsnt showing year-wisc and State-wise break-up of loans sanctioned by Rural
Blectrification Corporation Ltd., 1n 1973-74 and 1974-7s {upto 13-2-1975) n respectof rural
electrificationschemes tor areas taluks having predominantly tribal population,

Sl Name of State

No.

Amount of loan
sanctioned
1973-74  1974-7§

1. Andhra Pradesh

2. Assam

3. Bihar . . .
4. Himacha! Pradesh .
§. Madhys Pradesh .
6. Maharashtra

7. Meghalaya .
8. Orssa

9. Rajasthan

10. Trnipura ‘
17, West Bengal

TotAL

—— o U —

Financial Assistance to Kall Power
Project in Karnataka

257. SHRI K. LAKKAPPA:
Wil the Minister of ENERGY
be pleased to state:

(a) the total Central financial assis-
tance given so far to Kali Power Pro-
ject in Karnataka. and

(b) the progress made and amount
spent on the project so far?

(In lakhs of Rupees)

21 $60 165 473
97 31§
109 784 $59 385
27 s0O8
264 458 2R3 220
71 900
22 750
25 720 295 m9
66 714 228 747
« 78 969
59 so3
670 197 1,708 138

O Sy —

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF
SIDDHESHWAR PRASAD): (a) Witk
a view to helping the Government o
Karnataka to accelerate the work or
the Kalinadi project, the Central Guv-
ernment had agreed, as a purely
temporary arrangerment, to alloeate
assistance outside the State Plan fot
Phase 11 of the project for the Jast two
Yyears of the Fourth Five Year Plan
period. Accordingly, s Central wis-
tance of Rs. 28.27 crores was given U
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the State Government during 1972-73
and 1973.74, Ag regards the Fitth
Plan, the outlay on this project will be
met from the State Plan resources.
(b) Orders for the generating plant
snd equipment have been placed on
M/s. BHEL. Civil works are in
various stages of progress. An ex-
penditure of Rs, 20.40 crores has been
incurred during the Fourth Five Year
Plan and the anticipated expenditure
for the year 1974-75 is Rs. 14.08 crores.

Annual Plan outhay for States and
Unjon Territories

258, SHR!I CHINTAMANI PANI-
GRAHI' Will the Minister of PLANN-
ING be pleased to state:

(a) whether the annual plan outlay
for 1975-76 has been finalised; for
all the States and Union territories;

(b) if so, the outlays finalised for
cach State and Union territory; and
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(c) the plan outlays for each State-
in 1974-75 and the utilisation, State-

wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). The discussions on the Annual
Plans 1875-78 of States have since
conciuded, both at official and ‘minis-
terial levels. On the basis of these
discussions, the Annua]l Plan size of
each State is in the process of being
finalised. As regards the Annual
Plans of Union Territories which have
since been finalised, a Statement f»
placed on the Table of the House indi-
cating the outlays approved by the
Planning Commission for 1975-76 along
with the approved outlays for 1874-75
and the anticipated expenditure as
reported by the respective Union
Territories for that year, Similar in-
formation regarding Annual Plan
1974-75 for States is also indicated in
the Statement attached.

Statement
{Rs: crores)
State Union Terntory Aprpnved Antici- Approved
outjay pated outlay
for expendi-  for
1974-75  ture 1975-76
for
1974-75
1 2 3 4
+ Andhra Pradesh 127-39 137 B9 Not vet
decided
. Assam v e e e §3°66 61-63 Do.
- Bihar 140-27 168:98 Do,
- Gujurat e e . 143 32 14098 Do
. Haryang . 81-60 7900 Do.
- Himachal Pradesh . . . . 31-16 33-30 Do.
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I 2 3 4
7. Jammu & Kashmr . . . . . . . 48-00 s2 84 Do.
8. Karnataka . . . . 110 75 115 75 Do.
9. Kerala . . . . 7389 75 49 Do.
10 Madhya Pradesh 152 2% 152 63 Do.
k1. Maharashtra . 275 84 275 8s Do.
a2. Manpur . . . . . . 12 06 12 3% Do.
13. Mecghalaya I3 63 13 53 Do
14. Nagaland 14 00 15 32 Do
1 . Orissa 7t 24 81 o1 Do
16 Pumab 107 b7 126 §2 Do
x7. Rajasthan 77 8% 8% 46 Do.
8. Tamil Nadu T2 00 158 42 Do
19 Tripura 1L OO 10 91 Do
20 Uttar Pradesh 255 10 439 16 Do
21. West Bengu! 4~ »7 150 32 Do.
C+1eal sysmanee for HU & Tmbat areas 2§ 00 Do
TOTAL~~STALE 209584 2390 4 Do
1. Andaman & Nwobar Islands 5 20 4 67 5 50
2 Arunachal Pradesh " 25 7 22 7 6%
3 Chandigarh 5§ 0§ 5§ 23 5 3§
4 Dadra & Nagar Havel 0 9o O 45 o 9t
s Goa Daman & D . 12 00 17 61 12 97
6 Delh; 45 o0 43 36 50 50
7 Lakshdwuep o 7S o 83 o 83
8. Mizoram 6 o 7 a5 7 2%
9. Pondich rry 5 2§ 4 37 s 14
Total—Union Territories 88 30 91 43 96 10

QGrand Total.— 2174 14 248t 77
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zfrw wredim andt & feg gon A aw
feg ¥ wm

259, St gwW W WHCEA : AT
ware el a7 Fara €7 FO w2 f

(%) a§& 1972-73 WX 1973~
74 ¥ Frow gfgm wrvdra A9 % fag
qr ¥ fead 2w w9 frq o A
IGE A wravyE AT ATITIO0 FTHT AT
AN W gEr fFAAr 2 g

(@) wr @ 7% &3 5 797 I9F
I | fFAd aa7 7 gAad 3

() =7 q3a7 I afeme, wvfage
7 grrr ot gEe 7 P e &
o g% w1 w0 oEd Qe g€ & A
wfaae 7 gferor w17 & T 7 Ay
g & Az A 2 . W9

(=) wfags 8 zfaw a7y &
#IHY 29 FTH £ ATTT KT GFFGT FIA §
o qat waey v A7 T @7

HareHd (o swTraTe i ):
(v, /v 1#&) & 719 32 g
o AW vEY AT E L TWE AR TR
wux %7, faar a8 1w sy T
gy A & 1 s fE A o
firm & wafa & gerr v srenfea wifersa
=T # g8 qar w4 & f g e
¥ gfego wT & wETT E DT NI,
28 ¥/ gt 2z faadt s &
40 wfama gt & W FAOWNA 7 W@
T QaA faamm dAr ¥

() ot g, 1 ¥few ow & wfafor
aq ¥ gy & fag & e oww
(wraedz) gowew § foer & 3o & @it
g Q. wgdd & ane Wdw onf
g 3y
3454 [8—4
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(9) rfemg =t afam wrm &
nEgdt ¥ ATg MTALET Trateaw gar Aved
¥ gery 9% fuwmr fas w7 @ g

Bomb Blast at Samastipur Railway
Station

260. SHRIMATI SAVITRI SHYAM:

SHRI SHANKAR DAYAL
SINGH:

SHRI K. LAKKAPPA-

Will the  Minister of
AFFAIRS be pleasad to state:

(a) whether some persons were
injured and some died in the incident
of bomb blast at Samastipur Railway
Station on the 2nd January, 1975;

HOME

(b) if so, the number thereof and
the number of Railway employees,
their family members and relatives
arrested and interrogated so far in the
mutter: and

{¢) the compensation paid or pro-
posed to be paid to each victim?

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHAMA-
NANDA REDDY): ta) and (b).
According to nformation received
from the Government of Bihar, abuut
28 persons were injured in an explo-
sion at Samastipur railway station on
the 2nd January, 1975. Of them, three
persons, namely Shri L. N. Mishra,
former Railway Minister, Shr; Suraj
Narain Jha. MLC, Bihar and Shri
R, K. P. S. Kishore, an employee of
the North-Eastern Railway, died
subsequently. A case has been re-
gistered in this connection and 1s being
investigated by the Central Bureau of
Investigation. It will not be in the
interests of proper investigation to gis-
cloge at this stage the details of the
persons examined or apprehended.

(c) Bihar Government have report-
ed that they have decided to pay
Rs. 10,000 as ex-gratia grant besides a
monthly pension to the widow of Shri
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Sura; Narain Jha, M.L.C, Further
information 18 being collected from
the concerned authorities

Responsibility for Security arrange-
ments at Samastipur Railway Station
on 2-1-75

261 SHRI HARI KISHORE SINGH:
Will the Minuster of HOME AFFAIRS
be pleased to state the agency res-
ponsible for security arrangements at
Samastipur 1ailway station on the oc-
casion of inaugural function of Samas-
tipur-Muzaffarpur broad guage line on
the 2nd January, 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) The security
arrangements at Samastipur raihvay
station on the occasion of the inaugu-
ral function of Samastipur-Muzaffar-
pumt  broad gauge line on the 2nd
January, 1975 were 11 zde by the State
Government

Application of the Laws in Goa,
Daman and Din

262 SHRI NITI RAJ SINGH
CHAUDHARY Will the Mimster of
HOME AFFAIRS be pleased to sfste

(a) whether all the laws that apply
to Indian citizens also apply to Indians
living in Goa, Daman and Diu,

(b) if not, the reasons for this dis-
crimination, and

(¢) when will all the laws that
apply to the rest of India would apply
also to Goa, Daman and Du?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHBI P. H. MOHSIN), (@) to (¢).
The operation of all Portuguese laws,
which were in force jo Gos, Daman
gnd Diu  immedigtely before 20th
December, 1961 ie., the date on which
these grvas were made intp * Union

FEBRUARY 19, 1975
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territory, waa continued by the Goa,
Daman and Diu (Administration) Act,
1962 enacted by Parliament, until
amended or repealed by a compeient
Legislature or other competent autho-
rity Many of those laws have gince
been replaced by Central Actg and
laws enacted by the legislature of the
Union territory. The question of re-
placing the remaining Portuguese laws
1s also receiving the consideration of
the Government of the Umon territory
on the basis of recommendations made
by the Law Commission appointed by
that Government.

Security arrangemenis made by
Railway Administration at Samasti-
pur Railway Station om 2-1-78

263, SHRI TRIDIB CHAUDHURI
Will the Mimster of HOME AFFAIRS
be pleased to state

(a) what was the overail secunty
artangements madt by the Radway
Adnunistiation at the time of naugu-
ration nf the newly built Samastipur-
Muzaffarpur bioad gauge line at
Samastipur Railway Station on the
2nd Januarv, 1975 wheie grenade ex-
plosion took place leading to mortal
injury and tragic death of late Shri
L, N. Mishra, Rallway Miruster, and

(b) whether any investigation about
the adequacy of these arrangements
has been made and if so, the resuits
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a) The
security arrangements at the time of
the 1nauguration of the newly buit
Samastipur-Muzaffarpur broad gauge
line at Samastipur Railway Station on
the 2nd January, 1975 were madé hy
the State Government,

(b) A judge of the Supreme Court
hag been appointed gs a Commission
of Inquiry to Inquire inter glic fnto
the nature and adequacy of the
measures taken to afford necessary
protection and gecurity to the Union
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Minister of Railways on the above
occasion. 'The Commission’s report 18
awaited.

Steps taken to Prevent Bomb Blast
at Samastipur

284. SHRI BHOGENDRA JHA: will
the Minister of HOME AFFAIRS bhe
pleased to state:

(a) whether the R P.¥. and Railway
Intelligence staff failed to detect and
prevent the bomb blast at Samastipur,
and

(b) if so, the responsibility fixed
and departmental action taken for
this failure?

THE MINISTER OF HOME
AFFAIRS (SHRI K BRAHAMA-
NANDA REDDY): (a) and (b}, A
Commission of Inquiry consisting of
Shri Justice K, XK. Mathew has been
appointed under the Commission of
Inquiry Act, 1952 for conductiny a
comprehensive inquiry minto the facts
and circumstances pertaining o the
explosion at Samastipur on 2nd Janu-
ary, 1975, The Commission will
inquire wter alia  into the nature
and adequacy of the measures tuken
for the protection and security of
Shri L. N. Mishra at the time of the
incident. The Commission is expected
1o complete its inquiry and submit its
report to the Government within three
months. Further action in regard to
lapses, i## any, will be considered on
receipt of the report of the Commus-,
sion,

Late arrival of Specia; Train carry-
ing Rallway Minister fremm Samasti-
pur to Danapuy

285, SHRI SHANKAR DAYAL
SINGH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether as reported in the
bress, the special train carrying the
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Railway Minister started from Samas-
tipur two hours after the bomb blast
that caused the death of the Railway
Minister and it took about eight hours
to reach Danapur whereas it normally
takes only three hours;

(b) the facts in this regard and
whether anybody has been held res-
ponsible therefor;

(c) whether action has been taken
against some Railway employees; and

(d) if so, the salient features there-
of?

THE MINISTER OF HOME
AFFAIRS (SHRI K., BRAHAMA-
NANDA REDDY): (a) to (d). Accord-
fng 1o information available with
Government, the special train carrying
the injured Railway Minister left
Samastipur on completion of necegsary
operational and security requirements
after about 2 hours of the explosion on
the 2Znd January 1975 and covered the
distance between Samastipur and
Danapur in 3 hour: 35 minutes.

A Commission of Inquiry consisting
ot Shr: Justice K. K. Mathew of the
Supreme Court has been oppointed
under the Commissions of Inquiry Act,
1652 to inquire into all the aspects
pertaming to the explosion. The Com-
mission has commenced its work and
is expected to complete its Inquiry
and submit its report within three
months.

Amount oweg fo JOC ang Coal Mines
by DEST

266. SHRI M. RAMGOPAL REDDY:
SHRI R. S. PANDEY:

Will the Minister of ENERGY
be pleased to state:

(a) whethher DESU oweg substan-
tial amount to 10C and to some coal
Mines; and

(h) if so, the reasons therefor and
the parficulars of debis?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). As on 12th February 1975, no
amount was due from DESU to M/s.
10C for supply of oil

The arrears payable by DESU to
the suppliers of coal on 15th February,
1975 were as under:—

#) M/S BCCL Rs. 101 00 lakhs
(/) M S CMAL  Rs. 42 50 lakhs

These cash arrears have accumulated

due to acute financial gtringency of the
Undertaking.

Minji-Newsprint Plant in Orissa

287. SHRI M. RAM GOPAL REDDY:
Wil] the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state

(a) whether Governmlent propose
to set up mini-newsprint plants in
Orissa; and

(b) it so, the facts thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) No, Sir,

(b) Doeg not arise.

P.C.Os. ang Post Offices in South
Kanara District

268. SHRI P. R. SHENOY: Will the
Minister of COMMUNICATIONS lLe
pleased to state:

(a) the total number of public call
offices in South Kanara District of
Karnataks State, block-wise;

(b) the number of places (with
names) where demands for post offi-
ces have been made since lst April,
1972, block-wise, and the demands
not complied with; and

(¢) the reasons for not complying
with the demand in each case?

FEBRUARY 19, 1075
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THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Total No. of PCOs 1
South Kanara Distt. of XKarnataks
State, block-wise are given below: e

1 Beltbangudy . 8
2 Bantwel

3 Koondepur 10
4 Karkila R 12
s Mangalore .

6 Pattur,

7 Udipi 14
8 Sullia , s

(b) The relevant particulars are
given below:—

1. Mangalore Block
72—-73 . . . Nil
73— 74 ‘11 Blambn
2} Chembur
Td4=T75 . Nil

2. Bwival Block

72~73 b
73— 74 ~ Nl
74— 75 J

3. Puttur Block

72—~ 73 Kemmara
73~74  Pernap
74—75  Nil

4. Belthangady Block

- Nil
;:— '/?: Gandhi-Bagilu and Bandor
T4~ 75 Nil
§.  Sullia Bloct:
72~ 173 Nil
7%—~74  Duggaladka
74—15 il

6. Karkala Block

72~73

NIL
7374 Chikalletht , Tenkumale,

Puchsmgru, Hosmar, Bela
deali

74~15  Nil
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7. Udipi Block
T2~~73 Sonlek: thu
7374 Multap-di
74~75  Bantakl

Kopp 1l ingadi

8. Coondapur Block

72373 Nil
7374 Nii
7475 Nit

(¢) Opening of Post Offices at these
places was not found justified accord-
ing to 'he departmental standards

Demonstration by Television Artisis
ang Technical Staff at Akashvani
Bhawan, New Delhi

269. SHRI VARKEY GEORGE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether televigion artists and
technical staff members staged a de-
monstration at Akashvani Bhawan,
New Delhi on 23rd December, 1974 to
press their demands for regularisation
of their posts, creation of a separate
cadre, immediate implementation of
the Pay Commission's Report and im-
provement in their working condi-
tions; and

(b) if s0, the steps Governmeut
propose to take to 1ook into their de-
mands?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROANCASTING (SHRI DHARAM
BIR SINHA): (a) There was a de-
monstration by a few staff artistc of
Delhi T.V. Centre on the date mcn-
tioned,

(b) Pay Commission’s recommenda-
tiong apply to regular Government

gervants only and uot to Staft Artiats”

TV in this couniry is still in a forma-
tive stage. Keeping in view its spe-
cial requirements, a rationalised sta-
fing paitern for TV is being worked
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out which emphasise a distinct pro-
fessional identity, ‘a8 well as proper
working conditiong and better oppor-
tunity for advancement.

Confinement of Harijans of Sohpur
vVillage of Madhubani District of
Bihar by Upper Caste Landlords

270. SHRI BHOGENDRA JHA: Will
the Mimister of HOME AFFAIRS be
pleased to refer to the reply given to
Unstarred Question No. 4184 on the
11th November, 1974 regarding con-
finement of Harijans of Sohpur Village
of Madhubani District of Bihar oy
upper caste landlords and state:

(a) whether the facts have since
been ascertained; and

(b) if so, the broad outhnes thercof
ang action taken against the culpiits
who perpetrated crimes against the
Harijans?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN)- (a) and (b},
The Hon'ble Member is presumably
referring to Unstarred Question No.
4184 answered in this House on De-
cember 11, 1974. According to infor-
mation received from the Government
of Bihar. 1t is not o fact that eight
Mushars of willage Sohpur in Madhu-
ban:. District were forcibly taken cut
from the runmng train on November
10, 1974 and kept under wrongful con-
finement by some upver casitc lond-
lords of village Haibatpur, P 8. Fatuha
in dicirict Patna. H-wever, on that
dav, when some demonsiiators n® the
Communist Party which irclrded ewght
alushars of village Sohpur we.e g urg
10 Patna by Bhojpur rshutile tva 3,
they were assaulied by a group of un-
kn wn persons. The ewght Muashars
ran {rom the place ani r1eached village
Haibatlpur the same cveuing. For the
next erght days. they worked as labour-
ere in the flelds of two local persons.
They were provided food but were not
prid any wages. On the ninth day.
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they went to the Communist Party
Office, Patna, from where they finally
reached their homes.

A case under Section 144/14Y/
337/338/737¢8 LP.C, was registered over
the incident of assault on the passen-
gers of the Bhojpur shuttle tran on
10th November, 1974.

Appointment of persons to write
Newsletter to Radlo Stations

271. PROF. NARAIN CHAND
PARASHAR: Wil the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether any persons have been
appointed to write newsletters to the
Radio Stations in the year 1974-75 by
the Directors of the Radio Stations in
the States of Jammu and Xashmr,
Himachal Pradesh and Punjab; and‘

(b) if so. the names of the persons
appointed alongwith the Districts in
which they have been appointed?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) No correspondent
has gpecially been appointed for this
vurpose, Where All India Radlo's
own correspondents are not available,
local journalists or other suitable per-
sons are commissioned to write the
district newsletters on an assignment
bhagis In some cases, Radio Stations
also take the help of district informa-
tion officers.

For Punjab State, no district news-
letter has so far been introduced.

(b) A statement containing names of
Al India Radio Correspondents and
others, who prepared the district
newsletterg for broadcast from the
Simia, Srinagar and Jammu stations
of All India Radio, is attached.
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Statement

SIMLA

1. 8hri Shebir Qureshi, Times of
India Correspondent, Bilaspur,

2. Shri Karam Singh, AIR Pari-timhe
Correspondent, Dharamshala,

3 Shri Durga Das, Advocate, Kalpa,

4 Shri B. C. sharma, AIR Part-
time Correspondent, Manali,

5. Shri Kishori Lal, AIR Part-time
Correspondent, Mandi,

6 Shri H. O Pandey, National
Herald Correspondent, Simla,

7. Shri M. P. Joshi, Tribune Corres.
pondent, Nahan.

8 Shr1 Sant Ram, AIR Part-time
Correspondent, Solan

9 Shri1 Lalit Sharma, Pres. Corres-
por:dent, Una.

SRINAGAR

1. Shri P N. Raina, Kashmir News
Service, Srinagar.

2 Shri O N Koul, Correspondent,
Economic Times, Srinagar

3 Shr1i Malik Mohammed Syed,
Coirespondent, Patriot, Srinagar,

4 Shri Nand Lal Watal, Editor,
Khidmat, Srinagar.

5 Shit H U Shair, Asstt. News
Editor, Radho Kashmu-, Srinagar,

6 Shnm GG M. Tantri, Asstt News
Editor, Radio Kashmir, Srinagar.

7 Shri T N, Rama, Asstt. News
Edifor, Radio Kashmir, Srinagar.

8 Shri Shyam Kaul, Correspondent,
Radip Kashmir, Srinagar.

JAMMU

1. S8hr 8. N. Karikoor, Distriet In-
Formation Officer, Jammu.

2 Shri Virendra Gupta, Distriet
Information Officer, Udhampur.

3 Shn M. L, Kapur, Distict Ine
formation Officer, Kathua.

4 Shri B. K. Broach, Dlltrlct In-
formation Officer, Rajouti '
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8. Bhri Butj Nath, Incharge, District
fntormation Centre, Doda,

6. Shri Rameshwar Prasad, Incharge
Distriet Information Centre, Poonch.

7. Shri Khem Raj Sharma, District
Information Officer, Jammu.

8. Shri D. C. Prasant, AIR Part-
time Correspondent, Jammu,

@, Shri Shiv Raina, Asstt. In.
formation Officer, Jammu.

10. Shri Jyotheswar Pathik Assit.
Information Officer, Jammu.

11, Shri Ishrat Kashmiri, Chief Edi-
tor, Qaml Awaz, Jammu.

12. Shri K. B. Jandyal, Asstt. Infor-
mation Officer, Jammu,

13. shri 1. S. Bilawriya, Editor,
Chenab, Jammu.

Shortage of Tyres and Tubes

272. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INDUSTRY AND CIVIL. SUPPLIES
be pleased to state:

(a) whether there is a shortage of
tyres and tubes in the country; and

(b) if so, the steps taken by Gov-
ernment to remove the shortage?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAID): (a) and (b). The availability
of truck and scooter tyres in the coun~
try has fallen short of the demand que
to loss of production as a result of
power cuts, labour strikes etc. To
overcome the dificult supply position
the industry was asked fo work extra
shifts as well as on closed holidays
and Bundays to maximise the produc-
tion. A number of schemes for the
establishment of new units and sub-
stantial expansion of existing units for
the manufacture of automobile tyres
and tubes have been approvd to meet
fhe envisaged ncreased demand,

Distribution arrangements have slso
been gtreamlined to ensure eguitable
distribution. .
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Meetings of PAT Advisory Commitiees

273. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of meetings heid hy
the P&T Advisory Committees for the
Btates of Himachal Pradesh, Punjab
and Haryana during the year 1874, se~
parately for each State; and

(b) the reasons for not holding two
meetings for each one of these States
within this year?

[

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) One meeting of the
P&T Advisory Committee for Hima-
chal Pradesh wag held in 1974 No
meeting was held in that year for
Punjab and Haryana P & T Advisory
Committees.

(b) Meetings of the Punjab and
Haryana P & T Advisory Committees
could not be held due to pre-occupa-
tion of the P & T Officers in connection
with Railway strike and reorganiza-
tion of the erstwhile combined P & T
Circles into Postal and Telecommuni-
cation Circlea

Collection of Tax forcibly by Mizo
Rebels in Mizoram

274. PROF. NARAIRX CHAND
PARASHAR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Government are aware
of the collection of tax forcibly by the
Mizo rebels in the Union territory ol
Mizoram; and

(b) it so, the steps taken by Gov-
ernment to protect the life ang pro-
perty of the peaceful citizens of Mizo-
ram and to save them from the forced
taxes?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS

(SHRI F. H MOHSIN): (& Yes, sir.

(b) Security arrangements have been
strengthened in the Union territory to
provide protection to the peaceful
cilizens of Mizoram and to curb the
activihes of the Mizp rebels.

Tre-aTe Wttt & forg was
et

275. ot siwe wa™ feg ;oW
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1 2 3
walzs | . TAtEw 384
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Refusal of Industrial Licences to
Foreign Firms in Backward Areas

276. SHRI K. 8. CHAVDA: Will the
Miruster of INDUSTRY AND CIVIL
SUPPLIES be pleazed 1o state,

(a) whether industrially intensive
industries which are controlled by
foreign firms have been refused indus-
trial licenses in backwaid areas,
including for Oxygen end Chemicals:

(b) it so, the reasons for turning
down their applications; and

(¢) how Government propose 10
revige this scheme to enable the artas
to be industrialiseq during the Fifth
Five Year Plan period?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T A.
PAD (a) and (b). During the half
ycar August 1974—-January 1975, wwo
letters of intent and three industrial
heences were issued to foreign/forergn
majority companies for locations 1
backward areas for the following

mdustries: processed marine products,
pulp and writing and printing paper,
long-length  Leraiced rubber hoses,
synthetic detergents and samtary
wares

Cut of the applications reccived
duning thig peried from foreign/
fo:e1gn majority companies, one appli-
cation for the manufacture of poly-
vinv} chloride for location in a back-
wald area was rejected mainly on the
giound of adequate capacity having
been already approved, and another
application for the manufacture of
pulp and pansr w iy approved Three
moie applications, one each n respect
o¢ rubher conveyor belting, drugs and
s rarmaceutical snd caleium carbide
ate stil] pending disposal,

i¢) Government have announced
vatiou, 1ncentives <=uch as Central
Qut-right Grant or Subsidy Scheme
1971 Transport Subsidy Scheme 1971,
Special Transpevy Facilities {rr Small
Irdustries and Concessiona’ Finance
S hame for the dovelopment wnd pro-
motion  of  industrie~ in “ackward
a1 ~as.
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Coon Cola Faotories

277. SHRI K. S. CHAVDA- Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the number of Coca Cola fac-
tories working 1a the country, therr
capacities, capital equipment allowed
and the production during the last
three years;

FEBRUARY 19, 1975
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is s chemical of synthetic origin or
vegetable origin;

(c) the terms of coniract between
Indian subsidiaries Cocacola Rxport
Corporation and the Indian bottlers;
the outgo of foreign exchange involved
in respect of each factory during the
last three years; and

(d) the names of the Directors of
Indian bottlere and whether they are
inter-linked?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.

(b) the source to manufacture Coca- PAI): (a) Information is given
cola and whether Cocacola concentrate below —
No. of Cyca Cola factories working  Their Invset- Production
Capacity ment (In mullion botties)
(Appr)- 1972
1973 1974
21 1315 Rs. 10 778 8 614 S 609 29%
mullion crores
bottles
*Estimated

(b) Coca Cola is produced out of
Coca Cola concentrate which s a
secret patent of the firm, made
essentially out of natural or vegetable

ingredients.

{c) The terms of contract between
the Indian branch of the Coca Cola
Export Corporation and the Indian
bottlers have not been approved by
the Government Hence the Govern-
ment 18 not aware of them. However,
no payments are made abroad by the
botthing units The payments made by
the botthing units in India are only
the prices paxd by them to the Coca
Cola Export Corporation for pur-
chasing the concentrates,

{d) The relevant information 18
being collected and will be laid on the
Table ot the House.

Completion of Idikki Power Project

278. SHRI VAYALAR RAVI: Will
the Minister of ENERGY be pleased
to state

(a) whether the first phase of
Idikk: Power Projeet wiil be commis-
sioned 1n June this year as per the
earlier announcements;

(b) whether the recent labour
struggle 1n that dam mite and the
financial difficuities experienced has
necessitated any rescheduling of work
schedule; and

(c) ¥ s0, to what extent and the
steps taken by Government for the
earlier completion of this project?
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP.
SIDDHESHWAR PRASAD): (a) to
(c). There may be a delay of about
3 months in the commissioning of the
first phase of the Idikki power project
beyond June, 1975, mainly due to
labour trouble ang dislocation caused
by floods. The labour problems on
this project are receiving attention at
the highest level and all possible
efforts are being made to avoid any
further delay in the completion of the
project.

Setting up of Small Elecironics Manu-

facturing Units by Kerata Electronics

Corporation with Amsistance of Elec-
tromics Corporation of India

279. SHRI VAYALAR RAVI: Will
the Minister of ATOMIC ENERGY be
pleased to state:

(a) the progress made by the
Kerala Electronics Corporation to get
up a net-work of small electronics
manufacturing units in the State of
Kerala with the assistance of Electro-
nics Corporation of India; ard

(b) a brief outline of the works
done in this matter so far and the new
projects which ate to be taken up
immediately?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
OF ELECTRONICS, OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI): (a) and (b). The Kerala
State Electronicg Development Corpo-
ration is going ahead with a number
of rrojects for the manufacture of
electronic and equipment.
Thig Corporation has entered into an
agrecment with Electronics Corpora~
tion of India Ltd. (ECIL) a public-
sector undertaking under this Depart-
ment, for the manufacture of television

sets, on the basis of know-how sup- jj

plied by ECIL.
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Cancellation of an Export Permit by
Canada for Shipmen¢ of Nuclear
Equipment to India

280. SARDAR SWARAN SINGH
SOKHI: Will the Minister of ATOMIC
ENERGY be pleased to state-

(a) whether Canada has officially
cancelled an export permit for ehip
ment of nuclear equipment to Indis:
and

(b) it =0, the reasons therefor an¢
the steps Government propuae to take
in the matter?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF SPACE, MINISTER OF PLAN-
NING AND MINISTER OF SCIENCE
AND TECHNOLOGY (SHRIMATI
INDIRA GANDHI): (a) Yes, Sir

(b) Canada appears to have taken
this step in view of the pcaceful
nuclear experiment conducted by the
Department. Arrangements are being
made to secure the equipment Irom
alternative sources

Request for Financial Assistance to
Bihar for 1975-76 Plan

281. SARDAR SWARAN SINGH
SOKHI: Will the Minister of PLANN-
ING he pleased to stafe:

(a) whether Government of Bihar
have requested the Centre tor financial
assistance to the tune of Rs. 88 crores
for financing the Plan for the year
1875-76; and

(b) it so, whether Central Govern-
ment have accepted the request; if
not, the reasony therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
YIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Doeg not arise,

Losseg suffereq by Mokameh-based
Wagon Factory

282. SARDAR SWARAN SINGH
SOKHI: Will the M.nister of INDUS-
TRY AND CIVIL SUPPLIES be pleas-
ed to state:

fu) whether the “Mokameh-based
wagon factory, which was tsken over
by the Union Government last year
was facing huge losses and another
lockout; and

(b) if so, the reaso: thereof, and
the steps Government propose to take
to check the samc?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE)- (a) Britanmia Engineering
Works, Mnkameh, is currently faling
sybstantial losses but there is no possi-
bility of any lockout

{b) The primary 71eason for the
losses has heen the unremunerative
price-structure of the wagon orders
t1aken in the past Ways are being
explored to see how losses in respect
of these patcativ  unsmvenerative
orders could be somewhat rmtigated.

Development of Science and
Technology in 1974

22 SAVYDAR SWARAN SINGH
SOLFII Will th¢ FRIME MINTSTER
he pleassed to siate the development
and progres, m de in varmus felds of
Saenee and To unolopy durng 19747

THE MINISTFR CF STATZ IN THE
VPIGINY OF T ANNING /SURY
VIDYA CHARAN SHUKLA, v {ite
ment giving the information < p'. o
on the Table of the House [Ploc.q i
Tabrar:  See No LT-8912/75)
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gaT 9w wmd, 1972 & frgw W
wey wim #7 frgy & 7t A w7
w

w7 wew & woard 7 Ay w4t fam
¥ fora wumas ¥ warmdy ¥g 2T WA
feur & 3o q¥9r BT TWOIE W
oftere Ay fear wur & W 3/ wTA
9T oy frary Barar ST 2 1 TEY 92N
gowrT § gfam e 3 fe frgeg Ao
¥ quf &7 ¥ 9T § Ao B &5 FagA N
qArd ¥ wegeg B oAy aftgr W
fawifroir &1 smifas wv & Td
ag= wrfy

Television Telecast from Patna

285. SHRI RAJDEOC SINGH will
the Mimster of INFORMATION AND
BROADCASTING be ileased to state:

(a) whether the studio complex at
Patna under construction will be able
to telecast television programme by
the year end;

(b) if so, the other towns and areas
which will be covered by the year
end, and

{¢) the programme, )ear-wise, {0
cover ali the towns having a popula-
tion of more than 5 lakhs in the cour-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). No, Sir.
The construction of the TV studios at
Patna has not yet started, due to lack
of resources. However, a TV transmit-
ting stetion st Patna is likely to be-
come operational by 1978-77, which
will serve an area of about 16,300 sq.
kms,

(c) The year-wise programme to
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cover towns having more than 3 lakhs
population in the country i as follows:

(D' . Y Alrsaiy under T.V.
Rombay > coverea..
Poona
*t  Cucute +1975-76
Madras J
(1 Lnckrow 1}
Karpur 1976-77
Hyv terabad
Jaipur

Due to constraint on resources, pro
posals for extending TV coverige f«
the remaiming towns having popula
tion of more than 5 lakhs will have
to be considered later when resour-
co- position improves

Bullding of an Atomic Smashed Inm
Calcutta by Indian Scientists

286 SHRI RAJDEO SINGH Will
the Minister of ATOMIC ENERGY be
pleased to state.

(a) whether cvclotron or alomic
smasher is being built 1n Calcutta by
our own atomic scCientists;

(b) 1f so, whether iis working capa-
bility has been tested; and

(c) whether ti. scientific addition
will help to save some foreign
exchange; and ! so, the amount
thereof?

THE PRIME TIINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF FLECTRONICS., MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI)* (&) Yes, Sir.

(b} It 15 expected to go into opera-
tion in the latter hail of th s year sub-
ject to availability of funds.

{¢) Some cyclotron produced isoto-
pes hitherto imported will be produc-
ed by this machine. Also it will pro-
vide facilities for study of the effects
of radiation on material; needed for
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the power rdactor programme. The
value of foreign exchange saved on
account of production of isotopes and
indigenous testing of materials can-
not be estimated at this stage,

.
Giobal Tenders for installing Tele-
communlication Limes

287. SHRI RAJDEO SINGH: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether securing of a global
tender for installing tele-communica-
tions lines in Surinam by Indian Tele-
phone Industries, Bangalore is the first
securing of a global tender; and

{b) if not, the facts regarding other
tenders?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) angd (b). Besides se-
curing g global tender in Surinum, the
Indian Telephone Industries have se-
cured a number of orders for supply
and installation of tele-communication
equipment  through giobal terders.
Details of the other important orders
me:ured during the last three years
are given below:—

(1) Orders for supply and instal~
iation of Telephone Exchan-
ges for East African Territo-
ries of Kenya. Uganda and
Tanzania valued at Rs. 80
lakhs was secured by Indian
Telephone Industrieg in 1973
through tenders issued by
Crown Agents, London.

¥2) Ordery for supply and instal-
lation of Telephone Exchange
for Salt Town and Manual
Excbanges for International
Switching Centre, Amman,
valued at Rs. 33 lakhs were
received by Indian Telephone
Industries In 1972 and 173
through tendey issued by Jor-
dan Telecommunications De~
wartment.
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(3) Orders for supply and instal-
lation of Telephones equip-
ment valued at Rs, 12 lekha
secured by Indian Teleohone
Industries in 1972 and 1974
through tender flosted by Ne-
pa] Telecommunication Board,

Setting up of a separate Organisation
for distribution of Essential
Commodities

288. DR. RANEN SEN:

SHRI N. K, SANGHIL
SHRI HARI SINGH:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government  have
a proposal to set up a scpatrate organi-
zation to implement *he proposed
scheme for dmstributing essential com-
modities;

(b) if so, the main features thereof
and the steps being taken in this
regard;

tc) whether the Food Corporation
of India has offereq to take up this
scheme by itself; and

(d) if so, the Government’s decision
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) No, Sir.

(b) to {(d). Do not arise.
Oonducting of Yearly Interpatiensl
Filz Festivaly

289. DR. RANEN SEN
SHRI D, P. JADRJA:
SHRI VEKARIA:
Will the Minister of INFORMATION

AND BROADCABTING be pleasad 19
state: R

(a) whether Government have &
proposa} under consideratign to
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conduct International Film Festivals
every year; and

(b) if s0, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes, Sir,
But no firm decision has yet been
taken.

Financial Assistance sought from
World Bank and International
Financin] Agencies for setting up

Power Plants

290. SHRI GAJADHAR MAJHI:
SHRI M. S, PURTY:

Will the Minister of ENERGY
be pleased to state:

(a) whether (Government have
approached the Worid Bank and inter-
national financial agencies for explor-
ing the possibilities of 2 massive loan
programme for setting up a number of
giant power planis in different regions
of the country to get ¢ver the elec-
tricity shortages that are hampering
hoth agricultural and ‘ndustrial pro-
duction; and

(b) if so, the main features there-
of?

THE DEPUTY MINISTER IN THE

. MINISTRY OF ENERGY (PROF.
SIDDRESHWAR PRASAD): (a) and

(b). The World Bank has been ap-

proached for providing assistance to

India for financing Super Thermal

Stations at pitheads anq large Hydel

Projects. The proposals are under

consideration of the Bank.

Annual Plan for Orisss for 1975-76
291. SHRI GAJADHAR MAJHI:
SHRI ARJUN SETEIL

Will the Minister of PLANNING
;be pleased to state;

(a) the gutlay recommended by the
advisey tg the Planning Commission

¢
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for the annual plan for Orissa for
1875-76 in view of the serious threat
of drought in the State;

(b) the actual demand made by the
State; and

{c) the reaction of Central Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI!
VIDYA CHARAN SHUKLA): (a)
and (b). Adviser (Programme Admi-
nistration), Planning Commission re-
commended an outlay of Rs, 89.25
crores for the Annual Plan of 1975-76
of Orissa as against the State Govern-
ment's draft proposals aggregating to
Rs. 104.81 crores.

{r1 The draft proposals of State
Government were discussed in the
Planning Commission, both at official
and ministerial levels. A final deci-
sion on the sgize of the State Plan
was taken in the light of these dis-
cussions and the toial resourc: avail-
abulity.
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Undergroung Nagas’ Bid to
proceed to China

296. SHRI R S PANDEY-

SHRY RBIRENDER SINGH
RAO:

Will the Minister of HOMR
AFFAIRS be pleascq to state;

(a) whether Government's atten-
tion has been drawn to the reports
about g fresh gang of underground
Nagas' bid to proceed to China for
training and supply of arms;

{b) it 30, the action taken to geal
off all the rouices to China; and

{c) the number of underground
Naga gangs smashed ang prevenilvp,

measures taken in this regard?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
4SHRI F, H. MOHSIN): (a) Yes Bir.

(b) Utmost vigilance is being kept
at the borders and inside Nagaland
%o prevent the hostiles from exfiltera-
tion who were reported to be on their
‘way to China,

(c) The Security forcegy have been
able to foil the attempts of two gangs
of underground Nagas. To aid the
security operations, State guthorities
imposed curfew In certain vulnerable
areas.

Change in names of cities in Karna-
taka

297. SHR1 M. V. KRISHNAPPA*
Will the Mmi-tor of HIOME AFFAIRS
be pleased to state:

ta) whether Karnatakg State Gov-
ernment have approached the Central
Government for permission to dnange
the names of snme cities in that State;

{b} if ro, the nameg of citics wnose
names ate likely to be changed, and

(¢} the number of such cases in
wiuch permission has becn given?

THF DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR] F. 11 MOHSIN): (a) to (c).
Out of 8 projosals received from the
Government of Karnataka, relating to
change 1n names of wvillages, towns
ete. during the years 1873 aad 1974
and so far during the year 1975, 2
were accepted, 2 were not accepted,
2 were dropped by the Stale Gov-
ernment, one which related to the
change merely in the name of locality
was not the concern of the Govern-
ment of India &ng the one received
in November, 1974 reloting to  the
naming of a Flag Station is under ex-
amination, The proposals accepted
were for change of the names of vil-
lages from Hadargeri to Haranagiri
and Musavinkatte to Chandrashekar-
PUra.
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Written Answers 330

World bank losn for purchase of
Telephone Exchanges

208. S8HRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have
sought a loan from Worlg Bank
for the purchase of telephone exchan-
ges from abroac}; .

(b) if so, the amount of loan sought;

and
-

(¢) the names of the countries fromn
which the telephone exchanges are
likelv to be purchased?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA)- (a) Yes, Sir.

The Government has secured 3 Cre-
dit from the ‘International Develop-
ment Association’ fer importing amon.
gst  other equipments, Traw Wma-
tenials and stores, and  Switching
Eq'upment also for Telephone Ex-
changes.

{b) Out of a tota} credit of US
80 million (Rs. 382 Crores) afford.
ed by the IDA, an amount of US
$1246 mallion (Rs % croresy e (ar-
marked for telephone Exchange Swit-
ching Equipment.

(¢y In response to Global Tenders
floated for the import of this equip-
ment, Japan, Sweden, and England
have quoted their rates and terms and
conditions of supply Tenderz are
being evaluated.

Venue of Film Festivals

299. SHRI ARVIND M. PATEL:
SHRI D. P, JADEJA:
SHRI C. JANARDHANAN:
will the Mnister of INFORMA-
TION AND BROADCASTING be
pleased to siate;
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(a) whether whenever theve will be
a film festival in India, it will be held
in Bombay; and

(b) it so, the reasong thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The venue for the
next International Film Festival of
India has not so far been decided.

(b) Does %ol uehm

Development of Tribal areag of Guja-
rat in Fifth Plan

300. SHRI ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of PLANNING
be pleased to state:

{a) whether Government propose to
take up a separate plan for the deve-
lopment of tribal areas in Gujarat
Mate during the Fifth Five Year
Plan period; and

(b) it s0, the main featurey there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir, It is proposed to take
up a gub-plan within the State Plan
for the development of tribal areas in
Gujarat State during the Fifth Plan.

The State Government have sub-
mitted their proposals for the sub-
plan for the tribal area. These have
been discussed in the Planning Com-
mission. The Plan is now being fina-
lised in the light of the suggestions
made by the Planning Commission.
The main features of the drafg sub-
plan are az follows:

Thirty tribal majority telukas have
been 3dentified for the preparation of
sub-plan. Besides, two talukas being
Scheduled Areas ang 15 tribal poc-
kets will be covered by the sub-plan,
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About 2003 lakhs of tribal population
ie., 79.3 per cent of the total tribal
population of Gujarat will be covered
by the sub-plan. The principle objec-
tives of the sub-plan are: to narrow
the gap between the levely of deve-
lopment of triba]l and other areas and
to improve the gquality of life of the
tribal communities. In achieving the
above objectives, prime importance
will be given to the elimination of ex-
ploitation of all forms, The other steps
that would be taken are (i) to meet
the deficiencies of the economic and
social infrastructure ¢of tribal areas,
(1i) to provide investments needed to
build up the resource potential of
these areas ang (iii) to provide ade-
quate promotional and organisational
assistance to  voluntary organisa-
tiong to facilitate socia] and institu-
tional transformation. The following
strategies are to be followed for the
development of tribal areas:

(1) A series of growth centres at
pre-determined points woauld
be developed.

(2) Priority would be given to
the irrigation facilities, roads
and rural clectrification,

(3) Special efforts would be made
to get up small gcale indus-
tries on a selective basis at
growth centreg and assistance
would be given for develop-
ment of village and cottage
industries,

{(4) A programme of skill forma-
tion among the tribal pewple
would be initiated.

(5) Programme of general educa-
tion, nedica] health, nutrition,
drinking water supply and
rural housing would be given
priority.

(8) Saleguards against exploita~
tien of tribal people would
be ensured

(7) A sound institutiona} frame-
work suited to tribal needs
would be developed,
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{8) The most hgrkwua groups
among the al communi-
ties will be identified and
special  attention will be
given for their development.
The tribal displaced from ma-
jor projects—irrigation and
industrial—will receive due
attention.

{9) Voluntary agencies would be
involved in the task of deve-
Jopment,

(10) Administrative organisation
in triba] areas would be
strengthened.

Suggestion for yapig Industrislisation
and development

301 SHRIMAT! PARVATHI KRI-
SHNAN- Wiil the Minister of 1IN-
DUSTRY AND C!VIL. SUPPLIES be
pleased to state-

(a) whether Shri R. K. Birla had
submitted a note to Government with
suggestions for rapid industrialisation
and development;

(b) if so, the facts of the note; and

{c) the reaction of Government
thereon?
THE MINISTER OF INDUSTRY

AND CIVIL SUPPLIES (SHRI T A
PAI)- (a) Shri R, K Birla hag not
submitted any note in the recent past
to the Ministry of Industry and Civil
Supplies containing suggestions for
rapid industrialisstion and develop-
ment.

{(b) and (c). Do pot arise,

Denial of permission of Sereen a
Cuban Film
382. SHRT C. XK. CHANDRAPPAN:
SHR! S. M. BENERJEE:
Will the Mmister of INFORMA-

TION AND BROADCASTING be
pleased to state:

MAGHA 30, 1806 (SAKA)
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(s) whether the Screening Commit-
tee of the International Film Festival
which wag recently held in Delhi had
denied permission to screen the Cuban
film titled “GIRON™;

(b) if so, the reasons thereof; and

(c) the criteria adopted to decide
the entry of films in the said Festival?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir. The film
was shown in the Information Section
of the Festival.

(h) Does not arise.

(c) The Selection Committee de-
cided the suitability of filmg for exhi-
bition in the International Film Fes-
tival on the basis of the objectivez and
the rules regarding the eligibility as
stated in the Regulations of the Fes-
tival, The main considerations were:

(1) the quality of flms;

(2) the films should not be such
as to offend national feelings
and susceptibibities of any of
the participating countries or
of a nature likely to promete
racial discrimination,

Allegations shout szip or tickets and
misuse of Films at the International
Film Festival

303 SHRI C. K CHANDRAPPAN:
SHRI M KATHAMUTHU:

SHRI MOHINDER SINGH
GILL.

Will the Minister of INFORMA-
TION AND BROADNCASTING be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the reported
allegation about selling of tickets and
1ssue of invitation cards for the Inter-
national Film Festival held in Delis:

(b) whether some of the foreign
countries whose films Were screened
in the Film Festiva] had alleged the
misuse of their films;
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(c) i s0, the facts thereof; ang
(d) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTER OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Some critictsm in
press has come to notice of the Gov-
ernment.

(b) No, Sir.
(c) and (d) Does not arise.

Business transactions at International
Film Festival

304 SHRI C K CHANDRAPPAN:
Wil the Mmister of INFORMA.
TION AND BRCADCASTING be
pleased to stat>:

(a) the revenue collected and ex-
penditure incurred for holding ine
International Film Festival m Delh;

(b) the volume of business transac-
tions that took place at the time of
this festival by way of selling Indian
Films to other countries or entering
into agreements for the export of our
film, ang

(c) the broag outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SiIRI DHARAM
BIR SINHA) (a The complete fig-
urey of revenue and expenditure are
not yet 1eady as all revenue receipts
and bills have not vet been rcceived
The revenue 15 estimated at Rs 29
lakhs, as against expenditure of Rs
1150 lakhs provided in the revised
estimates for the Fifth International
Film Festiva] of India The actual ex-
penditure 1s expected to be close to
the revised estimates,

(b) and (c). In the Film Market the
volume of business transactions relat-
ing to export of Indian films to other
countries a0 far, in terms of money
is Ra. 7,88,000 More transactions, the

of which may be about Rs, 30
lakhs, are under negotiation
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Indusirial Oniput

305. SHRI NAVAL KISHORE
SHARMA: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state:

. v

(a) whether there has been an in-
crease in the industrial output in the
country;

(b) 1f s0, the names of the industries
which are domg well in their pro-
duction and percentage of theiwr in-
creased output,

(c) whether there have algo been
some setbacks in the orders of some
sectors of industry in the country,

(d) 1t so, the facts thereof, and

(e) the steps to be taken to make
up the losg and extent of the profits
including foruign exchange corned
by India ag a result of incrensed out-
put”?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRIT A
PAD (&) Ye» Sir The genoral mdex
of industnial production availeasle for
the fi*st four months of 1974.79
(April—July) at 200,0 (with base i1¥you-
100y has shown a rise of 38 per cent
over the corresponding period of 1973-
4

(b) Figures of production for select.
ed mdutries are avalable for the
full year 1974 Indurtrics whose out
put has increased substantially along
with their productiop and percentage
increases are shown in the statement
lawd on the Taole of the House {Plac-
ed m Library See No LT.8913/78].

{c) and (d) Preuse information
regarding orders booked by differemt
industries js not avadable  Partial
data available regarding order look
position of machine tools and machi-
nery industry shows thai order book.
position s satistactory.
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(e) Stegps have been taken to in-
cresss output in critical gectors such
as coal, steel and power. With g view
#o utilising existing capscity Govern-
ment bés permitted manufacturers of
Machine tools and machinery indus-
tries to diversity their y oduction
within their overall licensea capacity.
Eftorts are being made to boost India’s
exportg of engineering goods which
have increased from Rs, 75.93 crores
during April-September 1978 to Rs.
141.07 crores in April-September 1974.

Instaliation of Power Generation
Capacity During Next Year

308. SHRI NAWAL KISHORE
SHARMA: Will the MNinister of
ENERGY be pleased to state:

{a) whether Government propose to
ingtal 3240 MW power generatien
capacity in the country during the
next year;

{b) if so, the particularg of the in-
stallations in the country together
with their production capacity, power
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expected to be gdded by March 1873
and during the next year;

(c) the extent to which these ins-
tallation would be in a position to
meet the demangd both for Industrial/
Commercial and domestic require-
ments; and

(d) the power to be provideg to
Rajasthan and Ladakh area of J & K
for tapping geothermal energy there?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(c). During 1975-76, 1t is proposed to
commission 26847 MW of jpower
generation capacity as per the state-
ment enclosed. This additional capa-
caity would help in meeting additional
requirements of varioug categories of
consumers including Industrial/Com-
mercial and domestic.

(d) It has been decided to set up a
pilot project of 1 MW capacity at
Pugga in Ladakh Valley (J&K). It1s
proposed to set up geothermal projects
m other parts of the country, in due
course, wherever, feasible. At present
there 13 no proposal for tapping geo-
thermal energy in Rajasthan.

STATEMENT
Nanmit of the Project State Capacity \M¥)
Northerm Regron
1. Fandabad Extension Unit 2 Haryana} I%85=5§
2. Bhatinda t'mt 3 . . . . Punijsb 1v 110= 130}
3. Chenams Umat § . . . J.& K. Ix4'6=4 6
4- Yamuna Stage 1T (Chibro) Unats 3 & 4 u. P 2 60=120
s. Obra Thermal Exta. Unit 3 U. P 1 X 100= 100
6. Yamuns Stage IV Unit 3 & 3 (Kulhal) uv.p 2\ 10- 20}
7. Ramgangs Unit 1 & 2 . U. P, 2> 60==120}
8. Panks Thermal Extn, Uit . U. P. 1 110=110]
9. Hardusganj Thermal Stage VI, Unit 1} uU. P IX §5=55
Rajasthan 1% 33§=235

10. RAPP (Atomic) Unit If Cenral
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State Capacity (MW)

Name of the Project
Western Rigion
1. Uks: Hydro Units 3 & 4 Guajarat AX 7§=130
3, Ukai Thermal Unuts 1 & 3 Gujatas 2X 120=240
3. Bhatgar Hydro Mahgrashtra 1% 16=16
4. Koradi Thermal Units 3 & 4 Mabarashtra 2 X 130340
%, Koyna Stage IIT Hydre Unmits 1, 2 & 3 Maharashtra 3 xlomag0
6. Vaitarna Hydro Mahgrashtra 1 % Gomb0
Southern Ragion
I. Lower Sileru Hydro Unit 1 A P. I X 100=100
2. Idikki Hydro, Stage I, Umit 1 & 2 Kerala 2% 130==360
3. Sharavathi Hydro Unit 10 Karnataka I~ 89.1—89.1
4 Bonore Thermal Extn. Tamul Nadu Ix11l0=110
Eastern Rugion
I. Balimela Hydro Units § & 6 Orissa 2% 60m=120
2. Saataldih Thermal Unit 2 West Bengal 1 v 1230130
North Eastern Region Tripura 2% ™10
ToTAL 2684 7

Increase in Cases of Rioting

307 SHRI NAWAL KISHORE
SHARMA: Will the Minister of HOME
AFFAIRS be plesied to state:

(a) whether cases of rioting gre on
the increase in the country;

(b) if 50, the number of guch riotsa,
State-wise ang the number of persons
killeq in the riots during the last
three years; and

{c) the gtern steps proposed to be
taken by Government tp put an cond
to such riots?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Facts are being ascertained.

(c) State Governments, who are
primarily concerned with law and
order arrangemants, are mainiaining
full vigilance and all pomsible pre-
cautionary and preventive mestures
are taken whenever there is a threat
to public order. Central Government
also kéep in touch with State Govern-
ments and provide them when they 8o
request every reasonable assistance,
thiz regard. ‘
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B g0 Communal Orgasiestions

308. BHR] NAVAL KiSHORE
SHARMA: Will the Minister of HOME
AFTAIRS be pleased to state:

{a) whether there is a proposal un-
der consideration of Government to
ban communal organisationg in the
scountry like R8.8, and Anand Marg;
and

(b) it so, when a final decision is
Qikely to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR! OM
MEHTA): (a) and (b), The Criminal
Law (Amendment) Act, 1972 enables
the Government to deal with associa-
tions whose activities are prejudicial
to the maintenance of communal! har-
mony and interests of national integra-
tion. The possibility of invoking these
provisiong in respect of any organisa-
tion is examined by Government from
time to time in the light of material
available with them in respect of the
organisation.

Propossl for Maximisstion of Energy
Resourocey

309. S8HRI D. K. PANDA:- Wil the
WMinister of ENERGY be please¢ to
state:

(a) whether Government have a
Proposal to draw up a progranme
to maximise energy resources; and

(b) if w0, the main foatures thereof
mmmummmmnn-
?

THE MINISTER OF ENERGY
{SHR! K. C. PANT): (a) and (b). The
Ministry of Energy has taken up work
which would lead to the formulation
«of a National Energy policy. Such &

policy would include an asssssment
of the short and long~-term energy re-
quirements, and the manner in which
these needs could be met by optimis-
ing the use of the-energy resovxces of
the country, The formulation ot the
programme would be based on the
recammendations of the Fuel Policy
Committee and such further studies as
would appear necessary. It is also
proposed to convene a National con-
ference on Energy later this year.

Functioning of a Paraliel Government
by Rebely in Mizoram

310. SHRI N. X. SANGHI; Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether quite a few monthg be-
fore the Mizo rebels shot down ihree
senior police officers in Mizaram, per-
sistent reports were appearing in news
papers about the functioning of a
parallel government by the rebels in
Aiyal Mizoram;

(b) whether taking advantage of
the virtual call off by the army of
the moping operations in the deep
jungles in f{he rebels consohdated
themselves and secured sophisticated
armaments from the neighbouring
countries; and

(c) it »o, what line of action is now
being proposed to deal with the situ-
ation and particularly to enlist co-
operation of the people in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): (a) The Gov-
ernment are aware of the press reports
in question.

(b) ang (c). Constant vigil has been
maintained to prevent unlawful acti-
vities of the Mizo rebels, The security
arrangements have been further
strengthened to have an effective con-
tro} over the situation, Publicity and
other measures have also been taken
to enlist the cooperation and support
of the people.
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Standard of films ghown at Mim
Festival

311. SHRI N. K. SANGHI:
SHRI C. JANARDHANAN:
SHRI VAYALAR RAVI:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government's atten-
tion hag been drawn to the views of
the Chairman of Preview Screening
Comrmittee of the 5th International
Film Festival of India that he was
disappointed on the aesthetic quality
of films that were seen by the com-
mittee;

(b) whether good quality filmg are
not being sent to the festivals being
organised by Indian and their aesthetic
values have not improved during the
last so many festivals that were orga-
nised in India; and

(¢) if so, what steps are being con-
templated by Government to onsure
that real goog films are invited to fu-
ture festivals which may have heal-
thy impact on the Indian film indus-

try?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. 8 far as
filmg Sn competition were concerned.
However, Chairman of the Selaction
Committee had observed that the In-
formation side of the Festival had
excellent films.

(b) As stated above, the Festival
had excellent films in the Information
Section. The Fifth International Film
Pestival of India had the largest and
the richest Information Section of all
the Festivals held so far.

(c) The following steps are proposed
to be taken to ensure that good quality
films are entered in all sections of
tuture International Film Festivals of

India:
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(1) Holdihg of Ve festivals on &
a regular basis,

(i1) Global import policy of Gov~
ernment which holds out pro-
mise of trade in filmg will be-

an attraction for foreign
entrants,
(iii) Deputation of officials to

atten important film festivals:
abroad and to leading film
producing countries fo locate
and invite good films,

(iv) Study of leading ilm magazineg
from all over the world to
keep tract of latest produc-
tions of important directors
for being invited to participate
in the festivals in India.

Closure of Thirg shift in Hindustan
Motors

312. SHRI MOHAMMAD ISMAIL:
Will  the Minister  of INDUSTRY
AND CIVIL SUPPLIES
be pleascd to state:

(a) whether his Ministry’s atten-
tion has been drawn to the decision of
i{he management of Hindustan Motors
Ltd, Uttarapara (West Bengal) to xut
theirr production by 14 and close
down the third shift and several de~
partments causing large scale retren-
chment and lay-ofts;

(b) if so, reaction of Governmenk
thereto; and

(c) the steps taken by Government
to protect the employment and earn-
ings of the workers?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C

GEORGE): (a) Excepting the tool room
and press shop, three shifts working in
M/s. Hindustan Motors was not &
normal feature. This has now beery
reduced to two shifts working due to
production cut backs brought about by
fall 1n demand.
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{b) snd (c). Government has been
losely watching the situation and had
discussions with the management on
the steps to be taken to mainfain pro.
duction which alone can pre-empt
retrenchment,

Electrification of villages in back-
ward ang triba; areas

. 313. SHRI SARJOO PANDEY: Will
the Minister of ENERGY be pleased
to state:

(a) whether Rs. 12 crores have been
approved by the Board of Directors of
Rural Electrification Corporation to
extend electrification to 2,000 willages
in backward and tribal areas in seven
States; and

(b) 1f so, the main features thereof
and names of the areas to be covered?

THE DLPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF SID
DHESHWAR PRASAD) (a) and (b)
The Board of D.rectors of the Rural
Electnification ( orporation Ltd in 1ts
meeting held on 28th Decemter, 1974,
sanctione i 18 schemes under the Mini-
mum Needs Programme {or electrifica
tion in 2 040 s1llares These schemes
involve loan assistance of R« 1214
crores The details are given in  the
statement laid on the Table of the
House ([Placed in Library See No.
LT-8914/75]

Recording of STD calls

314. SHRI D D DESAIL:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI P. GANGADERB:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether g special device to
meter STD calls and making bills fool-
'4orocf has been evolved by his Minis-
try;
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(b) it so, whether the new device:
will record the local calls;

(c) whether duration of a call can.
be recorded; ang

(d) if so, the facts thereof?

THE MINISTER OF COMMUNICA-
T'ONS (DR. SHANKER DAYAL
SHARMA) (a) A device called “STD
Charge Indicator” capable of recording
STD call units has been developed by
the Telecom Research Centre of the
P&T Department. To begin with, the
device 1s being made available to PBX
users and shows the number of units
charged to STD calls. The device is
not related to the billing procedure.

(b) The device 1+ fitted to record
only STD Call unts

(c) No Sir.
(1) Does not apply

Orders for Bharat Heavy Electricals
Ltd,

315 SHRI D D DESAIL:

SHRI RAGHUNANDAN LAL
BHATIA:

SHRI P GANGADEB-
‘Will the Minister of INDUSTRY

AND CIVIL SUPPLIES
be pleased to state:

(a) whether Bharat Heavy Electr~
cals Ltd has secured Rs 24 crores
worth of orders so far, for project
equipment under the International
Development Agency Credit;

(b) if so, facts thereof;

(¢) how much foreign
would BHEL earn;

(d) whether BHEL is negotiating
for commissioning of two gets of Ther-
mal power general equipment for
Tahriz Power Station in Iran; and

exchange

(e) if so, whether this would be the
biggest export venture so far for
BHEL?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
«CIVIL SUPPLIES (SHRI A. C.
‘GEORGE): (a) The Bharat Heavy
Electricals Ltd, have secured orders
worth Rs. 2492.40 lakhs for Project
equipment under the International
Development Agency credit, so far.

{b) A statement giving details of
the orders received is atfached:

(¢) The total foreign exchunge earn-
ing will be Ra. 2492.40 lakhs,

(d) and (e). Yes, Sir.

Statement

State-wise and equipmentwise orders

Order value in Rs.
lakhs

“Transformers . Orissa SEB 9691
(Power & Instrument) Karnataks Elec. Board 328-20
Rajasthan SEB 3847
Maharashtra SEB 14391
Kerala SEB 214'12
M. P. Elec. Board . 101- 58
Haryana SEB . §5- 70
Bthar SEB . 51- 80
1030 68
witchgear A. P. SEB 12 73
Assam SEB 10 45
Bihar SEB 11077
Haryana SEB1 . 3 10
Maharashtra SEB . 8 58
Karnataka Elec. Board . 8- 90
Kerala SEB . 14°92
Punjab SEB 27°48
M. P. Elec. Board 18- 36
U. P. SEB 56-33
Tamil Nadu Elec. Board 9 17
FCI (Sindhri)
o 58
281°33
Syn. Gas Compressors FCI (Nangal) 35639
Capacitors U. P. SEB 12 32
Beas Constn. Board 589
18-3x
Boilers . Nangal Expansion 80379

(Supply and Erection)

Grand Total
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Iwae of fveah lotters of intent

316. SHRI D. D. DESAIL
SHRI P. GANGADEB:

SHRI RAGHUNANDAN LAL
BHATIA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state;

(a) whether the Centre would be
selective in issuing fresh letters of
intent;

(b) it so, whether the needs of
core industries, import substitution
ang export promotion would be given
priority;

(c) salient features of the new
policy for issuing fresh letters of in.
tent;

(d) whether any fresh steps have
been taken to ensure maximuy pro-
duction from the existing units; and

(e) if #s0, facts thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAl): (a) and (b). Yes, Sir.

(c) to (e). It i1s the declared policy
of the Government that Industrial
lacensing Policy 1s so designed as to
stimulate growth in all priority indus-
tries in the context of the Fifth Plan.
In terms of the announcement made
on 2nd February 1973, foreign majority
rompanieg as well as large industrial
houses are eligible to participate in cer-
tain specified core industries which
are of importance to the national
economy, or have direct linkages with
such industries or have a long term
export potential. Even in these fields
of industries if suitable applicants are
forthcoming from amongst small and
'medium entrepreneurs, they will be
given preference over foreign majority
companies and large houses.
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With & view to promoting fuller
utilisation of existing capacity, Gov-
ernment have decided that machinery
and machine tool industries may be al-
lowed full freedom for diversification
of production within the group of
their range of products gnd within the
overall licensed capacity of the under-
taking on the basizs of a special ap-
proval procedure. Government have
also recently decided that industrial
undertakings which  hold industrial
licences specifying single or double
shift basis, may apply for the endorse-
ment off their licemces allowing for
maximum  utilisation of plant and
machinery and that such requests
would be considered on the basis of a
special procedure and alloweg on the
merits of the case. It is felt that these
measures would lead to fuller utilisa-
tion of existing capacity and increased
production.

Mysterious killing of CB.I Officers
317. SHRI MUKHTIAR
MALIK.
SHRI N. E. HORO:
SHRI B. S. BEAURA:
SHRI BIRENDER SINGH RAO:

will the PRIME MINISTER be
pleased to state:

SINGH

(a) whether a number of C.B.I.
Officers have been found dead in my-
sterioug “Hit and Run” accidents at
various places during the last three
months;

(b) whether the officers killed were
investigating very important cases;

(¢) the names and number of such
officers who have been foung dead:
and

(d) whether any inquiry hag heen
conducted by Government into these
incidents and if so, with what result?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN1-
ARY AFFAIRS (SHRI OM MEHTA)
(a) to (¢) Dunng the last three months
there has been one incident in which
an officer of the Central Bureau of
Imestigation a suspected victim of a

bhil and run” accident, was found dead
on the Ring Road in South Delh: on
1a2e night of 29th December 1974 The
name of thi, officer was Shr1 D Rama
nathan who was an Inspector of Police
in the Bureau He was not connected
with the investigation of any case

(¢} The matier 18 being i1n\estigated
by the Delln Pohce

Development of an electronic
Teleprinter
SINGH

318 SHRI MUKHTIAR

MALIK
SHR] BIRENDER SINGH RAO

Wiil the Minister of COMMUNICA-
TIONS he pleased to state

(a) whether Hindustan  Teleprin-
te s L*d have recently developed an
electionic teleprintey that has certain
characteristies which are not seen 1n
it¢ foreign counterparts,

{b) 1f so the factg thereof, and

{c) how far it will be useful in typ-
ing with speed”

1YF *1INISTER OF COMMUNICA
TIONS (DR SHANKER DAYAL
SHARMA) /a) to (¢) Hindustan Tele-
printers Lt1 have developed an ele
ctronic Teleprinter the prototype of
which 15 1n final stages of completion
“This teleprinier has certain features,
such ag 10 characterg memory, auto-
matic shift and operation at muitiple
speeds These features were not avail
-able in foreign counterparts at the
time of taking up the design work by

FEBRUARY 19, 1975
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the Hindustan Teleprinters Ltd, Un~
Like the conventional teleprinters which
have {0 be operated at a uniform
speed, this design will respond satis-
factorily to varying and faster speeds
of typing,

Malpractices in making trunk calls
from telephoneg in Delhi

319 SHRI MUKHTIAR SINGH
MALIK Will the Minister of ( OMMU-
NICATIONS be pleased to state

(a) whether 1t has come to the
notice of Government that telephone.
subscribers in Delh; frequently make
trunk calls 1n collusion with the
telephone staff and for those trunk
cal] bills are not even prepared,

(b) whether several othey malprac-
tices have come to the notie of
Government, and

() 1if so, the fact, thereof und action
taken against the persons who were
found swalty?

IHE A\IN'STER OF COVIZMUNICA
TIONS (DR SHANKFR DAYAL
SHARMA (a} A few nstances of
departmental stafl allowing iree trunk
calls have bwen detected in Delln

(b) Somne mnstancc, wheicin gubscrb
ers lines were (ross connetted for di
verting mietered charges from one sub-
scriber to another hise also come to
the notice of the Denaitment

(¢) Durnng 1471 four employees
were found guilty of ullowing un.
authorised trunk calls Thiee employees
were dismissed and 1n case of the
fourth one, enquiry has been come-
pleted and disciplhinary proceedings are
m progress During 1974 there were
five cases detected of delinquent offi.
cials who were making free calls In_,
addition to the recovery of charges
disciplinary proceedings sgainst these
officlals have been instituted snd ared

in progress
AR SR
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Export of Films to Iraq .

§20. BHRI HARI SINGH: Will the
Minister of INFORMATION AND
BROADCASTING dbe pleased to state:

(a) whether an agreement to ex-
port some Indian films to Iraq has
been signed recently between Gov-
ernments of India and Iraq; and

(b) it so, the films that will be ex-
ported and the price of the films?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR S'NHA) (a) Yes, Sir

(h) A Statement is laid on the Table
-of the House. [Placed in Library. See
No LT-8915/75 }

Subsidy for manufacture of cement
for export

321 SHRI HARI SINGH.
SHRI K M ‘MADHUKAR'

Will the Mimister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
stale:

(2} whether the cement manufactu-
rers asre not fulfilling thews export
<ommitments;

(b) if so, the reasong therefor;

{c) whiether Government have decid.
ed to grant a subsidy for 'manufacture
of export quality cement; and

{d) 1if s0, the objective thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPL'ES (SHRI T. A
PAI): (a) No Sir

(b) Does not arise.

(¢) and (d). Besides the ex.works
reiention price admissible to the Ce-
ment Producers. an additional price of
Ra. 80 per tonne of cement produced
ds payable to the producers, who are

MAGHA 30, 1808 (SAKA)
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specifically requested to produce Bri-
tish Standard Specification cement by
the use of furnace oil, for erport pur-
poses. The additional prices is paid
with a view to compensate the pro-
ducers for the extra cost involved in
producing B 8. Specification cement
by utilising furnace oil.

Industrial Licensing Policy

322. SHRI K S CHAVDA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the industrial licensing policy
of the Govermment during the last
three years,

(b) the number of proposals to
develop 1industries in the backward
States/areas whith were received and
whether it 1s 5 fact that licensing ap-
paratus has failed to give equitable
distribution of industries and equal
Justice to others who had secured
industrial licences,

(¢) whether e Lacensing Committee
shows favouritism to foreign firms,
in the name of maintaining secrecy
cupacity already hicensed, even though
it 1s not installed, 1f so, the reasons
therefor; and

(d) the steps Govermment propose
to take to remove i\ lacuna®

THE MINISTER OF INDUSIRY
AND CIVIL SUPPLIES (SHRI T. A.
PAl} (a) Government announced their
rev1sed lLeensing policy 1n February
1973 through a press note dated 2nd
February 1873 Breefly, consistent with
the principles of the Inlustrial Polcy
Resolution of 1936 the policy 1s to
stimulate growth in all priority indus-
tries in the context of the Fifth Plan.
For the purpose of licensing, the defini.
tion of large industnal houses has been
hrought in line with the definition of
such houses under the MRTP Act.
These houses and Foreign mayority
companies (including multi-national
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companies) are eligible, under the
policy, to participate in certain speci.
fled core industries which are of im-
portance to the national economy or
have direct linkages with such indus-
tries or have a long-term export
potential. However, even in these
Relds of industry, suitable applicants,
1if any forthcoming from amongst the
small and medium entrepreneurs will
be gven preference over ithe foreign
majonty companes and large houses.
The provisions of the MRTP Act enable
the Government to exercise check
against undue consmderation of econo-
mic power m a few hands and to pre.
vent malpractices associated with
dominance With a view to promote
fuller utibisation of existing capacities.
Government have recently allowed in-
dustria] undertakings currently hold-
ing lLicences for the manufacture of
one or more of itemg falling under the
Schedule Industry “8. Industrial
Machinery” to undertake the manu-
facture of any other item filling under
the same Schedule Industry within the
existing overall licenced capacity for
such 1tems The same facility has been
extended to the machine fool industry
also subject to the condition that the
items proposed to be taken up by way

of diversification do not fall in the list
of industries/products reserved for the
Small-Scale Sector. Broadly the objec-
tives of the industrial licensing system
adopted by Government are to (1)
cover essential production gaps, (iik
ensure channelsation of scarce re—
sourceg particularly foreign exchange
to the key and critical gectors of the
economy, (iii) reduce concentration
of ecomomic power in the hands of
a few business groups, (1v) reduce
regional imbalances, (v) protect the
interests of small scale sector and
{vi) ensure a satisfactory balance of
paymentg position through increased
import substitution and export pro-
motion

(b) Complete statistical information
regarding the number of industrial
licence applications received for the
development of industries in the back-
ward areas/States is available for the
period August 1974—January 1875
During this 6-month period 201 appli-
cations for setting up new undertakings
in the backward areas of the country
were received. The share of backward
areas in the letters of intent and in-
dustria] licences issued has registered
an appreciable increase over the years
as seen from the following table —

1973 1974

Total % B Total %

1972
B Total °,
Letter of
Intent 108 87 12°3 127
Industrial
hcence 83 §63 14 6

et i - ———

‘B’ Stands for Backward Arcas

(c) No, Sir

{d) Does not arlse

Estsblishment of industriey in
backward areas

223 SHRI K 8 CHAVDA' Wi'l the
Minister of INDUSTRY AND CIVIL
SUPPLIEB be pleased to state,

899 41 343 1188 291
596 17 2 298 1099 271

(a) the special licensing favours
given to the backward areas;

(b) other favours/concessions in
respect of Infra-structure, capital
equipment land etc. given to back-
ward areas: and

(¢) the number of proposals for
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THE MINISTER OF STATE INX THE
MINISTRY OF INDUSTRY AND CIVIL
SUPPLIES (SHRI A. P. SHARMA): (a)
In taking a decision on industrial li-
cence applications, Government take
into account various considerations in-
cluding locational aspects in the light
of regional demand and the need for
balanced industrial development of the
country. In particular Government
examine whether such of the industries
as are capable of being located in back-
ward areas, should be so located. Gov.
ermmment also take into account the
broad configuration of regional demand
requirements and supply availabilities,

(b) Favours/concessions in respect of
infra.structure, capital equipment, land
elc., are being given by some of the
State Governments.

(¢) The siatistics of apphcations for
wsue of licences received from back-
ward areas are separately maintained
only from August, 1974 onward. During
the period August, 1974 to January,
1975, 393 applicationg were received,
for setting up umts in backward areas.
Of these 64 have been apprrved, 82
have heen reiected. 46 have been other-
wise disposed off and 191 are being
processed

Annual Planfor Karanataka for 1975-76

32¢ SHRI K. MALLANNA:
SHRI G. Y. KKISHNAN:

Will the Minister of PLLANNING be
pleased to state:

(a) whether Central Government
have approved » Rs. 150 crore annual
plan for 1975-76 for the Karnataka
State,

(b) if s0, whether this plan includes
non.plan expenditure on the Cauvery
Project, and

{c) 1f so, wheiher the Government of
Karnataks has spproached the Ceatral
Government to exteng Central coopers.
tion to complete this Project?

M4 LB~
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THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHM
VIDYA CHARAN SHUKLA): (a) t»
(c): The Annual Plan 1975-76 for Kat.
nataka is under finalhisation.

Restriotions by Bangladesh om entry
of India Newspaper and Journals

325. SHRI M. RAM GOPAL REDDY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased ¥
state:

(a) whether Government are aware
of restrictions by Bangladesh on the
entry of Indian newspapers and jour-
nals in that country; and

(b) 1if so, the remedial measures
Government propose to take in this re-~
gard?

THE DEPUTY MINISTER IN THR
MINISTRY OF INPFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINGH): (a) No, Sir.

(b) Does not arise.

Liquidation of bogus small units

326. SHRI M. RAM GOPAL REDDY:
SHRI NIMBALKAR:
SHRI! R. 8. PANDEY:

Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government's attention
has been drawn to the reports that the
presence of bogus units in some parts
of the country hampers the growth of
small industries in those areas; and

(b) it go. the action taken for the
liquidation of such bogus units?

THE MINISTER OF STATE IN THR
MINISTRY OF INDUSTRY AND CI-
VIL BUPPLIES (SHRI A. P. SHAR-
MA): (a) Yes, Sir.
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(b) State Governmentis have been
ativised to deregister all units found to
be non-functioning during the census
of small scale industrial units, This
step wil automatically deprive such
units of all State assistance intended
for registered small scale industries.
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Annual Plaa for Gujarat for 1675-7¢

328, SHRI P, M. MEHTA: Will the
Minister of PLANNING be pleased to
state;

(a) whether Gujarat’s amnnual plan
outlay for 1975-76 has been decided
after discussions with the State Gov.
ernment,

(b) if so, the total amount sanction-
edl

(c) whether adeqguate provisions
have also been made within the plan
for scarcity relief as the State has been
continuously facing drought and famine
for the last two yeais, if so, the man
features thereof, and

(d) the total Central a.sistance to
be provided to the State Government
and whether this will be more than
that of the last year?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR] VI-
DYA CHARAN SHUKLA) (a) and
(b)* Discussions regarding Annual Plan
for 1975-76 of Gujarat State have con-
cluded at both the official and minms
terial Jevels. The size and content of
the State Annual Plan 1973-76 of
Gujarat is being finalised in the hght
of discussions held.

(¢) To the extent possible, the addi-
tional requirements of drought and
scarcity would be taken into considera-
tion while finalising the next year’s
plan outlay for Gujarat.

(d) In wiew of gervere constraint of
resources, all the State Governments
including Gujarat were requested to
formulate theisr draft Annual Plan
proposals on the assumption of Central
assistance for the next year plan at the
level of 1974-75.
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329. BHRI P. M. MEHTA:
SHEI R. V. SWAMINATHAN:

WiN the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his ministry has alerted
all the States against possible violence
after the assassination or death of
Shri L. N. Mishra in Bihar;

{b) if e0, whether Union Govern-
ment are considering to take certain
steps both administrative and politi-
cal to check the spread of violence and
the activities of extremists, and

(e) if so, whether Union Govern.
ment convened a meeting of the Chief
Ministers to discuss the law and order
situation in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN)- (a) No, Sir

<b) and (¢) Do not arise

Agitation by Nav Nirman Samiti

830. SHRT P. M MEHTA Will the
Minister of HOME AFFAIRS be pieas-
ed to state,

(a) whether the Nav Nirman Samiti
has once again starteg agitation in
the State of Gujarat;

(b) if so, whether thig agitation
has once again deteriorated the law
and order situation in the State;

(c) the mein points on which the
Bamitl has once again started the
agitation in the State;

(d) whether Government have
agreed to meet their demands;

{e) whether the Samiti’s demand
Is to supply more foodgrains and
relief to the famine and drought
iffected aress; and

MAGHA %0, 1896 (SAKA)
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(f) if so, the steps being taken to
check the lsrge scale violence that
fas spread snd the mounting tension
in the various aresy in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AF¥FAIRS
(SHR! ¥. H. MOHSIN): (a) to (o).
Facts are being & .

Inclusion of Prime Minister's’ Utieran-
ces in pews bulletins of AlIR.

331. SHRI MADHU LIMAYE: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it is a fact that the
A.LLR. have started including in
their news bulletins parts of emotion-
ally charged utterances of the Prime

Minister;

(b) whether parts of her speech on
the late Shri L. N. Mishra's assassi-
nation and/or alleged “medical mur-
der” were included in the news bul-
letin or bulletins:

(c) if so, the text of the portion
of these utterances included in the

news bulletins; and

(d) the number of bulletins broad-
cast which included this portion?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA)- (a) to (d). Government
strongly resent the mmsinuations con-
tained in the Hon'ble Member's ques-

tion.

On some occasions parts of speeches
in voice-cast are introduced 1n the

news bulletins.

Excerpts from the Prime Minister's
speech at the condolence meeting to
mourn the death of the late Shri L. N.
Mishra were introduced in voice-cast
in the 8.45 px Hindi and 9-00 rae
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English bulletins on January 7, 1975
The text is laid on the Table of the
House. [Placed in Lidbrary., See No.
LT-8916/175.]

Development of backward areas in
States

332. SHRI MADHU LIMAYE Will
the Minister of PLANNING be pleased
to state:

(a) whether it is a fact that the
Government have asked the different
State Governments to prepare schemes
for the intensive development of
backward areag in their States:

(b) whether the District Magistrate/,
Collector of Bhagalpur, Bihar, had
prepared 5 scheme for intensive deve-
lopment of the Banka sub-division of
that district;

(c) whether it was mentioned in the
prefatory or introductory note by the
District Magistrate that this scheme
was prepared on the basis of the
pronouncements of Ministers who
participated in the meeting held in
thig regard;

(d) whether the scheme has now
been abandoned despite these earlier
pronouncements and the work already
doned on the preparation of the schewme;
an

(e) if s0, the reasons for abandoning
the schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA)- {(a) Yes,
8ir.

(b) and (c). Yes, Sir.

{d) and (e). As reported by the State
Government, the scheme has not heen
abandoned and the various programmes
included therein are being accommod-
ated within the Annual Plan of Bihar
t0 the extent possible.
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Tyre factory, in Santhal Pargana
(Bihar)

333. SHRI MADHU LIMAYE: Wi}
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether it is a fact that 5 tyre
factory was proposed to be set up
near Jasidih in the backward Santhal
Pargana District of Bihar;

(b) the details of the scheme includ.
ing capacity and employment poten-
tial;

(¢) whether land hag been acquired
and other necessary stepg taken; and

(d) if not, the reason for the de~
lay?

THE MINISTER OF INDUSTRY
AND ClVIL SUPPLIES (SHRI T. A.
PAI) (a) to (d) A letter of intent was
issued on 24th Apnl 1972 to M/s Ibcon
Pvt Ltd, for setting up a new indus-
trial undertaking in Jasilith in San-
thal Pargana District in Bihar State
for the manufacture of 4 lakhs num.
bers each of automobile tyres and tubes
per annum The employment potential
of the scheme 1is estimated at 1190
persons.

The party 1s reported to have made
the following progress in the imple-
mentation of the Scheme

(i) A new company by name Bihar
Tyres has been registered on 1st
Qctober, 1974,

(1) The firm has taken possession of
land measuring about 312 acres in
Jasidih, Santhal Parganas, Contour
survey of the factory site has been
carrieg out;

(ii1) Arrangements for power and
water supply have been taken in
hand by the Btate Government;

(iv) Approval has been accorded to
the import of capital goods re-.
quired for the project;



hY

€v) The firm has submitted a detail-
ed project Report to the Govern-
ment of Bthar and IBDI for ap-
proval of financial and other assist-
ance;

{vl) The firm's application for foreign
collaboration is under considera-
tion.

Nagaland Government Plan to solve
the problem of underground
Nagas

334. SHRI HARI KISHORE SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the activities of under-
ground Nagag have increased consi-
derably during the last three months:

(b) whether Nagaland Government
have submitted any plan to the Cen-
tral Government to solve the problem
of underground Nagas;

(c) if so, the broad outlines of the
plan; and

(d) Government's reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H. MOHSIN): (a) Yes; Sir.

(b) No; Sir.
(c) Does not arise.
{d) Does not arise.

Inter-State boundary disputes

335. SHRI HAR] KISHORE SINGH.
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to USQ No. 2141 on 8th March, 1974
and state:

(a) whether Government have for-
Mmulated any plan to solve the long
Wm boundary disputeg between

ifferent States which are pending

ith the Central Government at pre-
Sent; ang
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(b) if so, the broad outlines of the
plan?

THE MINISTER OF HOME AP
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) and (b). Governments
are continuing their efforts to find
solutions to these disputes on the lines
indicated in reply to Unstarred Ques-
tion No. 2141 on 6th March, 1974. The
report of the Adviser is awaited on
matlers relating to the boundary bet-
ween Assam and Nagaland,

Nationalization of cigarette companies

336. SHRI HARI KISHORE SINGH:
Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whethér Government of India
have since taken any decision to
nationalise cigarette companies having
foreign collaboration under the Foreign
Exchange Regulations Act; and

(b) it not, when will the decision
be taken?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAl): (a) and (b). The Foreign Ex-
change Regulation Act does not pro-
vide for nationalisation of foreign
majority companies. Foreign-owned
companies are, however, expected to
Indianise to the extent indicated in the
guidelines under FERA, which have al-
ready been laid on the Table of the
House.

Radio transmission in Dang area of
South Gujarat

337. SHRI D. P. JADEJA:
SHRI ARVIND M. PATEL.

Wilj the Minister of INFORMATION
AND BROADCASTING be pleased to
state whether any further steps have
been taken in the direction of setting
up radioc transmission for and in the
Dang area in South Gujarat?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): Provision for the esta~
blishment of a Radio Station at Ahwa
hag been included in the Draft Fifth
Plan proposals of AILR. to provide
broadcast coverage to the Dang Dis-
trict in South Gujarat.

Constitution of Central Generation
Companies

333. SHRI G. Y. KRISHNAN: Wil
the Minister of ENERGY be pleased

to state:

(a) whether there ig any proposal
under the consideration of Govern~
ment to constitute the Central Gene-
ration Companies in the country: and

(b) 1f so, the main features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) and (b).
It has been decided in principle to
establish Central Generation Com-
pauies to execute and operate Central
Power Projects. It is proposed to set
up two such Companies, one for the
Thermal Power Projects and the other
for the Hydro-Electric Projects in the

Central sector.

Crimes in Delhi Metropolitan area

339. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Mnister of
HOME AFFAIRS be pleased to state:

(a) the number of crimeg commit-
ted in Delhi Metropolitan area, and
out of them offences reported to, of-
fenceg registered by, offenders traced
by, prosecutions launched by and con-
victions secureq by the Delhi Metro-
politan Police during the last three

YOS, YEAr-wise;
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(b) in how many of the above casen
Police werg involved; and

{c) the reasons for the very high
percentage of caseg in which offenders

were not traced? )

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) A state-
ment is laid on the Table of the
House. [Placed in Library. See No
LT-8917/75).

¢b) 1972 .. ¢
1973 .. 21
197¢ .. 32

(¢) The large floating population and
the prox'mity of boders make the task
of detection very difficult.

Projects sanctioned /approved in
Madhya Pradesh R.E C

240, SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of ENERGY
be pleased to state the particulars of
Projects in Madhya Pradesh approv~
ed/sanctioned by Rura]} Electrification
Corporation during the last 3 years?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROPF. SID.
DHESHWAR PRASAD): The Rural
Electrification Corporation Ltd. has
sanctioned 68 schemes of Madhya Pra-
desh State Electricity Board involving
loan asgsistance of Rs. 24.25 crores dur-
ing the last three years., The details
are given in the statement laid on the
Table of the House. [Placed in Librg.

ry. See No. 8918/75].

Implementation of recommendationg of
Power Ministers Conference held in
July, 194

341, SHRI NITIRAJ SINGH CHAU.=
DHARY: Will the Minister of ENERGY
be pleased to state: 3

{a) the broad outlines of the re-
commendations of the Powsr Ministers
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Conference held in July, 1974 and the
stepg taken so far to implement them;

(b) whether generating achemeg for
1874-75 and 1975-78 would be imple~
mented; and

(¢) wheyn the Power Ministers are
meeting again to review the mmplemen.
tation of their recommendations?

THE DEPUTY MINISTER IN THR
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) The Con.
ference of Power Ministers held in
July 1974 reviewed the power position
tin the country and the various
measures—both short term and long-
term to improve power availability.
Some of the major recommendations
made by the Conference related to ar-
ranging spares for power plants, im.
proving quality of coal supplied to
thermal stations. reducing boiler over-
haul t:me, reducing construction time
of power projects to 3 years in the
cace of thermal plants and 5 years in
the case of hydro plants, and restrue-
turing the Electricity Supply Industry
both at the Central and State levels.
The Ministry of Energy is taking fol-
low up action on all these recommenda-
tions made by the Conference,

(b) All possible efforts are being
made to achieve the programme for
1974-75 and 1975-76.

(c) It is pronosed to convene the
next Conference of the Power Minis-
terg shortly.
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Tmport of Westérn Technolegy

345. SHRI RAMAVATAR SHASTRI.
wWil] the PRIME MINISTER be pleased
to state:

{(a) whether the imported Western
Technology does not suit our socio-
economic structure, according to the
Chairman of the Atomic Energy Com-
mission;

(b) if so, the details of the Western
“Technology imported during the years
1973 and 1974, and

(c) the measures being taken to
decrease dependence on Western
‘Technology?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUEKLA) (a)
Attention of Government has been
drawn to the L'onvoralion Adress deh-
vered on 18th January, 75 at the Um-
versity of Roorkee wherein the Chiur-
man, Atomic Energy Commus<ion, inter
alla, said that in developing countries,
such as India, there is deep guaestion-
1ng whether contemporary Western
Technology which needs massive
amount of capital and long gestation
period and which often scems to per-
petuate dependence 1s relevant at all,
etc, ete.

(b) Statements I and !l are laid on
the Table ot the House [Placed n
Library. See No LT.8920/75].

(c) The measures being taken, at
present, to munimise dependence on
Western Technology are as follows —

{i) Indigenous research and R&D
effort is being encouraged 1n
areas of immediate applicabulity
to the lives of the people;

(i) A Technical Committee has been
constituted for technical scrutiny
of each foreign collaboration pro-
posal. The deliberations of the
Committee centre around the
problems of forecasting the type
of technology needed by the
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ecountry for 1iis future reguire.
ments, availability of technology
and capability within the indus-
try, arrangements for interlink-
ing of imported technology with
indigenouy R&D  efforts and
initiating expeditioug gction to
cover gaps in the country’s
technological requirements

(11) While conveying approval of
foreign collaboration proposals,
a condition 15 invariably stipul.
ated in the approval letter that
the Indian party, within the cur
rency of agreement, should take
necessary steps to set up their
R&D facilities so that the im-
ported technology 1s fully ab-
sorted by the [ndian Party and
tontinued dependence on foreign
co laboration i, not necessary
teyond the period of agreement

(iv) Normally, collaberation proposals
are approved for a period of five
years from the aate of agree-
ment or from the commencement
of production, if 1t 15 not delay-
ed beyond 4 period of three years
from the s.gming of the agree
ment Extension 1z granted in
only exceptional cases

{v) As a condition on foreign col-
laboration, 1t 1s also stipulated
that the Indian company should
be free to sub license the techn.
cal know-how/product licence/
engineering licence under the
agreement to another Ind an
party, should it become neces
sary This 1s subject to the
agreement of all the parties con
cerned including the foreign col-
laborator and Government

Representation from Research workers
and staff of Saha Institute of Nuctear
Physics, Caloutta

346 SHRI TRIDIB CHAUDHURI
Will the Minister of ATOMIC
ENERCY be pleased to state:

(2) whether the attention of the
Government hay been drawn to the
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grievances of the research workers
ang staft of the Saba Institute of
Nuclear Physics fn Calcutta and whe-
ther the Minister hag received any
representation from the association of
research workers and staff employed
in the Institute; and

(b) if so, stepg taken to remove the
grievances?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF SPACE
MINISTER OF PLANNING AND
MINISTER OF SCIENCE AND TECH-
NOLOGY (SHRIMATI INDIRA
GANDHI): (a) No representation has
been received recently from the Staf
of the Saha Institute of Nuclear Physics

Calcutta.

(b) Doeg not arise.

Death of Shri D. Ramanathan, CBIL
Inspector in Road Accident in Delhi

347 SHRI TRIDIB CHAUDHURI:
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the attention of Gov-
ervment has been drawn to the
allegation of ‘death under mysterious
circumstances' in a rosg accideng in
Delhi of Shr; D. Ramanathan, a CBI
Inspector, said to be handling the
‘Delhi angle’ of the Pondicherry im-
port licence scandal;

(b) whether any investigation has
beer, undertaken by the CBI into
the death of Shri D Ramanathan, who
was one of the CBI's own officers and
whether any cause for suspicion hes
been unravelled; and

{¢) the actuaj nature of the road
accident and whether any police
case wag registered in that connec-
tion in the normal course?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): (a) Clovern.
ment have seen press reports to this
effect. Shri D. Ramanathan, CBI In-
spector, however, was not connected
with the investigation into the Pomdi.
cherry import licence case.

(b) CBI has not taken up any in-
vestigation, There ig as yet nothing
to indicate any cause for suspiclon.

(c) On 20.12.1974, at 11.15 p.m. the
Police Station R. K. Puram received
information from the Central Police
Control Room that a person had tele-
phoned from public call office saying
that while travelling in a DTC bus he
had seen a person lying in an injured
condition on the Ring Road near Moti
Bagh. A Sub-Inspector from R. K.
Puram Police Station rushed to the
spot and found Shri1 D Ramanathan
lying 1n an injured condition on the
Ring Road opposite D.II Flats in South
Mot: Bagh. In the meantime. the Con-
f10] Room Van, which had reached the
spot, informed the relatives of Shr{
D Ramanathan. Shri Ramanathan was
thereafter removed to the Safdarjang
Hospital where he was declared
‘brought dead’. A case FIR No, 858,
dated 30th December, 1874 under sec-
tion 279/304-A IPC was registered,
The case iz under investigation.

Opening of Extra-Departmentsl
Branch Post Offices

348, SHRI TRIDIB CHAUDHURI:
Will the Minister of COMMUNICA~
TIONS be pleased to state:

(a) whether there has beep, any
change in the policy of opening Extra~
Departmental Branch Post Offices in
rural areas for every 2,000 inhabitants
thereof becanse of economy reasons;
and

(b)ifm.tbemproueymm“
in this respect? i
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THE MINISTER OF COMMUNICA.
TIONE (DR. BSHANKER DAYAL
SHARMA): (a) No, 8ir., However, as
a temporary measure, n® new posé
offices are being opened, except in the
backward, hilly and tribal areas.

(b) Does not arise,

Conference of Ministery of Clvil
Supplies of States in December, 1974
regarding distribution plan

“9. SHRI R. V. SWAMINATHAN"
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

{a) whethey Government had con-
vened the conference of Ministers of
Civi] Supplies of State Governments
on the 20th December, 1974 to discuss
the distribution plan of essential jtems
in the countiy;

{b) if 80, how many Stateg attended
the conference and whether Govern-
ment have fully approved the propo-
sal; and

{c) when the same iz likely to be
started?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSIRY AND
CIVIL. SUPPLIES (SHR!I A C.
GEORGE). ta) to {¢) Conlerences of
Ministers of Food and Civil Supphes
of State Governments and Union Tern.
tories were convened at Regional ey els.
The Conference of Ministers of State
and Unicn Territories in the Northern
and Central region was held on 20th
December 1974 and was attended by
the representativeg of all the 7 States
and 2 Union Territories namely Uitor
Pradesh, Rajasthan, Punjab, Madhya
Pradesh, Himachal Pradesh, Haryana,
Jammu & Kashmir, Delhi and Chandi.
garh.

At these conferences, the progress
In the production and distribution of
essential commodities was reviewed,
Action has been initlated on the basis
of the discussions at the conferences
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Supply of Power to Fextilsor Plante:
on priceity basls

850. SHR] R. V. SWAMINATHAN:
Will the Minister of ENERGY be-
pleased to state

(a) whether State Governments
have now agreed to supply power to
fertiliser plantg on priority basis; and

(b) whether the Planning Conmmis-
sion haqd stated that such power plants
would not be aliowed to guffer for-
want of funds?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD) (a) Yes, Sir.

(h) Power has been included in the
core sector of the Plan and the Plan
mng Comrmission allocates funds de
pending upon nter re priority of other
priority sectors included in the core of
the Plan

Decontrol of Cement

251. SHRI M KATHAMUTHU: Wil¥
the Mimister of INDUSTRY AND
CIVIL SUPPLIES be pleased tg state:

(a) whether Government have a
proposal under consideration to de-
control the cement price; and

(b) if =0, the
therefor?

facts and reasons

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAIY (a) No, Sir,

{b) Does not arise,

Demands made by Trade Union
Leaders of Hindusian Motors Litd,
Uttarpara, West Bengal

352. SHRI SAMAR MUKHERJER®
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to atate:
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. (a) whether hig aitention has been
«drawn to the demands mede by the
trade union leaders of Hindustan
Motors Limited. Utfarpara, West Ben-
yul, for the take over of that firm
by Government,

(b) if so, the facts thereof, and

(c) the reaction of Government

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C
GEORGE) (a) and (b) Attention of
the Government has been drawn to
apprehensions of loss of wages and
employment 11n  Hindustan Motors
"Works in Uttarpara and resultant de
mands for takeover

(c) Government has been closely
watching the situation and exploring
steps in consultation with Management
as to how production can be maintained
and apprehen<ions of large scaie re
trenchment allayed

Criticism of Film Festival arrange-
ments

353 SHRI VAYALAR RAVI will
the Mmnister of INFORMATION AND
BROADCASTING be pleased to state

(a) whether Government have notic-
ed the criticism appearing in the
Indian Press regarding the irregu-
larities in the selection of films, selec-
tion of the venue and other irregula-
rities 1n the Fifth Internationa] Films
Festival of India,

(b) it so the reaction of Govern-
ment thereto, ang

{c) the steps Government propose
to take to improve the arrangements
and Increase the prestige of Films
Festivals to be organised in our cotin-

try?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA). (a) No cniticism in the
Press has ecome to the notice of the
Government in regard to the irregulari-
ties in the selection of films and vanue
of the Fifth International Film Festival
of India However, some criticism had
appeared in the Press regarding the
sale and non-availability of cinema
tickets for the festival film shows

(by and (c) Some short com ngs
noticed 1n the recently concluded fest:
val will be reviewed and improsements
made 1n future fi'm festivals

Dispute between NDMC and
Municipal Corporation over
Payment of Dues by NDMC

354 SHRI B S BHAURA Will the
Minister of HOME AFFAIRS ve p eas-
»d to state

fa) whether Government have taken
any steps to :ettle the dispute about
the non-payment of Rs 6 crore. dues
by the NDMC to e Mumaupal
Corporation, and

{b) if so the facts thereof”

THE DEPUTY MINISTIR IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) s &ni (b)
The Delhi Municopal (orporat:o has
informed this Ministry that the follow
ing dues are outstanding against the
New Delthi Municlpal Cuinmilice —

Rs crore
{H Tax o;; co:_hu;nptm‘ - v
or of electricnsy wuc
ﬁom NDMC up w0
Tal74 5 o0
(Approx;

@) Owstanding claim for appor-
tionment of expenditure on
the maintenanes of Delhi
Fire Service due frum the

NDMC upto 1974-7 . x 00
up! 475 A 3
& 20

Toras {Approx)

S ———
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Rq:rdiug tax on consumption, sale
© or supply of electricity, the NDMC has
- challenged the' legality of the demand.
The dispute has been going on since
1960. - Both, the MCD and the NDMC
had obtained legal advice and conflict.
ing opinions were given on this legal
{ssue by eminent jurists. For resolv.
ing the legal issues several meetings
were held from time to time. There
'was a meeting between the Minister of
State in the Ministry of Home AlYairs
and the Mayor on 7-1-1975. As agreed
to at the meeting the matter was dis-
custed further on 28-1.1875 by officers
of the MCD, NDMC and the Ministry
.of Home Aflairs. There has, however,
been no agreement so far regarding the
procedure to be followed for resolving
the dispute,

As regards the claim for apportion.
ment of expenditure on the mainten.
ance of Delhi Fire Service, the Lt
Governor, Delhi was asked to examine
the matter. A reply has been received
from Delhi Administration on 25-1-75
that Secretary (LSG), Delhi Adminis.
tration, is examining the matter in con.
sultation with the officers of the Muni-
cipal Corporation of Delhi and the
New Delhi Municipai Committee.

Trespom in

¥

noueo!
Officer ip Delhi

Income

Tax
a55. SHRI B. 8. BHAURA: Will the
Minister of HOME AFFAIRS Le pleas-
ed to state:

(a) whether on the 31st December,
1974 some trespasserg entered the
premises of an Income-Tax Officer
in East Patel Nagar, New Dekii and
destroyed house-haold goeds including
T.V. in the abssnce of the officer’s
family; i so, the facts thereof;

(b)mmw&mmu

arrested  the culprits; if s0, the parti-
culars thereof; and

" (c) whether no thorough and timely
investigation has been made into the-
incident; §f 80, the reasons therefor?

THE DEPUTY MINISTER IN THE.
MINISTRY OF . HOME  AFFAIRS
(SHRI F, H. MOHSIN): (a) On the:
night of 3ist December, 1974 one Shiv
Dutt Salwan alongwith his wife and
two sons aged 20 years and 12 years
went to the house of 8hri R. D. Gandhi
an Income-tax Officer residing in East
Patel Nagar, New Delhi to prolest
against the action of Shri R. Gandhi's'
son who took away the former's.
daughter from the house of one Mr.
M. R. Verma residing at Rajender
Nagar. There was an exchange of hot
words between Shri Salwan and Shri
K. K. Chhabra. brother-in-law of Shri
Ghandhi,  which led to a scuffle. in
which some house-holi gocds of Shrt
Gandhi including a T.V. Set were:
demaged,

(b) Three accused namely (1) Shiv
Dutt Salwan (2) Mrs. Raj Salwan and
(3, Indar Dutt Salwan were arrested.
They were released on bail by the-
Court.

{c) The local police reached the spot
soonest ihey received information from
the control room. A case FIR No. I,
dated 1-1-1975 under Section 452/506.
427 IPC was registered at Police
Station, Patet Nagar. The investiga-
tion of the case is in progress and is:
likely to be finalised shortly.

Loss to Indusirial Production in West
Bengal due to Power Rationing

356. SHRI ROBIN SEN: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the estimated loss in industrial
production in West Bengal due tc.
power tatiming: and

(b} loss in the earnings of the
workers and employees connected
with these industries?
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TRE MINISTER OF INDUSTRY
.-AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) It is very difficult to assess
‘precisely the estimated loss in indus.
-trial production due to power rationing
-alone because the production loases
are generally due to a nuniber of con.
«straints such as labour disputes, power
-:ghortage, non-availability of adequate
“furnace oil, shortage of imported and
“indigenous raw materials, lack of
* finance, slackness in demand etc. The
~ production in the following industries
“in West Bengal is reported to have
been affected as a result of power ra-
- tioning in the state:

(1) Electrode.

(2) Midget Eiectrode

:(3) Cinema Arc Carbon.

(4) Electrical & Tele-communication
equipment.

(5) Steel castings and forgings.

(6) Iron & Steel tools.

(7) Tanned hides & Leather foot-
wear.

(b) Data about the loss in the earn-
ings of workers and emplovees on
- account of power rationing is not
--compiled.

'(_ienention of Power in Current Yen'r

357. SHRI S. R, DAMANI;

SHR1 BHARAT SINGH
CHOWHAN:

SHRI R, V. SWAMINATHAN;

'Will the Minister of ENERGY
"be pleased to state:

(a) the details of power generation
~in the current year scparately for
~theirmal, hydel and atomie sources and
“their comparative position last year;

“(b) States which were subjected to

" power cuts from time to time and the

-extent of cut as percentage of normal
_-supply and actual demand; and

(c) the ressons thereof and when
- the position is likely to improve?

THR DEPUTY MUNISTER IN. m
MINISTRY OF ENERGY .(FROY. SID-

DHESHWAR PRASAD): (a) The
figures of gross generation, in miflfon
units, in the country as a whole for
the years 1973 und 1974 are gxm _

below:— ’

1974 1973

Hydro . 281300 26085°Y
Thermal « 37371°0 344837
Nuclear . 21070 20688

(b) Power cuts in various States
have been varying from time to time
depending upon availability and de-
mand. The power cuts in force at pre-
sent are given in the Statement laid
on the Table of the House. [Placed in
Library. See No. LT-8921/75].

(¢) The main reason for power
shortage in the country is the shortfall
in additions to the generating capacity
to meet the arowing load demandw.
The failure of monsoons in various
parts of the country has further aggra-
vated the position.

The Ministry of Energy have taken a
number of steps both by way of maxi-
mising generation from existing plants
as well as accelerating the progress of
projects under construction. With these
measures there ig already improvement
in power position particularly in the
Eastern Region and it is expected that
the position would further improve in
due course.

Industria]l Production in 1974

358. SHRI 8. R. DAMANIL: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) the trend of industria]l prodiue~
tion in 1974, major industry.wise with
compatative’ ngum of the mmu- .
two yesrs; '
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(b) the capacity utilization and the
variations in relation to the set targets;
and

{c) the yessons therecfor?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) to (c). The enclogsed table
shows production during 1972-73, 1973-
74, 1974-75 (April—September) and
capacity utilisation ratios for April—
September 1974 for selected industries,
Industries included in the table are
those for which the Planning Commis-
sion had indicated anticipated levels of
production in 1874-75 in the Annual
Plan. The statement shows that the
annual rate of production in 1874-75
for @ number of industries was higher
than in the previous year. These indus-
tries include zinc, chemical machinery,
paper and pulp machinery, machine
¢tools, metallurgical machinery, cement
machinery, sugar machinery, agricul.
tural tractors, automobile tyres, news-
print and saleable steel. In respect of
a number of industries, viz. nitrogenous
fertilisers, paper and paper board, and
steel ingots, the production in the first
half of 1974 75 was running at about
the same annual rate as in 1873-74. On
the other hand. in respect of some in.
dustries, e.g aluminium, copper, com-
mercial vehicles, phosphatic fertiligers,
and cemeant, the rate of production in
the first half of 1974-75 was lower than
in 1973-74.

The Annua! Plan for 197473 had
indicated anticipated levelg of produc-
tion in respect of these industries.
‘These figures are shown in column 6
of the statement laid en the Table of
the House. |[Placeg in Library. See No.
LT-8922/75.] Since production data
are not available for the whole year
1974-75, it is not possible to compare
the actual productizn performance
with anticipated production as laid
down in the Annual Plan for 1974-75.
However. it is .ikely that In respect of
some industries, there wil) be a short-
fall in production over anticipeted
levels due to Iactors such as power
shortuge, energy crisis, and operptional
dificulties affecting individual plants.

Inerense in Incidence of Crime In
Delh}

359. SHRI MOHINDER SINGH
Will the Minister of HOME AFFAIRS
be pleased to state: .

(a) whether there hag been a steady
increase in the incidence of crime in
the Capital during the past two years
and the police have not been able 1o
cope up with the situation;

(b) if so, whether there w a dire
need to take suitable steps and also to
renovate the force properly;

(c) whether there iz a strong dis-
contentment among the police staff as
the long awaited recommeadations of
the Third Pay Commission have not
been 1mplemented so for; and

(d) it so, the steps proposed to be
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.
The number of IPC cases in 1974 was
33824 as compared to 34174 in the year
1973

(b) Suitable steps are taken as and
when necessary

(¢) The revised pay scales of the
Delhi Police have since been sanctioned
and are being implemented.

(d) Does not arise

Price of Premier President Car

360. SHRI BIRENDER SINGH RAO:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased o state:

(a) whether the price of Premier
President Car has been raised twice
after it has been decontrolled;

(b) it s0, the reasons therefor;
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«(c). the amount hy which the price
has been raised; and

(@) whether the prior permission
_bag been obtained by the Company?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) to (d). Government
lifted the price control on Premier
Presgident cars with effect from 1-1-75.
The manufacturers have reported that
after the decontrol the exfactory retail
selling price of their cars has been in-
creased once by Rs. 1,501 with effect
from 8-1-1975. The above price rise
was effected due to increase in the
cost of manufacture. No prior ap-
proval of Government is necessary
after discontinuance of price control.

Southern Zonal Council Meeting

361. SHRI C. JANARDHANAN: wWiil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether a meeting of the South-
ern Zonal Council was held on 31st
December, 1874 in Trivandrum;

(b) if 30, the suggestions and recom-
mendations mad2 and whether the
‘Song of the Soil’ issue figured in the
meeting; and

(¢) whether any guidelines from
the Centre were asked for and if so,
whether any uniform guidelines have
been worked out for all the Siates and
the facts thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) Yeg Sir.

{b) and (c). A list of subject dfs-
‘cussed at the meeting is laid on the
"Table of the House. [Placed in Libra-
ry. See No. LT.8923/75]. While re.
viewing the progress of safeguards for
linguistic minorities, it was suggested
that the Central Government should

take the initiative in formulating guide~
lines regarding employment opportuni-
ties for linguistic mirorities and loca}
candidates. The concensus in ~ the
Council was that ‘member-States
could forward their suggestions to the
Central' Government and the matter
may be further considered in a cmi-
ference of Ch!et Ministers.

Changes in Industrial Licensing
Policy )

362. SHRI 8. A, MURUGANAN-
THAM: Will the Minister of INDUS-
TRY AND CIVIL SUPPI.IES be pleas-
ed to state:

- (a) whether Government have &
proposal to make a radical change in
the industrial licensing policy; and

(b) if so, the salient features and
objectives thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) and (b). The Industrial
Policy Resolution of 1956 continues to
govern Government's policies for
achieving the objectives of growth,
social justice and self reliance in the
industrial sphere, Within the broad
framework of the Industrial Polcy
Resolution, Government have effected
changes from time to time in the in-
dustrial licensing policy with g view
to stimulate growth, particularly in
priority industries o* importance to
the national economy.

‘Import of Spares for Maharashirs
‘State Electricity Board
363. SHRI DHAMANKAR:
SHRI VASANT SATHE:
Will the Minister of ENERGY
be pleased to state:

(a) whether one of the two 140 uw ’
sets at Eklahare (Nasik) 'is glving &
reduced output of only 60 MWW and®
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that the Maharashtra State Fleetricity
Board has approached the Central
Government for import cf spares
required for restoring the full geneva-
tion capacity of the set;

(b) if so, the amount of foreign
exchange involved for import of
spares; and the time schedule by
which the spares are hikely to be
replaced by the imported ones:

{c) whether it has been decided to
probe into the technical rcasons for
the fatlure of the set to ersure that the
breakdowp, does not repeat and the
expenditure on the import of spares
does not become infructuous, and

(dy if se, the action taken in the
matter and the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP
SIDDHESHWAR PRASAD)- (a) and
(b) Yes, Sir Import Licence inr Rs.
23,58 lakhs for the replacement of
bladey, has been received by ihe Ma-
harashtra  State Electricity Board.
The defective blades are expected to
be replaced by July/August, 1975.

(¢) and (d). The technical reasons
for the falure of the blades are heing
investigateq 1n collaboration with the
suppliers of the equipment 3o as to
avoid any breakdowns in future.

Finalisation of Feeder List of LES.
and IS S.

364. SHRI DHAMANKAR" Will the
PRIME MINISTER he pleased to
state-

(a) whether feeder list of LES.
and 1S.S. has not yet been finalised;
and

(b) {f go, the steps taken or pro-
posed to be taken for speady finalisa-
tion of the feedar list and to make it
effective for the purpose of filling up

34341.8—17.
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the posts in Grade IV of the respective
services?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SiRI OM MEHTA):

(a) The feeder usts have not yet been
finalised.

{(b) The Ministries/Departments
concerned have been addressed to fur-
nish complete information in respect
of officerg eligible for promotion to
Grade 1V of the Indian Economic Ser-
vice and the Indian Statistical Service,
Effort. to obtain the information from
the concerned Ministries/Departments
are continuing

Atrocitles on Harijang in Gujarat

365. SHRI AMARSINH CHAUDHA-
RY Wilj the Minisier of HOME AF-
FAIRS be pleased tu state:

(a) whethey Government are aware
that during the last six monthks atro-
cities on Harijans and other backward
communities by landlords, agricul-
turists and others have increased n
Gujarat;

(b) if so, the facts thereof;

(c) the action taken against the
guilty persons; and

(d) the steps taken or proposed t»
be taken to give full protection 1
Harijans and other backward crmi-
munities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): (a) to (d).
Facts are being ascertained from the
State Government.
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Non-execution of Works in U.P.

366. SHRI B. R. SHUKL.A: will the
Minister of PLANNING be pleased to
state;

(a) whether no projects, schemes nr
works are bemng executed in Uttar
Pradesh, because the Planning Com-
mission is not finally approving the
State Plan; and

{b) whether wolhs started undex
the previous approved Plans are held
up because of the non.extension of
Central axd?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA)- (a) No,
Sir,

(b) Under the cxisting procedures,
the size and contents of the Annugl
Plan of States are approved oy the
Planning Comnusston on the basis of
the aggregate resources in sight. The
aggregate re ource, are calculited on
the basis ot the concerned State's own
resvurces which are assessed in con-
sultation with them and the aggregate
Central a<sistance which  would be
available for financing the Plans of
the State, on the hasis of the a-sess-
ment of total yesource avaability at
the Centre. The tive and confents of
the Annua! Plan of Uttar Pradesh
were approved hy the Plunning Com-
mission in accordance with this proce-
dure The programmes and pre jects
in the respective Annual Plans of U.P.
tave Leen and are heing executed
within these parameters,

Raral Electrification Work in District
Bahraich (UP)

367. SHRI B, R SHUKLA Wil the
Minister of ENERGY be pleased to
state:

(a) whetheyr the scheme (¢ rural
electrification hag been ahandoned;

(b} if not, whether any rural eloe-
trification work is being carried on in
any part of the district Bahraicn
(Uttar Pradesh): and
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(c) whether there are no electric
lines in Sirsia blocks and in Jamnaha
Buzar in district Bahraich (U.P)?

THE DEPUTY MINISTER IN THB
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) Ne,
Sir,

(b} Rural electrification work is
bewng carried on 1 Bahraich District
of Uttar Pradesh 318 villages out of
1,878 villageg in the district had been
exctrified upto December, 1574

(c) Construction of 11 Kv Lnes s
in progress in Sirsla ang Jamnaha
Bacsar Llocks in d.stiict Bahroich,

bale proceeds of Coal before and after
Nationalisation

369 SHRI BHOGENDRA JHA: wilt
the Minuster of ENERGY le plcased to
refer tp the reply given to Unslarred
Question No 3161 on the 4th Decem
“¢1 1474 regarding sple procecds of
cnal before and after nationalisation,
and state:

aj whether the accounts have since
heen audited;

th) if g0, the main featarn3 thereof;
and

(c) if not, the res.ong {oy the delay?

THE DEPUTY MiINISTER IN THE
MINISTRY OF ENRRGY (PROF,
SIDDHESHWAR PRASAD): (at No,
e

b) Deos not arise.

:¢) The forma! closing of the ac-
counts for the management period will
avail the lust datc for the discharge
of pre-nationalisetion lisbititley and
enllection of pre-nationshsation dues
in terms of sub-sections (3) and (4)
of Section 19 of the Coal Mines (Na-
tionalisation) Act. 1978, which thas

extended from 30-11-197¢ ¢to
30-8-1973. The accounts will, there-
after, be audited in termy of Section
19 of the Act. .
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Report of the Fact Finding Committee
on Newspaper Economics

370, SHR] BHOGLNDRA JHA*
SHR1 NON"UIL HUDA:
SHRI VASANT SATHE:
SHRI NIMBALKAR:
SHRI DHAMANKAR-’

Will the Ministc: of INFORMATION
AND BROADCASTING be pleased to
state.

\a) whether the Fact Finding Com-
mittive on New,puper Koonomies  has
submitted its repori;

tt) if so, the main features t-ereof;
and

(¢t whether Governmignt have
¢+ widered the rrcommendations end
1t so. the action bemg taken t* ereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING SHRI DHARAM
BIR SINHA) (a) Yes, Sir.

{b) and (c). The repory of the
Fact Fmding (ommutier on News-
paper Economics recentily received is
under consideration of the Govern-
ment and will be laid on the Table of
the House.

Plan Holiday

371 SHIRI VARKEY GEORGEL. Will
the Minister of PLANNING be pleas-
td to state:

(a) whether the Flanning Ministry
oroposes 1o declare a plan ho'iday; if
so, the reasons therefor; and

tb} whather the (iovernment pro-
pose {o review the Filth Plan in its
entirety?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (8HRI
XIDYA CHARAN SHUKLA): (a)

o, Sir.
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(b) The Planning Cominsgsion i8
carrying out certain exerciseg {or
meking adjustmentg in the Draft Fifth
Five Year Plan in the light of the
latest economic gituatiop prevailing
in the country.

Ravan Leela in Tamili Nada

372. SHRI VARKEY (,EORGE: Will
the Minister of HOME AFFA'RS be
pleased to state.

{a) whether ‘Ravan Leela’ was
held in Tumil Nadu:

(by whether ‘he ¢fli ies of Ran.a,
Lakshmana and Sita were huret;

(¢} whether that wae done with the
consent of Gov:ernment ¢f that State;
and

(d) the reaction of Central Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
AIINISTRY OF HOME AFFAIRS, DE.
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENTA-
RY AFFAIRS (SHRI OM MEHTA):
(a) to (d). Facts arc teing ascertain-
ed from the State Government.

Employment Guarantee Scheme in
Maharashtra

373 SHRIMATI ROZA DESH-
PANDE Will the Minister of PLANN-
ING be pleased to state:

(a) whether the Maharashtra Staie
Government has suomiiied u Rs. 50
crores employment guarantee scheme
to the Planning Commiission; and

(b) if so, the main ieatures of the
scheme and the Central Governmert's
decision thereon?

THE MINISTER OF STATE IN THE
MINiSTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir,
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(b) The Employment Guarantee
Scheme which 15 showp at Rs 50
crores in the State’s Annual Plaa 1975-
76 has been prepared by the State
Government The Scheme aims at
creating such employment opportuni-
ties as will result in the creation of
productive assets In this sense the
Planning Commission has accepred the
basic framework of the Scheme

Price of Ambassador Car

374 SHRIMATI ROZA DESH-
PANDE Will the Mimster of INDUS-
TRY AND CIVIL SUFPLIES be pleas-
ed to state

(a) whether the Ilindustar Motore
have decided to increase thz price of
‘Ambas=udor’ cars,

{b) 1f so the amount thereof,

(¢) whethey Government have any
control on the price and distiibution
of cais manufactured by Hindustan
Motors, and

(d) 1if s0, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI A C.
GEORGE) (a) and () M/s Hin-
dustan Motor. have not since discon-
tinuance of price control, effect>d any
increase in the ex-factory price of
Ambassador car

(¢) No, Sir

(d) Does not arise

Activities of Import Lohby against
industrial Development

375 PROF MADHU DANDAVATE
Will the Minster of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether he has indicated the
existence of a ‘Strong Import Lobby’
in the country acting as a roadblock
to planned mndustrial development,
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(b) it 80, whether any concrete
scheme 1s prepared to prevent the
activities of such jobby, and

(c) if so, what are the salient
features of such a scheme?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T A,
PAI) (a) to (¢) It is the policy of
Governmeni to mport such of the
capmtal goods ang raw materials essen-
tial for industrial production a. are
not available indigenously Although
a number of requests are received for
mmport of item, avarlable in the coun-
try, Government has an effective ma-
chinery to ensure that non-essertial
items and those available indizenously
are not allowed to be imported The
Impoit Trade Control Policy docu-
ment publihed every year lavs down
the mmport pohey for 1ndividual
items

Home for Freedom Fighters in Delhi

376 PROF MADHU DANDAVATE
Will the Mimister of HOME AFFAIRS
be picased to state

(a) whether the Home for old and
nfirm freedom fighters established in
Delhi on 2nd October 1974 continuad
to have only a solitaty oc¢cupant,

(b) if so, what gre the dafficulties
faced by freedom fighters who are eti-
gible to get admission to the Home, 1n
occupring the Home and

(c) what steps are taken to remove
these gifficulties?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIHS
(SHRI ¥ H MOHSIN)' (a) No, Sir.
There are four freedom fighters In
the Home in Delhi at present More
freedom fighters are expected to jolm
the Home shortly

(h) No difficulhes have been
brought to the notice of the Govern-
ment,

(¢) Does not arise
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"Pame goale clerk-supervisors in Postal
Pepartment

377. PROF. MADHU DANDAVATE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Bombay High Court
has delivered 3 judgment on st Sep-
tember, 1969 directing the pavrent ot
Rs. 20 to the time scale clerk-super-
visors 1n the Postal Department as
basic pay while entering the lower
selection grade; and

() 1f go, what steps are taken to
jmplement the judgment of the High
Court?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER LAVAL
SHARMA): (a) The Bombay High
Court dehivered judgment in a writ
petition filed by Shri  Gondhalekar
that special pay of Rs 20 drawn by
him as time scale supervisor should
be treated as part of hasic pay for

fixation of pay in the Lower Selection
Grade.

(b) The judgment has beem imple-
mented and the official’'s  ~ase has
been settled.

Complaint against Hindustan Levers
Lta.

378. SHRI S. M BANERJEE Will
the Mnister of INDUSTRY AND
CIVIL. SUPPLIES be pleased to stute

(a) whether certain complaints were
brought to his notice by the Members
of Parliament regarding working of
the Hindustan Levers Ltd.;

tb) whether a request has been made
to take over their Trichy factory, and

(c¢) If so, the steps taken in thig re-
gard?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI): (a) to (c). Some conplaints
have been received about the propos-
¢d sale by M/s. Hindustan Lever Ltd.
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of their vanaspati factory at Trichy.
The Department of Food which exa-
mined these complaintg has reported
that the Company has been finding
it increasingly uneconomical to ope-
rate the Trichy Plant, partly due to
the relatively hmited demand for va-
naspati in the South, and partly due
to the inability of the Company to
diversify its activities in this region
ang are negotiating for sale.

Paid holidayg for Telecommunication
staft

379. SHRI S M. BANERJEE Will

the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the operative staff of
the telecommunication gection are
entitied to pard holidays; and

(b} if not, whether any final Jecti-
sion has been taken in this regard,

and the reasons for thig abnormal
delay?

THE MINISTER OF COMMUNI-
CATIONS (DR SHANKER DAYAL
SHARMA)- (a) Posts & Telegraphs
operative staff are entitled to 9 effec-

tive hordays including 3 national ho-
hidays in a year.

(b) Does not arise,

Ouistanding demands of employees of
Song and Drama Division

380. SHRI S. M. BANERJEE Wil
the Minister of INFORMATION AND
BROADCASTING be plased 1n stcte’

(a) whether some of the demands
of the employees belonging to Song

and Drama Division are outstanding
since long;

(b) if so, what steps have boen
taken to meet those demands; and

(¢) whether any negotiating machi-

nery exists to deal with such
demands?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) ang (b). The de-
mands have been considered by the
Government, Decisions have been ta-
ken on some of them. The head-
quarters of two troupes were shifted
back to Delhi to accommodate the
Staff Artists who had requesteq for
re.transfer on grounds of hardship;
additional Dearness Allowance ag ad-
mssible to Government servants has
been sanctioned to the Staff Artists
subject to the provisions of the Com-
pulsory Deposit (Additional Emolu-
ments) Act, 1974 and long-term con-
tracts to Staff Artists for a perod of
5 yeais at a time, renewable at the
end, shal' be jssued instead ot short-
term contracts Some of the demands
are still under consideration of the
Government while a few could rot
be accepted.

(®) Yes, Sir, An ad hoc consultative
group wag constituted in 1972, com-
prising of the representatives of the
Staff Artists and the Officers of the
Ministty which meets periodical’y and
looks into grievances of the emplo-
yees.

Post Offices in rural areas of UP.

381 SHRI MULKI RAJ SAINI Will
the Minister of COMMUNICATIONS
be pleased to state

() the number of Post Offices in
the 1ural area of Uttar Pradesh;

(* ) the number of Post Offices hav-
ing saving bank facilities, and

(c) whether Government would
make arrangements for savings benk
account 1n more Post Offices for mak-
ing small savings scheme a success?

THE MINISTER OF COMMUNICA-
TIONS (DR SHANKER DAYAL
SHARMA) (a) 13138

(b) 13121.
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(¢) As may be seen from the above
figures, most of the Branch Post O~
ces have been vested with Savings
Bank powers; Only 18 Branch Post
Offices do not perform Savings Bank
work because they are seasonal
Branch Post Offices situated in remote
hilly areas.

Delay in launching satellite Insirueo-
tional T.V, experiment

382 SHRI P. R. SHENOY: Will the
Minister of SPACE be pleased to state:

(a) the reasons for delay in launch-
ing Satellite Instructional Teiavision
Experiment (SITE) in India;

(b) when the experniment is expeci-
ed to be launched, and

(c) the steps taken for the pruduc-
tion of required T V. sets to make the
experiment a success”

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
SPACE, MINISTER OF PLANNING
AND MINISTER OF SCIENCE AND
TECHNOLOGY (SHRIMATI INDIRA
GANDHI). (a) The delay 18 mainly
duc to the postponement of the date
of launching of ATS-6 Satellite bv
NASA and consequent delay in posi-
tioning the Satellite over India for
Satellite Instructional Television Ex-
periment (SITE) programme

(b) By Mid-1875,

(c) Already over 1300 Direct Com-
munication Receiver sets produced by
ECIL have been received at Satellite
Instructional Television Experiment
(SITE) Cluster Headquarters and
over 1000 sets have been installed in
the selected villages,
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Essential commodities in fair price
shops

383. SHRI P. R. SHENOY: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to refer to the
reply given to Unstarred Question
No. 5103 on the 18th December, 1974
r¢: number of consumer contact points
and state: :

(a) the essential commodities avail-
able at Fair Price Shops in the coun-
try; and

(b) the number of Fair Price Shops
which are controlled by merchants
who are engaged in the normal i{rade
activities?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY AND CIVIL SUPPLIES
(SHRI A. C. GEORGE): (a) The
public distribution system of Fair
Price Shops/Ration sheps is adminis-
tered by the State Governments.
Wheat, rice and levy gugar are dis-
tributed through these  Fair Price
Shops. In addition, Fair Price sho's
in certain States also distribute limi-
ted quantities of other essential com-
modities like coarse grains, wkheat
products, edible ¢ils, kerosene oil and
pulses.

(b) All Fair Price Shopg including
those owned by private trade are
controlled by the State Governments.
The tota! number of fair price shops
are approximately 2.13 lacs.

Bharat Coking Coa; Ltd 5 subsidiary
of coal mineg authority

434. SHRI P. R. SHENOY: Will the
Minister of ENERGY be pleased to
state:

(a) whether there is any proposal to
make the Bharat Coking Coal Ltd. a
subsidiary of the Coal Mines Autho-
rity; and

{b) 4 go, the gallent features there-
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THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PFOF.
SIDDHESHWAR PRASAD): (a) and
(b). The matter is under considera-
tion,

Doing away with crash programmes
385. SHRI Y, ESWARA REDDY:

Will the Minister of PLANNING
be pleased to state:

(a) whether Government have de-
cided not to provide any more crash
programme and alsy to prune the
Social Service Schemes; and

(b) if so0, the kinds of expanditure
being proposed to be cut; and the
reasons therefor?

THE MINISTER OF STATZIN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir.

(b) Does not arise.

Setting up of wateh factory with
foreign collaboration

386. SHRI S. N. MISRA: Will the
Minister of INDUSTRY AND CIVIL
SUPPILIES be pleased to stale:

(a) whether there is any proyosal
under consideration of Governm *°1 to
establish a watch factory in the « W3-
try with foreign collaboration;

(b) the name of the foreign country
with whom the collaburatim is hikely

to be made:

(¢) tho site selected for the pur=-
pose; and

(d) the financial implicationg there-
of?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T.
A. PAD): (a) N» proposal is, at pre-
sent, under consideration,

(b) to (d). Do not arise.
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HMT. Watches

387, SHRI S. N. MISRA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

. {a) whether Government of India
have made any assessment of the de-
mand for HM.T. watches in the coun-
try;

(b) whether there is shortage of
HM.T, watches in the country;

(¢) if go, the reasong therefor; snd

(d) whether Government propose
to increase the production of H.M.T.
watches to meet the demands?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI A. C.
'GEORGE): (a) Government of India
thinks that HMT could sell around
3 million watches thougk specific sur-
vey of demand for HMT walches has
not been made.

{(b) Yes, Sir.

(c) The gap hetween demand and
supply.

(d) Yes, Sir. Towards that steps
like increase of capacity for making
critical components have been taken.

Loans sanctioneg by Ruraj Electrifica-
tion Corporation

388. SHRI S. N, MISRA; Will the
Minister of ENERGY be pleased to
state:

(a) the total amount of loans sanc-
tioned by the Rura] Electrification
Corporation during the last three
years, year-wise and State-wise;

(b) the projects for which these
loans have been sanctioned;

(¢) whether the loans sanctioned
have been fully utilised by those State
Governments; and
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(d) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(d) The programme of rural electrifi-
cation is formulated and executed by
the State Electricity Boards. The
Rural Electrification Corporation Ltd.
has sanetioned loan assistance to the
varioug State Electricity Boards during
tne last three years as under:

1971-72 Rs- 64° 59 crores
1972-73 Rs. 93-42 crorcs
1973-74 . Rs. 73 81 crores

The details of the schemes for which
these loans were sanctioned are given
in the statement laid on the Table ot
the House. {[Pleceq in Library. See
No. LT.8924/75].

The schemes are phased for com-
pletion over a period ranging upto 5
yvears. The amount of loan is dishurs-
ed in instalments according to the
phasing of expenditure as also the
physica] progress in the implementa-
tion of the schemes. First instalment
is releaseq in advance and subseqguent
instalments are released only after
verification that the earlier instalments
have been fully ulilised. The total
loan amount would thus stand fully
utilised on completion of the schemes.

Power shortsge in Northern Region

389. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of
ENERGY be pleased to state:

(a) whether Government are aware
of the acute power shortage in the
Northern region of the country; and

(b) if so, the necessary steps Gov-
ernment propose to take to ‘ease the
power ghortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROP.
SIDDHESHWAR PRASAD): (a) Yes,
Sir.
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{b) The ‘States which are experi-
encing ‘maximum ghortage in the
Northern Region are Punjab, Haryana
snd U.P. Maximum asgistance is heing
provided to these States from the
Badarpur Project. Efforts are also
being made to pass on the surplus
power available in Rajasthan to these
‘States by running RAPP—Chambal
gystem with Bhakra system in Parel-
lel. Restrictions have been imposed
on use of electricity for ostentatious
purposes in Rajasthan, Similar res-
trictions as well as power cuts to the
tune of 10 per cent on industries are
in force in Delhi to save as much
power ag possible and help these

States. The other steps heing taken
are:

(i) Maximisation of
from the existing
power stations.

generation
thermal

(n) Expediting the commissioning
of vrojects under construc-
tion,

Thein Dam Project

390. SHRI SUKHDLO PRASAD
VERMA- Will the Minister of ENER-
GY be pleased to state:

(a) whether the State Government
of Punjab have urged the Centre to
expedite the clearance of Thein Dam
Project; and

(b) if so, the reaction of the Central
‘Government thereto?

THE MINISTER OF ENERGY (SHRI
K. C. PANT): (a) and (b). The Gov-
ernment of Punjab have been seeking
early clearance of the Thein Dam
Project. However, the project has
some inter-State aspects which have
to be carefully considered and resolv-
ed before ihe Project is cleared. Apart
from the sharing of the cost and
benefits, matters relating to acquisi-
tion of land in Jammu and Kashmir
and resettlement of displacesd families
have to be considered and decided.
The Dam will have ils right flank in
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the State of Jammu and Kashmir and
the left flank in the State of Punjab,
The Government of India have sug-
gested that officers of Jammu and
Kashmir and Punjab Governments
should meet and resolve issues of inte-
rest to poth the States before the Pro-
ject is processed. According discus-
sions between officers of the two State
Governmenis are now in progress.

Pakistani espionage network in Jammu
and Kashmir

391. SHRI SUKHDED PRASAD
VERMA: Will the Minister of BOME
AFFAIRS be pleased to state:

(a) whether a large-sired Pakistan
espionage network operating in Jammu

and Kashmir has recently been iun-
varthed; and

(b) it so, the number of arrests
mpyde in this connection?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY) (a) and (b). According to
the information received from the Gov-
ernment of Jammu and Kashmyr, five
persons suspected to be cspionage
a«gents have been recently arrested.

Burning of a Post Office in Rajhot

392 SHRI SUKHDEO PRASAD
VERMA: Will the Minister c¢ COM-
MUNICATIONS be pleased to state:

ta) whether a post office in Rajkot
was burnt down by some rowdy ele-
mentg on January 17, 1975; and

(b) if =0, the total loss of property
as a result thereof?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SITARMA): (a) Yes, Sir. The post
office was set on fire on 19-1-1975.
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{b) Besides destruction of office re-
cords, the loss caused to the Depart-
ment 18 about Rs 3035

Setting up of Second Press Commijs-
sion
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